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LOK SABHA DEBATES

LOK SABHA

Thursday, July 27, 1978/Sravara 5,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Telephone Directory for Jammu and
Kashmir

*163. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMMUNI-
CATIONS be pleaseq to state:

(a) whether the telephone Directory
issued in Jammu and Kashmir is full
of errors and omissions; and

(b) if so, whether Government
would withdraw the Directory and
issue a new one?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAI): (a) and (b). Be-
cause of some changes incorporated
in the telephone numbers in Srinagar
after the printing of Information
pages, there are some errors in the
entries in this page. A supplement
is under print giving the latest nume
bers and will be distributed to the
subscribers.

SHRI MOHD. SHAFI QURESHI: 1
would certainly ask your indulgence
in this particular matter because the
reply is not only incorrect bug is mis-
leading. What the reply says is that
there are mistakes only on one page
because the matter wag under print
and,. therefore, certain numbers were
left out.

1810 Ls~1.
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I hope the hon. Minister has been
the Directory, if he has got one; gther-
wise like Socrates, the great philoso-
pher who dieq with the jmpression
that women have dirty teeth and
never asked his wife to open her
mouth gnd count the teeth, if the same
is the plight of the Minister, I only
have pity for him. Kindly see page
1. There the number of Srinagar
Ambulance is given as 74592, Am I
correct? Now you turn to the infor-
mation page—page 2, where the num-~
ber of Srinagar Ambulance is given
as 4592. So this information that
there has been some mistake while
printing is not correct because the
ambulance number is given wrongly
at two places.

His contention that certain printing
mistakes were committed is not cor-
rect,

Then, not only this, what are the
numberg that are missing? Ag you
know, a large number of tourists
come to Jammu and Kashmir. The
numbers that are missing are the
numbers of the Indian Airlines the
city office, the airport, the hospitals,
the railways, GTU, electricity depart-
ment, telegraphg and the telephone
department. Some are incorrect num.-
bers,

Then he sayg the mistake is only
on one page. May I ask him to kind-
ly turn to page 51. You have put the
names of the Members of Parliament
but not one single number is there.
You have put the names of MLAs
but not a single number js there.
Same is the case with MLCs. So, it
is not only one mistake on one page,
your whole Directory is full of errors
‘and omissions.
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My submission is that this shows
the inefficiency of your Department
and I am not satisfied with the reply
of the Minister. He should be hauled
up for giving a wrong reply. First
of all I would like to know whether
thig error is only on one page or on
many other pages, and the omissions
are on only one page or at other
pageg also. After getting the reply,
1 will ask my supplementaries.

oft wegfe sae guidw awr: &
AT quer ®Y ag wavg v ag ot
I do 1 & foma 7 fefore w gy oy
Y feur §, A Fo 1 W1 2,y fow
gwy ag e 1 W 47, ug CHEAT
... (wawawr)

MR. SPEAKER: He has been
pointing out a large number of mis-
takes. Why don’t you re-examine the
whole matter and if necessary, re-
print it?

it wegfc s gud A : Ao

191 2 9 §, sua fayy. || (v )

SHRI MOHD. SHAF] QURESHI: A
number of hospitals, the airport, the
railways their numberg are not there
and what are you doing?

You are showing your inefficiency.
I am ashamed you have not given the
numbers of MPs and MLAs. I know

you are not bothered about your
constituents.

MR. SPEAKER: Instead of entering
into an argument in these matters....

st rghe e gudw e §
ET wirawg w7, 9% aw ¥ Fave
weF ¥ 19 2 F o feforer gaiy
agY 7 fedr § S el gw ¥
@ w TR §, uw TEFET Y
& 1 7a¥ 1L TAoTFoTo  YTuwo dYo
w1 9 fae §, 98 & &, g sl
=0 & frowrdro A gy faez 3
#1 ag T aated A W o TR
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fear s @ WYX A 5 51 F SR
qu 1y, T O O Wi OF aw §r &
art ¥ wer, 6t wf Ao iy fo
Fhew off § o SE o A
§ o e wff frg € xwd anx
weprafewe fee ¥ 3ol AT &
arq Ik ara § 1 Fass gawy gw Wix
forez & ot og¥r W el oY SET AT ¥
forait 2o el feg od @,
Afws weprdfersr fie ¥ 9% 7w
ot & aic EdreT e N E. L.

MR. SPEAKER. If you have a sep-
arate list for them, then what is the
point in giving them alphabetically?

ot regfic TeTT guky W ;9N
¥ Oy oy 1)

MR. SPEAKER: I¢ you have not
given a separate list, I can understand.

it #gfic 1T gudy w4 ¢ IAH
ga ol w7 W &

MR. SPEAKER: No, you cannot do
that. If you give g separate list for
MLAg or MLCs without giving the
numbers. why do you give a separate
list then?

it wregfic weng gake ww : v
o T o W< O O foradk Sl
e gy ...

SHRI MOHD. SHAFI QURESHI:
have a telephone. Dr. Karan Singh
has a telephone. Shri Abdul has a
telephone.

MR. SPEAKER: Please inform us
properly. I do not think that you are
informing us properly. You examine
the matter. If necessary, print g re~
viseq list.

ot shgeere ool gt ¢ AR suTH
¥ Wy sidont ¥ oY AT gwrer e T,
gafayg & fgely & warw wear ) wok



$ Oral Amswers. SRAVANA' S5, 1900 (SAKA)

g fir-ag otk & wwr werfy @Y ok o
for 1T 2 9%, & wrng fe qet
& gl & 1 oW EEr T 1 9T et
¢ fis qrgde w1 e g § ot B8
WO %Y v oy Y oo et Tgedt
# IAET T GO AN 2 9T 4592
fieai gav & o o AT & o ag ook
¥ worg ¥ o g § e v o
o< ¥y, W GIAHE W TR A
ficar gat & 7495, wowr Aaww § fe
oY T g wg R P ag ek ¥
T T g o, W WA ey
oY weadd ¥ v oy foar ax
R R WY ST Y o § o
TR

MR. SPEAKER; He is now review-
ing.

SHRI MOHD. SHAFI QURESHI:
My request is that this should be
withdrawn from circulation and a
new directory should be issued. He
should agree to it.

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJLAL VERMA):
We admit that there ig incorrectness
therein. We will be solving that
problem and we will be giving cor-
rect numbers.

MR. SPEAKER: Not only correct-
ing that, but if there are mistakes on
a large gcale, you should revise it.

SHRI BRIJLAL VERMA: We shall
revise it.

SHRI VAYALAR RAVI: For the
last six yearg this Parliament had no
opportunity to discuss Communica-
tions.

MR. SPEAKER: That is probably
one of the reasons.

Meeting of State Industry Ministers

*164. SHRI BHAGAT RAM: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether the Industry Minister
of Punjab haq requested him to con-
vene a meeting of States Industry
Ministers to discuss the grave situa-

Oml:A;nrwen 6
tion faceq by the small-scale industry
arising out of soaring steel prices; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir,

(b) Instead, I had taken a meeting
with the representatives of State
Small Industries Corporations on 27th
June, 1878 to sort out their problems.

St Wi oW ;W wE %Y, e
Y il W ¥ e AW R 0
WY dwE &7 WA wRAT vr v
foraer fa: Ivd Jemzw A arelr aegwif
ot FwE FEr g 1§ | i gt
R @ %) afemd ) v & awi
aegel #1 fenfe WY 3w e faldw ¥
o 9% 7€ & ) xaw darar § Wl vl
9« wraTeaT § ol 3w F SFrdr
Fge | gefan & wroR ameaw § e
e weY § ug 7o wiga g owr
g TN @ 3 H1 997 ¥ fag
e ¥ wg g€ ANl w1 qew §i ?

MR. SPEAKER: Will the price of
steel be decreased to help the small
scale industries?

SHRI BIJU PATNAIK: For the
first time I have introduced a conces-
sion for the small-scale industries and
they will get steel items at Rs, 40
per tonne legs than the stockyard
price. Similarly, I have increased for
first time the supply to the Small
Scale Industries Corporation from
1,64,000 tonnes to 4,38,741 tonnes. On
the small-scale industries Corpora-
tion’s complaint that wg can’t mees
the situation we have get up a panel
to examine it. As I said all the costs
(including the surface transportation
costg from the stockyard to feed the
small scale Industries) will be made
good for them go that they don’t lose
any money. They will give their find-
ings very soon. And the price pat-
tern which will emerge out of their
findings will be applicable in favour
of the Small-scale Industries Corpo.
ration from 5th June, 1878.
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sit W T & A AT wn

7 w0 Y F1d T ¥ qad ik

aeget # Pt adt €, ¥ER

" A Wi b o et el g
=T fora wwige 5 ga §)

SHR] BIJU PATNAIK: 1 can say

that they are getting Rs. 40 per tonne
cheaper than the stockyard price.

MR. SPEAKER: He asked about
reduction in production and how the
workers are affected.

SHRI BIJU PATNAIK: There s
no reduction in the production of the
small gcale industries. Because, if
there is reduction, how can I supply
them many times more ?

o W TR . WAy wEIRa,
AT FqEAT T AT qoOver qgy
war &1 &Y 9g o & fr wa S S
w37 & 7Y Seorfad awgwl # wAd
Fradt adt § 9% 939 @vw A2 fakw
¥ fadt st gE & e feay wage
FCET § 1
SHRI BIJU PATNAIK: There is
no basis for thig suggestion. I have
already told you that 1 have increas-
ed it from 1,64,000 tonneg to 4,38,741
tonnes, nearly three times more. This
does not indicate that production has
gone down or the people are unemp-
loyed. 1t is the other way round.
Mo TMA fag : 0F % T
g wifw & @y & fr FN-vemrew
TS B AT A G, W P
T AAIaE Fegul € Braai qgeEr
ar Y &, "W T Ay Agwafy ¥
TOTIT A AT T4 § 1 7 e Hay
I 5 W TH GFT FT WHIEA
QT T q4-270eq7 57, H17 @raaiT 97
Tt w37y F1, A1z T4 PO ?
SHRI BIJU PATNAIK: Steel pri-
ceg are gtill well below the interna-
tional prices. You put up steel plants

costing 1500 crores etc., und one would
expect that the cost would conform
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to the cost of production. Even do,
in India, saleable steel is much chea-
per that the international prices ob-
taining in those countries. To say
that it will affect production or rural
development is not correct. Such an
apprehension is. not based on facts.

SHRI S. R. DAMANI: The rise in
the price of gteel items end shortages
are due only to fall in steel produc-
tion. He has, I know, taken certain
steps to improve production. But
what I want to know is this: By what
time the production will start increas-
ing to meet the demand?

SHRI BIJU PATNAIK: 1t is never
possible for all requirements of steel
to be met by internal production.
Nowhere in the world it is so. But,
as I said, we are meeting the require-
ments by our own production, Whe-
ther there is shortage, we are import-
ing. It is not for the first time that
we are importing; import goes on. All
the critical items we are pow produc-
ing in this country.

Scheme for Rehabilitation of Bonded
Labour
+
*165. PROF. P. G. MAVALANKAR:
SHRI K. PRADHANI:

Will the Minister of PARLIAMEN- *
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have asked
the State Governments to prepare spe-
cial schemes for the rehabilitation of
released bonded labour;

(b) if 80, broad details thereof;

(c) reasons which prompted Gov-
ernment to issue such a circular to the
State Governments and the response
of the State Governmentg thereto; and

(d) steps and measures being taken
by Government to help eradicate the
evil of bonded labour from the entire
country?

aw aqr v x\n wid Hneg § awe
] (‘ﬂmm) : (!T) ot ot
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- (w)a (). W dr oL frrew

o feqr &
fraew

atfier s agfy (weamee ) wfufeem,
1976 ¥ afeaar s agfir w1 wre HI
w1 ST & 1 ¥ A & fon
FrraT e, STATG TR WY AR
# afererr &t o€ )t wfafew
w1 71w Ay ey v e
& 1 T it wew g A, fogly
wo¥ wg afug ww agle & fawn
€ &Y guar &Y 3, o dfaegel #1
wfugre fom & fr § wfufraw & Svaml
¥ IeaT & wrwer 7 I ardarf W
w7 g7 wraen & fwey wiT s @]
a7 atfafas sasar aafret exfa A
¥ g g ¥ oy o ey faea
mv § fr & g @ar waUe Al
¥ MG § T & I9AT & T
grire Sa-asam %1 fafarr 33 o
Ny HEGTT ITO TN WX 9T -
wrard wYT foer w9 9T ey forwr
drr smaifor e o 73 § anfle aifua
wn sgfa Y g w1 g TR W
wravgEal & yfe oeaar gad wy
ar a% AT 58 YO & fau g snd
a1 3T a1 g fear o ad

afwa ww qgfy () wie-
fraw, 1976 ¥ ardeag & ofona-
eqET g wue g wfwy st $
qaate & Fd § Tew g WY A0
Framst & it faeita wiw ofonas
ey} wfsTERt M gf Wi S
ag wivz fieat fin grarfe s €
F% wi ¥ forg 0 SFrEET AT Y
W | wEpEIR, dr T wwifew 0%
ayorr dure i of § forad g
¥ fog & § g% 307 vy T wredr
w ot §, wfe o wog ag afee
wfiwt & gmafe & oW g W
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oYy At & wrfaga § aaEs
BT GETT NATA HTH TEAAT ST €
AT G| A G F1 ST Y
iy arefr § Hwd (7)) wfw 9%
s, (@) dwwfr ov snfa
Mz (1) o jerEr g7 mofia
O s & A ey wawEaTl
otz gfefeafiml ov faniz w0 €@
AT w7 &uc w6 ¥ fog et
fagr, ST QY T, FIHAT AT
vt grafya wsaw/faon § 9
we 5 dme frn g §, Tow wad
1 9% fg m 1

PROF. P. G. MAVALANKAR: Sir,
the practice of bonded labour, I am
sure the Government knows, is still
largely present in the various dis-
guised forms and is manifest in many
other subtle ways. Undoubtedly, it is
drudgery and a slavery and perhaps
more than that. In view of all this,
and arising out of what the Minister
sayg in the gtatement, may I ask the
Minister how many released bonded
labour are there; what is the method
of callecting these statistics? In other
words, how do you say that they are
now released? What is the exact
mechanism that is there? That is
number one. I woulq like to know
arising from the statement, how many
State Governments bave asked for
such matching grants and how many
of them have been given such mat-
ching grantg and what exactly is
meant by rehabilitation? He men-
tioned about the guidelines.

MR. SPEAKER: You have asked
too many questions.

PROF. P. G. MAVALANKAR: I
am only asking my pointed question
arising out of the answer. He says
that guidelines have been circulated.
So, my point ig; will these guidelines
be made available to Members of
Parliament also?

MR. SPEAKER: At least those
who are bonded.
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st witn W Ay g
w7 quEnm W ar fs e dger
wogdt w1 gl ey T 8, oY xw
o e w0 4 G AT T
7d w1 grate fem g

PROF. P. G. MAVALANKAR: How
many of them have been released?

off weén @@ : N 1,05,180 WS-
fewrg gUaat §1,04,749 %Y gEETU
foyar diT 31,844 FY T 7Y

PROF. P. G. MAVALANKAR: He
has answered in other forms. But he
has not answered my many questions.

MR. SPEAKER: That is why I
say that since you have to put too
many questions, it will be very diffi-
cult for him to answer.

PROF. P. G. MAVALANKAR: 1
share your point. But only do our
efforts to make our points. He should
surely answer.

MR. SPEAKER: The rule requires
one question to be put, Otherwise
no Minister will be able to answer.

st wrénr W@ : AEANW W
*1 qHT e 3% 91 R ST w-
0 P T af— I w e
q & T 0T AT, W AT Y
fow g ¥ ameTd N O @R
far fawr wrcqr oK fas@ @

PROF. P. G. MAVALANKAR:
Mr. Speaker, Sir, at Gandhi Peace
Foundation Workshop on the subject
called ‘Bonded Labour in India’ Mr.

JULY 27, 1978
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Verma suid that there were about .
99,000 bonded labourers. Out of these
97,600 have been liberated. Of these,
23,800 have been rehabilitated. That
was the figure in November, 1977
given at a Seminar.

I find from the statistics that in
Karnutaka and UP. only a large
number of bonded labourerg were
freed. In Karnataka the freed bond-
ed labourers were 62,000 it would be
interesting to know this and in Uttar
Pradesh 19,000. Other States have
very few numbers, Am I to under-
stand thag the bonded labour is con-
centrated only in UP. and Karnataka
and nowhere else? My main ques-
tion, however, is whether a compre-
hensive all-Indiag survey has been
conducted to assess the magnitude of
bondeq labour, particularly in rural
areas. If not, whether Mr. Verma will
kindly ensure that such a survey takeg
place because there are countless
bonded labour in this country and
they are suffering from under-pay-
ment, more hours of work, no regula-
tions of any kind and no rest whatso-
ever. There js8 disguised slavery.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): At
the outset, Mr. Speaker, I would like
to say that my junior colleague is
equally competent to answer this
question. But since the Hon. Mem-
bers has made special reference to
me, I shall answer his question.

What I saig in the Gandhi Peace
Foundation, 1 would say in answer
was that the main problem or one of
the main problems involved in this
question ig one of identification. My
hon'ble friend wanted to know whe-
ther there has been any comprehen-
sive survey to spot and identify bon-
ded labour. There has been no sur-
vey of that kind which we can con- -
sider good enough, but as the hon’ble
Member can very easily understand,
this is an operation . which is -almest
of the magnitude of a census, be-
cause there are so many villages
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| vivwgived. Therefore, to identify the

.. odisguised forms and the  variegated
.forms of bonded labour. the survey

. required would be of the size of a
census operation. The Thirty-second
Sample Survey which is to be con-
ducted will have specific enquiries in
this regard and, we hope, at the end
-of the survey, it will be possible to
have definite information about the
_number of bonded labour in different
parts of the country. I would also
like to add that the administrative
responsibility in this field is that of
‘the States, and this is one of the
reasons why there is such a wide
range in the numbers mentioned by
‘some States. Some States  have
made special efforts whereas other
State Governments have said there is
no bonded labour in their States. For
instance, Maharashtra had informed
the Government that there was no
bonded labour in the State, but a
subsequent study conducted by a
study team in which there were
hon'’ble Members of the legislature
found that there was bonded labour
in Maharashtra.

SHRI K. PRADHANI: May I know
which are thg States in gur country
which have the largest number of
bonded labour cases?

Ht wn Gw : wem wEew,
ﬂmﬁ%m%mmvﬂm
a & 39 ¥ fggm & 9x ¥ waraw
wesfee g g—amizs §,
T AW A (wrwwmr)

SHRI K, LAKKAPPA: It is like
insulting the State of Karnataka, The
Minister has not mentioned about
North India States where bonded
labour is very much prevalent,

oft wrén wwr: A qre o g
wit &, oft v Wi
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. MR. SPEAKIER: He js merely read-
ing out the number given by the
State Government.

SHRI K, LAKKAPPA: Without
collecting stastistcs from the other
States, he is mentioning sbout Karna-
taka. In the nothern States it is more

prevalent than we have in the southern

States. I can give the figures. (Inter-
Tuptions).

st gwow : wenw A, &
7% sy amgar § fis swpi s weft
¥ 15 afw = wwTw FoEgE
¥ faefed § wommar 5 off W
wge g e fom # foreeedt v @ QTR
¥ a7 ¥ §, 97 & Feror Wi gIaAr
¥ fag or shgfer faw andd
¥ o wmen g QY wegd Y
R W ¥ fag war aEI ¥
g W s g 7

st W s A aEer fae
T 1 B wTRE Ay st wogdd
U R
¥ smfum ¢ fag e wgie dwe
TR &1 WAT Tl Ay @re §%
¥ dgar wagd ¥ gevew F ¥ oix
IRFTY BAT @A E ) or A7 A
e o7 wTHT R § A it o e
qoT T 97! @ gmew ¥ g
W MEENTa § ... (AW ) ..
g aF T W aw, gw Iy
St AR E W B onfir & o /e
& wwfar NATE 4 v §, o
§ fr dRaw & wdr
RN o8 Wyt Wwei
WATr HHG B AFY F ot arafesar
& ot W aw AW we
& o &) N 259y wwA
g EH 40 I A W R O
e g § o v o g

@ a1 fag awg ¥ et
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Malzarial Mosquitoes

*166. SHRI SHAMBHU NATH
CHATURVED]: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it ig a fact that the
malarial mosquitoes have developed
immunity to medicines like chloro-
quinine as well ag D.D.T. and other
insecticides which agre therefore prov-
ing ineffective in killing them and only
contaminate the environment; and

(b) what steps are being taken to
combat the recrudescence ang spread
of the disease?

wqeer WX afeare weamw sarea
# oo Hat (st e s wE)
(%) ot & wrw ¥ sfm
writ § s ¥ weed A gw
woifaa # o o @ wiw )
o dle UHe dle F qEW FW
® uiw swraf g1 omt wE Wy
qg g ¥ F) gEear qriv el g
gt ¥z faww i mgend Qv
fom Wi wt w%mm

& ﬁmmm&,mfmz oo &
gl & w1 wer v
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wfear & woed ¥ wirdfiny

&g &7 o 91X Aw ¥ gy gl
1-4-1977 & wwrk w1 & &1
suifay AT # e e AT wer
wfar & frdaw & fog fam
o Tt FTuF feyTw T vew O%
w femrmr g

famrm

guiffag  #@  dvmr &Y qer-
% A TH AT §

1. U wafar e grd-
w7 A Faaw afie w7 fax &
weitfes @91 & waEw  gmisy
four & ) ww f‘ﬂm%m
ﬁﬁmw&m&n}ﬁmmw
wrfae ag}ﬁrmmwr afer o
gfadi w1 qEmRA B Wy ¥ wRew
3% far & ew srww & o ey =
¥ foriare amar w0

2. i wr fafws i
FTATEHT o o o, o THe o
oty &t wfiw 7wy g a af
B/ A g oy Or argwi A<
o o Ho /o TTo o FT FE
way afi a9 gfel [ e a
dxfearr Weas gt o S
s €

3. 31 wdr wrior gAY § ot
sfy R wTEEn ¥ AT w
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wftw Ooft § el caredi wr
fozwre ficqr m &4

4. Twifaw wfeg  dE R
TG ®Y wafar Oft Tt
waf @ & awnf W af§ /4
el ¥ wifaat graeh ¥ Seeey
T & fag @awr 1, 36 e wisfy
foacr &=/ AT SeE ¥V &Y
wEar srd g faw fdi
gfeiifaai ax  wdfms 51 w0
waY A gar  Fgt 9% A S
Exfeay w@fear Ot zard aqwré
s owE R

5. Al aAfwar  wEWW ¥
serig amRbOd sl ®@ A %
fearmar 1 1978 ¥ TW WwWAT W
TR 66 WL FATMT 36 WA
# wry w7 feqrmar g

6 o wrs & frodr #Td
! aq s faarmr Y

7. f@T AT FEWW F
#a ¥ qafax o smrmfor s
sum ¥ & fau sEw Is ay €
srEg ggfaE wgEew afog
% qeaw ¥ 14 ﬁmmm&
malq 8 wWOUW  wEuw & fag
ox ¢ wAfr & wERmATAT SEEET
¥ fog wrow Fraf

8. ¥ ol & qewrd gl
qur e Qfal v g @S
& ¥ fag yEhmner  darsd e
gsrafae @ % @an fada-
g s faar T

9. cmgdifers weddw ¥
C w owY, fow & R wfeoig
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afEr g ak ¥ o & ot B,
ot ¥ Qe & fay fawr amew
A #Y ugiaeT ¥ 23w & gnvqdt
g7 & usui ¥ 18 foAr § www
FAFw MU st R ww § | g
wFigen 37 WX foEi & Wi fer
a7 TET #

10. O & ar¥ & ey fomr
W & fau ofr wE famaw ¥ fag
HAGT FT AW WW T & fag
frafafes saw gm0 av § —

(i) s dfsa #r Nfaat &
femw & fag  dwmd g7 o
searast ®t  wifaw fpar @

(ii) Teus T faed daY ¥
Tignt ¥ fegi Ma@A fegrmar
¥© TISA1 i g5 w0 Sanfq wean
fawir & @@ & fearvar g

(i) “f g2 maw ow faem
S g @ § FrT Ay af off 3¥ Sy
ety wiwEl ¥ @R qw ¥ fagmr ar
q/r o

(iv) s8¢ wmma & e
“gET-anfEr § awar g—wfE
nfaar dfog ” darmed, =@,
TERQ fRw Aeedd WK aw aw-fed
¥ wima FW ¥ T FE A
aoené frg o &

(v) didfg  wowi § ad-
far & wramm s =fgw’ Araw
oF Yz oft S fE owmr g,
forsi wixfear & onori, s o
wrar wife &7 eve oK ¥ du AR,
wEi, s W v dfves
gafmdl & feaf@ @ & fog ot
wr geard fear mar §)



19 Oral Answers

(vi) dwrme & wegmi WX
gfaqy wr a@¥for & A & fawg
afcwras sfraw ¥ &t ot farare
g

(vii) fefeer somaatfesl &
rar w18 @R WIfg, T A
# oy Sreex qaT FTF TGT K goArd
e g arfs & 9 fafer omma-
qifget § sz & ) g TFLUE
WM repe  omdfar fer w77
oY &arc ey ar w9y ITrpR,
wer fafper  sfgefal i T
tasrg  mfgwifedi & w@evr ¥ fag
Touf F1 g w1 fxav wur § e
srmr wfwiicdt 1 wafar s
Aqzr  aweari W Searfaa wE-
ay Fw ¥ AR § wrawrd fears
T e

(viii) =fear Oy §3w =1
WA FG & frg =rF 7Y ars fommr
I faqg v @aad felle =
™ &

(ix) =fear 7 dwqr qar
TR AT F JIXF AW F ATAFTY
feary & frg sreTwal agr geda
A FEww wE RO ¥

SHRI SHAMBHU NATH CHATUR-
VADI: What has been the impact on the
measures that have been taken for
preventing the spread of the disease?
May I know the comparative figures
of seizures and deaths during the last
two years?

Wt sl waw anw ;o s,
1877 & 62 Wi &Y fefiE wr ot
foad & 52 w1 Y%-u fisar v ar
W g sifaw w1 ¥ qiw fe wrft
&1 A, ¥ A oew ¥ gk § W

. JULY 21, 1078

wafred & wrew g€ § oY fie aferow

W Anserg -

¥ ot

SHRI SHAMBHU NATH CHATUR-
VEDI: 1 asked about the seizures also.
Mere number of deaths does not.indi-
cate whether the measures that have
been taken have been effective in pre-
venting the spreading of the disease.
In how many cases the measures that
have been taken have been effective in
preventing the spread of the disease?

st Rl WA aRW s,
W N gETT @, IEY gEv g
TH &1 W g9 wE A g gERY
9 FFa g R ag FLFATaEAE

1976 % 64 9@, 68 FIATT 215,
1977 § 46 9@, 81 §ATT 100 ST
1978 ¥ 7 % 6 AW, 64 T
701 WET ¥ |

g W Ao far ar dag &
qgely AT Avifas gfe & fadr sy
ag €& wA # A% Wfewd mifwg
F e fadmd et af 1 gEd
FHoFotflo U drowao do &Y wfas
ogfe #Yof &1 g 9T shv g
qaN N v AT, ¥ 66 mELY
¥ qgf Ug FTWR A AT wK
36 T wgdi ¥ 7@ wrww Wy Ay
fear mar § 1

wgr av wwfy o1 garw & ey
A FUX & fog v 1. 36
wrg wiwfy fqaoer #aY | svgesr
¥ oY e wcfrag §

MR. SPEAKER: My request to the
Ministers is: answer the question, no
policy statement or detmils. Otherwige,
difficulty arises. Just answser the
question.

ot et A A oA,
5 mxft wer ar e %y orfedy

" etz Taw )@ far b wifeg
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] wd wqA S @ s wey war 1 O gzt wr
NIy g arr vy i fe, faegiy fie 2w oY
‘ fifgxr s ar &, 5o fRETE—
SHRI SHAMBHU NATH CHATUR. g

VEDI: Are there gny peculiar features &7 #ro fo Yo, fto Tuo Yo, wOuw
T By T ctier ectay L W AR www b oW

reakK’ a. Nnow W, r ection o o N
from plasr’;odium falciparum is con- wafeeaTeew B1 g fadel & s
fined only to the eastern districts and o ¢  waifs gw ¥w §  oufe
wrar % wasr feator 2 gar won
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deaths are not occurring on account of
celebral malaria in other parts of the

country and if so what action has been

taken to prevent them?

ot WA A AAN A,
ST a8 ¥ frgaT s adi g s
AAFoaT &7 TR INAFA Fagr
] o wafoar & aww & faed) oy
®ro Frodflo w1 Warmda FY war, iy
foft g aT dYo Ao dYo FT Wy
Q T WE ¥ o & WX
#te o €Yo w1 Uadn grr § 73T
Yqr IAE L wWE o A Al &
Wy §am ¥ fom a® ¥k o=
FgF a1 U wwr Y AT G
4 ¥z Tadr waata @ fr saer @w
agr IIET A w AEY |

FEY Ry, wEN weud &
Fg1 | «hm, TEEr wwE off fo
waq, Yara A 1 agi X 18 faei
¥ ww ww oAy goifew v & fagr war
&1 Starfy gay s aamar whaes
¥ 3od 8 WA & SO0 957 9= 0%
gf & Twh g ¥R ewE
I A% e g g g

wo ww fag : weaw wgEy,
wIX IO H g Wi e vy @ fw
a o gar §ag duw qd § fea
wrar ¥ s Fad Ao gl aff
e 1 waT W F T arrEr
wmwor wff ger & 7 aer omewd-
waw WY It fear g1 W AT
¥ wawlz Frrrer ¥ AT R A

qr | & we AT ¥ quAr A
g fr wafar st o s gy g d,
WA WY U oRT g A ¥
wzn I5r T dro Modlo, #o Uwo
o wT HA &1 wuy Ty ¥ Frafor
N? sudar wfagld Wik W
qft VY T T fadi & W @
t ara DAmAIqdaT iy’

st AR AT : NG qE
ayfar & g W o1 gy § ¥
yrEET g fe seRaga Rl w W
SATET WAWETE FRY $ e STy
fTamuET & s @ gy HAd
aH -

+ft g T ¢
w® T

ot st A Ay : oA
gl Wt g & wrwgds s
argar £ 5 1965 § 1976 Faw Wy
Friart 7 gf s o K g g
@Y WA TEFT GAT AT AGAT 1 Iy
wTOT ¥ T@ AT WY AFA FT WA@Y
frer T &1

wgt aF Tl w1 A §oew
forwr 7 @ e T adf Fare Y S
feafar & garc ST i g ) =
w¢ dufafm o S v ol
¢ ok fead g wirfee sanm some
i dar § o aed g fedwd
¥ OR =g Te WY ¥ A gy
wwR & fag A g agar § )

LGiv
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ot qWo QR0 WwwlY ¢ Auw
waforr woferar sSwm & afear
7 qeAE & wW AT WA w9
wd frar w1 wer &1 e e
o 3w ¥ ¥ wafoan Awamae W g
g o TR Y ey § fr owdf
i wlr ar £F wfemw g awar
@ 3g wwa ¢ fr woew weeifey
wifar mard |l FWIATE qAr
fr qeegfea wAfw 1 gaS AW a5
I goad fram g fom # g aiw
¥Rl Wad drar § SR T s
g ?
st prawaY waTE arew ;- wAfrET
far WY AFTT HT T FAFT TAF FAR
g § ®i FE T WA wWr &
AT FTRT A W Fgr § IEAT
fog a arw 78 Wik &1 wfea wE-
T fefaeds grar & s Fefae
¥ g fEE & N g e
sHemT A qy Sw A WAy ) qdv
ama A & fs frelt &Y wdifar & W
IAFT FATH FATR 9T A G
MR. SPEAKER: Qn. No. 167.
SHR1 BIRENDRA PRASAD: I want
to know from the Chair.....

MR. SPEAKER: Nothing of -that
sort. I am not going to reply. You are
not to question me here. You are only
to question the Ministers.

DR. SUBRAMANIAM SWAMY: Why
do you say, he is questioning you?

MR. SPEAKER: Some Members have
a fecling that they have a right in
every question.

(Interruptions)
MR. SPEAKER: Don’t record.
(Interruptions) **
MR. SPEAKER: Qn. No. 167.

JULY 27, 1978
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Thums UP

+
*167. SHRI R. L. P. VERMA.
SHRI K. LAKKAFPA.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

() whether it is a fact that his
Ministry has asked the Delhi Bottling
Company ang Parle Beverages Private
Limited, Bombay to desist from ad-
vertising their product ‘Thums UP’ as
refreshing cola;

(b) if 50, hag any action being taken
to prosecute the managemen; of the
Company; and

(c) if not, the reasons therefor?

EareaE T Tl T wTey Hyrera %
S HAY (st e e ava ;)
(%) o, g1

(=) =tz (1) Fmfamit & gorc
foed @ wmh Fda
TR H fawrx et smoar

fdram qow wWi: 9w
T fear W @ W& ww g
warg w1 § 3% 9 § w9 seaer
g & 5 1 & ot %7 qur ¢ fn
THAT FTT WT § TAHT 9AT AT AT

wfey a1 '

ELRT o & @9 15T S A7
WX T AT T § ) T e Ay
SET T &) Afew wivaw A fratar
fedfam ®Yerr wvr & & sy =) e
@ & dver AW v A A
A X ET TR § W o 2 e
A W sk g off § vuwy
¥ FTHAT O I forng F1E wriang
w07 avm gy § aiw 7E ®) g
w1y &1 f tw e o Afer

'"Not recorded.
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¥ freg wrtartgrh 1 8 g
§ v g v oot g€ B, et
iy w7 ¥ wrdw § I freg WY
g Widwgg?

# ag ofr wrmr wngar g for e
I frafar wvr 72 w1 A fesor w2
2 Ja¥ wowTo) frad sfras oraTey
zgdr famd § o1 Y wAr AT A
qamy § IT ¥ foad famey & 7

ot WA TR AN ¢ I qF
T qATe § R TR e
fraor ¥ o1 guT A g
TAY TAY 14.6 FI W& HAT 4T,
fox gvmr 27-6 w1 frar | gww
JAT BT FTE | AT A WY
ANEH ¢ ag oot aF I T g
afea a8 ¢ awy fr go¥ wer &
foadi 1 gefg vy gud el
N agFAFfaw T g v
o fgw =% o0 ae duy § v gad
e G, wwefw  gfar fom,
o ddfes, oW FrdTEniEa,
grg 3% faadt § fe wdf 1 wreag
7 AF % § A fawer sed= & dWv
t fr sz @ Al fyw o) qard )

ot vy o e o shar R
W & WA A2 AN qO & I
57-7 5 UTHE FETIH TG et § Wi
HT FYAT AT TG T § ITHY 26. 25
sfverer gy et § 1 dfww ag Fren
T JEIET #X ¥ Y oA & e
aaT FT @ & @ I faurs
sy # wrwfr o wE ge famee
%Y QT A ?

o wnERl FEw aw g A
IRy ¥ w1 gA § A PTER
foaw a1 Wt aF S o AT
g & xuer Iac AL far | weifag

Oral Answers 26

g wgr fr wroT Sg¥ faemn war §
fr 7 aer T AW Tt §
N A A wiw &Y ¥ 37w TS
9T 7§ agdr &, wife wer # o
wEtr gar § g TGN F@ § AR
o Wt fregiie wom § A e
W A g og § oY ag wifew
Feas frgainmrefradl #i
w a5 qrifeq agl & T aF 9F g
%y Sud fawme Qe & g7 &)

SHRI K. LAKKAPPA: The minister
cannot get away by giving evasive
answers to my question. First of all,
he has admitted before you that he has
written to them. The Delhi Bottling
Co. is a subsidiary of the Parle Group
of Beverages and Soft Drinks Ltd.,
Bombay. These people are not only
indulging in malpractices but are also
cheating the government and the coun-
try by advertising themselves in a
manner which is against the accepted
Prevention of Food Adulteration Act.
My question is based on his reply that
they have written to the Institute to
find out whether it contains Cola. 1
would like to read for the benefit of
the Minister letter No. 89/78|C.P.F.A.
dated 13th June 1978 from the Director
General of Health Services to the
General Manager, M/s Delhi Botiling
Co. regarding advertisement of Thums
Up.

MR. SPEAKER: Please give the
substance of it.

SHRI K. LAKKAPPA: Ile is making
a wrong statement. Thig is a govern.
ment leiter addressed to the bottling
company and it says:

“We are informed that the product
does not contain Cola Nut or extract
and thus this could be a case of
misbranding.”

So, definitely the government has
come to the conclusion that this does
not contain cola nut. Therefore, how
can this company advertise like this
saying “Thums Up Refreshing Cola"?
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(Interruptions). I am an investigating
officer as against the Government.
(Interruptions), 1 would like to know
that when the Government has come
to & conclusion, then why action has
not been taken, why the case has not
been registered wnd. the prosecution
has not been launched against this
Company. Thig is one question.

Another point is that this is a case
of cheating the excise Commissioner.
I will give the extracts to show how
they have cheated the Excise Com-
missioner, They have declared that is,
the Parle Beverages Private Ltd. have
declared to the Excise authorities that
their product, ‘Thums Up' does not
contain cola extract. The extract of
thig declaration is here and I will pass
it on to the hon. Minister. If they
advertise it as cola, then they have to
pay 57.75 per cent as tax, otherwise
the tax is 26.25 per cent. The declara-
tion is that it does not contain cola.
That means, they have saved more
than 25 per cent tax and they have
cheated the Government. So, 1 would
like to know that in view of the estab-
lished facts, what is the soft peddling
of this Government in not launching
a criminal case and also in not pre-
venting them from advertising in this
manner and also not referring the
matter to the Finance Ministry to
take suitable action, Will the hon.
Minister assure this House that the
Government will take action in pro-
secuting the Company and also pre-
vent such advertising in figure?

off wrall AR Tew ;. sere
wgvea, &Y gva ) Tt ST o
2 forr 3 wegt aw ag fw fFobfine
oy forer 37 & oud fy 9 fom-
T WY 0T &, o aF A wg w,
€ g JeAT WY 8 1 FEY, Fendrtww
& warer 9 & ag e gt v R 9y
yFAHAIR AR w4 AT A, gt ww
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wiw v werer &, pArd dORed X Wy
wiw ¥ § fis yad W § ofr ar nff,
Jowy foid aff wrk &, gl ARl

Y Y oy § fir g ofr i e 3

ax 1§ Foird srinfr oy Wi wrdanfY

o ot , T A W 7

MR. SPEAKER; Mr. Nanjesha
Gowda.
SHRL K. LAKKAPPA: S8ir, I am

entitled for two supplementaries. I am
one of the Members who sponsored
this question.

MR. SPEAKER: No, no Mr. Lakkap-
pa.

SHRI K. LAKKAPPA: Sir, the
kisan rally...(Interruptions)

MR. SPEAKER: Do not record.***

(Interruptions)

SHRI 8. NANJESHA GOWDA: The
hon. Minister said that the letters are
addressed and they are waiting for
the reply and all that. How long he
should wait for the reply? He should
command and get the reply as early
as possible and take action against the
firm. .- When the firm is evading the
taxes, he should not talk like that. If
his officers are not giving replies or
his Secretaries are not giving replies
in time, he must pull them up. I
want the assurance from him that
prompt action will be taken in guch
cases. ’

oft oorrsalt e Tw :
¢ frarcwedT

(Interruptions)

AT

SHRI VASAT SATHE: Sir, the
photograph ig here. .. (Interruptions).
Let no cola be sold in thig country.
Whteher it is referehsing cola or coca,
cola, let no cola be sold in this country

***Not recorded.
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You are favouring thiz company. This
is ‘87 per cent duping the Government.
(Interruptions)

SHRI P. VENKATASUBBAIAH:
Government has completely eliminat-
ed a: multi-national like Coca-Cola.
But here is a company which is more
dangerous, which is having a stran-
gulutory effect both on the Adminis-
tration and outside. They are having
a lobby here. They are trying to in-
fluence the Ministry and various
departments. They are evading tax
as well as indulging in malpractices.
May I know from the hon. Minister
whether what Mr. Lakkappa has
stated, will be taken into considera-
tion and afn enquiry instituted imme-
diately to go into the gamut of the
working of this industry, not only
here but also in foreign countries
where they are indulging in all sort
of malpractices?

SHRI VASANT
proo{ here.

SATHE: I have a

ot ol e aner @ s,
AT T A F ¥ ofem § it
FgFEATR | WG aF Fret ¥ aTwrd
&7 water §, o Gl ot o avwRrd
gl w i § ) FoRfon Arer & qure
“F e ofr ¥ ody war & WA
aeer ¥y § s ok ofy wrar T w0
R oo ¥ o 7y § fr Y Wk e
fgw woer &, =@ 1 wraw § av
o) Ay 7 wEE W W W
TEXE  uw FwT R wTm
A aF S TG FY Ry §, ey
Mfew far § 1| ITFT AT WA TR EW
WA WET A |

MR. SPEAKER: You must expedite
it. It is an important matter.

SHRI VASANT SATHE: Government

is being cheated of revenue, (Inter~

ruptions). ' We want a half-an-hour
discussion on it.

MR, SPEAKER Give notice
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Primary Health Centres in Gujarat

*168, SHRI' ANANT DAVE: Wwill
the Minister of HEALTH. AND
FAMILY WELFARE be pleased to
state.

(a) whether Gujarat Government
has submitted a scheme under Rural
Health Service Programme, for open-
ing more Primary Health Centres in
that State anq has gsked for Central
asgistance in thig respect;

(b) the reaction of the Central Gov-
ernment to such a proposal; gnd

(c) to what extent Central Govern-
ment propose to help the Gujarat
Government?

waree YT afieare weer snes %
wood HEY (oft vl stET m)
(%) o gt 1 ,

(=) iz () : ot Geandifer dvomy

3 v wreqel ST F ol g & seay

T T A @ T & fiee Y,

W ot § 1978-79 ¥ A0 R

HTATEFAT SN & waeiw givtore

IYART AT GEA TG AW e

Tl & TN B Ay g &

faw 105,14 A WR T T

FT & wf & | Iwiwe vafe ¥ wafy

1978-79 & T WO T AT

% uw vt afr wemn dr 9w,

20 wiafow wnitr afer swmor

¥ & oy v w7 fmfor w9,

10 Fwfor qfceT weaer =il & s

Y g FO auy qfar< s s

& g A R srsfor qfirTe wewTer

¥ aar ST & Fe Y syEear

=@ ¥ for ofet s=mor fafg &
wRE 253, 25 ATW WY T qiHfAE

sgaeay w1 frwwm w3 fror wmr &4

ot Wl O ¢ WEE WERT, TEN

ot & SR AT ¥ A TEAT T
fir qur ot ol e e e
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§ ar aff ? wrr af wfwg, Ao Aar
T § WY IFR 397 e Faar &
¥a T gy whwwe § el
e ¥zq ¥ fag qww iz X
gt W AT Gl § 9ed fag wm
Torr e feedt wwofr @
oT @ IaT wrw ¥ & qaw IR
goa § e fear § fe fesr @
Fqrferg o ¥ ag femr §
¥ ot fafwde qam R fr oo &
firq W< Rro¥ gu fadt & fag Fead
e Yev xd & faq fead 4%
firg T AT § W ey ex e T
gy fyga d ?

ot AreFQl ARA AW : a“m{;
arorcrer HTT X forar  ay fi ot stvafers
i ¥ & 251 I9A 502 5 far
o, & g o9 fe @ o dwadiy
AT & T T T EX FF @A
&R ¥w & fag @ o whfag
g 7 5 odr dwadfr Do §
TaAY TATr FTAr g9 A& gRT )
Y oy g IET § 5 40 RO Ay HrAd
qT T §eq §e¢ g AW Qe
preqy 71 36 § AT Q) A0 § )
afew gardr ot wrfas feafy & sad
g% ag At T T R 1 whfag g
Famr 5 wgwdy §o7 FeT w1 frsare
F@ 7ff afer O sodw § T QAR
9T IF FY TG EAR ¥ qiF GATT 9T
AT AT T FY AT FGH 3w
e qIeT T AT § )

ot ok & agy g gl
FeaT TEAT Afey WAy W SEW
arg T fear § 1 251 ¥ 502 %Y
N g @ Ay AT 91
¥fpa o wadie ¥ ag wEr 4

“lt is proposed to do this in
phases and the state Government
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would request the Governmeny of
India to provide funds to the order
of Rs. 40 lakhs to upgrade 50 such
centres per year.”
I 17 §AF AT O G §

g Tl wig gy S qmr ew K fw
oL At 50 §2T wadw F@ & fag
40 ¥IF TT wITEQ qg W19 XY w1 1§
Earaff o 3T At ww aw &7 7

ot et e anw s,
faedY 1 %8 &% ard a¥ @r Wi
g w571 f wfaforr so¥er My
aar ATEA €59 {2 F wrevee WY
qAqW FA & fag 105, 1 T@w WA .
i waear s Y

wstaTw oy : A g A W)
#3 @ 3g gor fr oy ded Wi
T ¥ forg Toraw ke ¥ araw O
NNTT TN § 40 qrw w9 F fag
Ta¥ forg s A wr @ § 3 Ay e A
P REN® ?

st WEE XA TAX T AN A
it Rear o1 Tgr & a9 a0 frar 128 g
WE WA F AL, . (waqiw ) .,

MR. SPEAKER: He has asked a
specific question. The upgrading of

" the 50 centres costs so much money

and they are asking for money. If
you are not giving the money, why
are you not giving the money.

oY wEERt ARR A EWA @
40 ¥ IAG G CATST A IFFT AT
A ¥ fag 3 @ § 7 @ar frar

PROF. P. G. MAVALANKAR: While
1 appreciate the Minister's reply that
the availabilify of resources is limited
and he cannot give everything only to
one State, may I know whether the
Government of India have at least
taken the trouble to examine whether
these schemes sent by the Gujarat
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and, if so, whether the Government
will, on that basis, & least begin.&
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the Gujarat Government? -~ -
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WRITTEN ANSWERS TO
QUESTIONS

Blackmarketing in Steel

*169. SHRI S. G. MURUGAIYAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government’s atten-
tion has beep drawn to the news item
appeared in the “Hindustan Times"
dated May 22, 1978 regarding black-
marketing in gteel;

(b) it so, the details agnd Govern-
ment’s reaction thereto; and

(c) steps being taken, if any, to
check luch practiee effectively?

THE MINISTEB OF STEEL AND
MINES (SHRI BLJU PATNAIKJ (l)
Yel Sir 3

(b) and (c), In the news jtem it hal

been, alleged ﬂm blackmarketing in

1810 Ls—a.
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started and the items like galvanised,
corrugated .and pltin sheets gre galling
at & premium of Rs. 1100 to R: 2500
a tonne. “It ‘has bun “further stated
that cornering of stocks of zalvanlm
sheets, corrugated and plain CR sheets
is in evidence, becauyse, there is no
prospect of increase in the avanabmty
of these items except through import.
According to the news item the only
explanation for these items selling in
the open market at a premium is that
spme’ bulk -consumers are in-flating
their requirement and diverting a part
into the open market.

At present, there is no statutory con-
trol on the gupply and distribution of
any category of iron and steel. Hence,
the queltion of any buck-marketing
does not  arise. Reports recéived,
however, show that certain steel items
are selling at a premimum. There has
been some shortfall in production due
to constraints of power, low quality of
coking coal etc. Movement bottie-
necks have also created some prob.
lems. In the case of GC gheets, emer-
gent supplies had to be made to cer-
tain States to assist them in the flood
relief measures; this further aggravat-
ed the supply position as far as GC
sheets were concerned. The Govern-
ment is fully aware of the shortages
being experienced by some consumers
with regard to these categories and
efforts are being made to increase the
production of these categories and to
meet the deficit to the extent necessary
by import. To meet the genuine re-
quirements of the SSI sector, supplies
are being made to the SSI Corporations
on a regular basis. The operation ef
Clause 7 of the Iron and Steel (Con-
trol) Order, 1956 has also been revived
with effect from 10th  April, 1978 in
respect of categories in short supply
so that misutilisation can be checked.

As a matter of policy, it has been
decided to maijntain a buffer gtock of
certain critical categories of steel to
ensure easy avallability and to stabi-
lise prices.
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170 PANDIT D. N. TIWARY: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government of Bihar
has made available accommodation
at Ranchi for shifting the office of
S.ALL. from Delhi to Ranchi; and

(b) it so, steps taken to shift the
offices of S.AILL from Delhi to
Ranchi?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The Government of Bihar has offered
the Raj Bhavan at Ranchi to accom-
modate the office of SAIL on its trans.
fer from Delhi.

(b) The requirements of SAIL hoth
for office and residential accommoda-
tion and the suitability of Raj Bhavan
for the former are presently being
assessed by the Company. For this
purpose, g team of officers of SAIL had
already been to Ranchi.

Vehicies for Anti Malaria Drive

*171. DR. BALDEV PRAKASH: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleased to state:

(a) the number of vehicles given to
Punjab State for anti malaria drive;

(b) whether it is g fact that some
of the vehicles assigned fi anti-
malaria drive have been requisitioned
by the District authorities for some
other purposes; and

(cy it so, how many of them have
been requismoned?

THE MINISTRY OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Since the beginning of National Mala-
ria Eradication Programme in 1958, 64
vehicles have been supplied.

(b) and (c). The State Government
has bern requested to furnish this in-

JULY 27, 1970
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*172. 'SHRY JANARDHANA “PO-
OJARY: Will the Minister of STEEL
AND MINES be pleased to state:

(2) whethe, the All India Iron and
Stee} Exporters Associstion has scught
exemption of mild steel earmarked
for export from development sur-
charge; md

(b) it so, the mcﬁon ot Govern-
ment thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir; their representation was Ia
respect of billets,

(b) Development surcharge on non-
priority categories of steel will be uti-
lised for the modernization, rehabilita-
tion and development of stsel industry.
Hence, it is not possible to exempt
billets from the levy of the above sur-
charge.

'h_yunntot Bouns Act

*173. SHRI CHITTA BASU:
SHRI G. M. BANATWALLA.

‘Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government propose to
extend the operation, coverage etc. of
the existing Payment of Bonug Act;
and

(b) if not, the reasons therefor?

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) md (b).
A decision on the question of extend-
ing the Act beyond 1076.71 h expec-
ted to be taken shortly. :
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*175. SHRI C. K. JAFFER BSHA.

RIEF: Will the Minister o COMMU-
NICATIONS be pleased to ltutr

(a) whether Troposcatter link has
been established between India and
U.8.S.R;

(b) if s0, the salient features there-
of;

(c) whether such links are pro-
posed to be set up with some other
countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). A pro-
ject for the establishment of a tropos-
catter link between India and U.S.8.R.
is under implementation. The link,
scheduled to be operational by Octo-
ber 1980, will initially have 12 chan-
nels, expandable to 24 and will pro-
vide for telephone, telegraph, telex
and radio-photo services. The termi-
nals will be located at Charar-i-
Sharif (near Srinagar) on the Indian
side and Dushanbe on the Soviet side.
From these terminals circuits will be
extended to New Delthi and Moscow.

(¢) No, Sir.
(d) Does not arise.

Postal circle for Himeachsi Pradesh

*178. SHRI DURGA CHAND: Will
the Minister of CQMMUNIQATIONS
be pleased to state:

(a) whether it is a fact thet a
circlé for Himachal Pradesh has beexx
senctioned;

(b) it so, the reasons for delay in
opening the circle in that State; and

(c) when will the circle be opened?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD-
SUKHDEO SAI): (a) to (c). It bhas
been decided to open separate Postal
and Telecommunication Circles for
Himachal Pradesh State, in case suit-
able accommodation for the purpose
is made available by the state Gov-
ernment at Simla.

Marshal Tito’s warning to non-
" aligned Nationy'

*177. SHRI SHYAM SUNDAR
GUPTA;
SHRI MUKHTIAR SINGH
- MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8) whether Government afe aware
that Marshal Tito has wirned the hon-
aligned countries against the attempt
by .the opponents to sow discord
among them and to weaken the move-
ment's gbility; and
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(5) Govmtnt rneﬁon thmtu_?
- THE .. MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL ~

AFFAIRS (SHRI = SAMARENDRA
KUNDU): (a) Yes, Sir,

(b) Government have consistently
held the view that in order to ensure
its capacity for united action and for
retaining its independent global role,
the unity of the non-aligned move-
ment must not only be preserved but
also strengthened through fruitful
and steadfast adherence to the princi-
ples of non-alignment.

Board of Directors of SAIL

*178. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the tull composition of
the Board of Directors of SAIL has

(b) it so, the names of all the direc-
tors and the task -assigned. fo each of
them along. with. thelr previous ex-
perience in steel industry?

THE MINISTER OF STATE AND
MINES (SHRI BIJU PATNAIK):

(a) and (b). Although the revised
composition of the Board of Directors
of SAIL on its reorganisation has been
finalised, some more changes/appoint-
ments still remain to be made to com-
plete the re-constitution of the Board.
The names of the present Directors,
the taskg assigned to whole-time Di-
rectors and their experience in steel
industry are indicated below:

Task assigned

S. Name & duijnution Experience in steel
No. industry
4 2 3 4

t. Dr.P. L.Agrawal, Chairman Ovecrall
(full time).

incharge of the Continuous service
Company.

in public
sector steel industry from

1956 onwards. Last

tment  held  was

at of General Mana-

r, Rourkela Steel
ant,

a. Sh. M.P. Wadhawan Vice- Incharge of Finance, Com- Director (annce) Hindustan

Chairman (full time).

@

mercial matters, Vigi-
and Company Sectt,

Steel Limited/SAIL
March, 1971 onwards.

from

C. Banerjee Vice- Incharge of over-all co- Has worked in public sector

Qlun-min (full time). ordination of steel plants  steel . plants/Central  En-
operations, supply of Encermg & Design Bureau
inputs including power, from  April, 1956
transportation, research to February, 1973, i~
and development, foreign rector (Technical)  SAIL

collaboration etc.

4. Sh. S. R. Jain Managing
Director Bhilai Steel
Plant (part-time).

Sh, P. K. Paul Managing Di-
rector Durgapur Steel Flant
(part- me&a

o

from 19-2-1973.

- Continuous service in public
sector steel industry since
September,  1936. Has

working as Chief

- ~Executive of the Bhilai
Steel * Plant  since May,
1975.

Continuous scrvice in public
sector steel  industry tmce
December, . 1957,
been working as Clnef
Executive - of Durgapur
Steel Plant since May, 1975.
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6. Sh, S. Sumarapungavan, v Bervice 1ii ‘public_sector steel
angng Director, Bokaro industry July, 19
Steel Plant (part-time). onwards, o

. Dr. N. S. Datar, Man Continueus service in public

? Director nom-ieh.. S.genl! sector  steel inﬂmyp‘:irce
Plant {part time). March, 1956.

8. Sh. D. R. Ahuja, -Managing Continuous service in publc
ginlcmrc; 1( an Iron & rcm neeéﬁndmtry Pllrci

ce . (part-time). anuary, 19
(A subsidiary of SATL), ’

_g. Sh,K.C. Mohan, Chairman- " "Confinucus  service with
cum-Managing Director _ public wector steel plant
Metallurgical and Engineer, tral Engineering &
ing Comsultants India Design  Bureau of Hin.
Limited (part-time). dustan  Steel Ltd. from

May, 1956 to April, 1

Wm'k’ing. 8 Ch,lungnzg
cum-Managing Directer
MECON,  ince April

r973.

10, Sh. B, G. Baljckar, Mnm@lnf Continuous service in  Hin
Director industan Stee! dustan Steel Iimited
works Construction Limj Hindusian Steelworks Con
ted (part-time), struction  Limited frem

1959 onwards., Managin
Director, HSCL, l?ncg
February, 1974.

cretary i
Metal Workers® Federation Labour representative.
(part-time).

. . Ajit Mozoomdar, Secre-
12, Dr ;u et )
sion (plre-ﬁmcn{.

13. Sh. 8. D, Prasad, Additional
Secretary, Department of > Government representative.
Steel (part-time).

. Sh. R. Ganapati, Joint Secre-
1 tary, Depnrtmégt of Steel

(part-time),

ts. Sh.R.P. Billimoria Px.Chairman of  Steed
Authority of India
anhed. New cn leave,
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Family Welfare Programme

+181, SHRI KANWAR. - RAL
GUPTA: Wil the Miniater of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) is it a fact that the Prirs
Ministey has sent a3 communication t0
the Chief Ministers op the importance
of the Family Welfare Programme for
economic development;

(b) 1t s0, the details thereof and
- the teal of the Btate Goversments
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“(e) how miuch amount is tg° be
spent on the Family Welfare Pro-
gcrommte: thissyear; - o "

(d) the number of sterilization cases
in each State In thelast one year; and

(e) what specific short term’ and
long term measures Government pro-
pose to take to check the icrease of
‘population? ‘

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY ' WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (8) Yes,
Sir. The Prime Minister has ad-
dressed a letter to all the Chiet Min-
isters. on 9th May, 1978 and another
on 14th July, 1878, .

(b) Copies of the Prime Minister's
letters are placed on the Table of the
Sabha,[Placed in Library. See No.
LT-1/78}

Replies to the letter of 8th May,
1978 have been received from the
Chiet Ministers of Bihar,” *Haryana,
Madhye - Pradesh, QOrissa  agd West
Bengal and the Union Territories of
Arunachal Pradesh and Goe, Daman &
Diu explaining their position. These
are under consideration,

The Chief Minister of Bihar has
replied to the letter of 14th July, 1978
from the Prime Minister stating that
he 'is taking suitable action as men-
tioned by the Prime Minister.

(¢) A provision of Rs. 11003.39 lakhs
ig available for implementation .of
Family Welfare Programme during
1978-78. In addition, a sum of Rs, 88
lskhs hss been approved in the De-
mand of the Ministry of Works and
Housing for the building of National
Institute of Health snd@ Family Wel-
fare, ’

(d) and (e), A statement is placed
on the Table of the Sabhe. [Placed
in Lidrary. See No. LT-2489/78).
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Annupal Production and Demand of

Alumininm

1601. SHRI JANARDHANA POO-
JARY: Will thé Minister of STEEL
AND MINES be pleased to state:

. e

(a) what is the total annual produc-
tion of aluminium in the country and
annual demand; and

(b) steps proposed to maet the de-
ﬂcit? -

THE MINIBTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The total production of aluminium in
the ocountry during the current year
(1978-79) - is -expected - to ‘be about
210,000  tonres; although the actual off~
take during 1877-78 was only about
190,000 tonnes, it is expected that de-

- JULY 21, 1978
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maiig would be higher than' the esti-
mated production in 1978-79.

(b) Arrangements have been and
are being made to meet the deﬁcit by
imports...

STD among State cmm. .
. 1002, SHR1

THAWA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is any proposal
to connect all the State Capitals with
each other telephonically;

(b) if so, the progresa achieved; and
(c) the time by which this proposal
will fully be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) There is no im-
mediate proposal to connect all State
capitals by STD.

(b) and (c). Do not arise.
nf wafm faferr wm

1603. s gwR WX WwoNT :

wT ewew dit qfeare weaw saf
fr wfvr fafeers & ot # 6
ulw, 1978 & ardfex 5w gwar
626 ¥ ToT ¥ ddg ¥ ag vy &
¥or w4t fe:
(%) =y ¥ wowre qar rer
- vy g ¥ 3k 1974~78 & A
gt (ferew ofiy) % fafiever
ot qv sfe wfer &% 9.56 WA
ﬁmm,

{w) aﬁtqt,zhﬁ 1976~77 WaT
. 1977—7stﬂmwﬁrwﬁnﬁfmr
wy fwr g - -

7oq van{IF) N AT AT Fare lv*f
“11 wfgraroi wp fp Wire ¢fs o oy frerfr sltc
w1 weeTe wdrr Sfi safiey Pafwd-
wr gzl ; WR

Written Anewers

AMARSINH V. RA-



tA

49 Wmtm Aumm SRAVANA 5, 1900 (SAKA) Writhen Amvers 5o

(w) tfni\‘. ammm
ik oy fodell -oind egraery s
T e W oY i e o war g

fand amq ¢§ Tow ¥ fel arrde
wwk?

' mwmmm
# v st (o et sreTe A
(¥) wfr =ufir sz 9. 56 W wr
ot fe T o =, QT aoerd oT
fg wg o it Ao a9
wmafar ¥ 1

(®) 1975-76 ¥ waw & wwe
dedY sfer sufer &% oY 10. 27 o0
g uTAg 1976-77 AT HT 8.54 77
St 1w 1977-78 ¥ ok ¥ giwd
it swfor fg ond §

(7) ¥ vk W gOFR waw ¥
ey Jurd o gow ook f feafn ¥
gare urd ¥ frg wage s w7 oY
§ ot T e WY e At e
sraifaer fafow Sy o) sraifay
X ¥ forg o e grey ey afc-
W & wER aymar T o W

1976-77 % waw ¥ wwew
AT TN qrT o 294, 61w
A guT AT, WG 1977-78 F agwc
400. 41 W& W § W )

(W) geeTe fed o T fndly
-tmmmw@mmgu
& fetel & wWfar  Prf, de
e, ey, o . wT_ 8
."_"'"‘WMWWM
e e K ) el i P
s,&mmkwiwim&ﬁw

oty e frawrefosay ¥ ety
’”G;Emmmﬁﬁﬁm
ﬁm&tl

L&

COM wae
m*mwﬂ!&m

llam‘mmmg a7
ﬁhmﬁtrqrm%ﬁ T w4
fr:

(*-') o ofews i ke
ismnl’twoowﬂtwqm

& e ar ot & o oY & frarg o
N AWM T ;

(w) afr g, & I wEwr
QR ¥ fag ¥ X W wew gy

(7) =7 @ AT F A koY
R T g Ay g f
LILY

() war 3t wPrewaar # feafiy
oo w1 # v wrchy et o oy §
o afz o, o wgt o TR %y
e § #uT srdand s oy § 7

fetw dwrv ¥ oo Wit (s
Wt gY) 2 (%) N, A N
ug ¥ § 5 w47 §iw wrren oy
FOwardr  afvew Wi & swifasricgy
qTEH AT FT 7K T Y § e gan
wad st Wy swrafwwar 4 oy

(@) 9K (7). N fear wrey

- qrorgaTare ¥ AT W avwoer ¥

g awr. e wifuerfal & a
awwmfrwau’limwhamg
for] S rd-uqwr v S
# wiom® @ 41 cwprate W
qY WTERTET t B gafes

Y Qrorre Wi MR v e e

BT @E wifeeTd W are & 9w

] ..Wﬁww#}ﬂwfﬁ(‘tﬁm
.‘-ﬁ!\'lmﬁmmh oo

o

(w) o, Tt



51 Wntten Answers
Introduction of Sorting Machines

1605. SHRI DINEN BHATTACHAR-
YA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that sorting
machines are being introduced in
Delhi RMS Bhawan despite opposi-
tion from staff unions (AIRMS &
MMS Employees Union—Class III);
and

(b) if so, is it not contrary to Gov-
ernment’s policy of creating more jobs
for the jobless?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes Sir; as an
experimental measure, two sorting
machines are proposed to be installed
in RMS Bhawan, Delhi. These ma-
chines will only be an aid to sorting
work and all the operations in the
Mai] Office have not been mechanised.
The matter is also under discussion
with the concerned unions including
All India RMS and MMS Employees

Union Clasg IIIL

(b) No, Sir; the installation of these
machines is unavoidable in the inter-
est of work.

Mobile Clinics from Britain

1606. SHRI F. P. GAEKWAD: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased tg state:

(a) whether it is a fact that Britain
is likely to send about 318 mobile
clinics to India for medical care for
people in rural areas;

(b) whether these clinics would be

supplied over the next 18 months at

a cost of £10 million;

(c) whether any formal proposal
has been received from the British
Government;

(d) if so, the details about the com-
position of these clinics, medical staff
required for manning them, basis or
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formula for allotment of these clinics
to each State etc.; ang

(e) if not, woulg Government con-
sider taking follow-up aetion in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) The delivery schedule has not
yet been finalised. Tenders for the
supply of these mobile clinics have
been invited by the India Supply Mis-
sion, London. The tenders are due to
be opened on the 7th August, 1978.
The supply order which will include
details regarding delivery of the cli-
nicg will be placed after processing the
tenders. The supply would be of the
order of £10 million.

(¢) and (d). The proposal for the
import of the mobile clinics was made
by the Government of India and the
same has been accepted by the Gov-
ernment of UK. The details about
the composition of the clinics medi-
cal staff required for manning them,
basis or formula for allotment of these
clinics to States etc. have been final-
ised by the Government of India. A
copy of the specifications is laid on
the Table of the House. [Placed in
Library. See. No. LT-2500/78]. These
mobile clinics when received will be
allotted to each of the 106 medical
colleges of modern medicine in the
country at the rate of 3 mobile clinics
per college. Every such college will
be responsible for looking after 3 Pri-
mary Health Centres in the district in
which the college is situated. Each of
the three mobile clinics allotted to a
medical college will thus be meant for
each of the three Primary Health Cen-
tres, under the charge of the college.
Through these mobile clinics, the rural
masses will receive health and medi-
cal attention from the specialists and
members of the faculty of the college.
It will also enable the medical stu-
dents to familiarise themselves with
the community health problems in the



S3 Written Answers

rural areas. Provision of these cli-
nics for the medical college and the
Primary Health Centres is thus a mea-
sure both for reorienting medical edu-
cation as well as improving health
services in the rural areas.

{e) Does not arise.

Representation by Elektrosmelt Ltd,
Reg. Permanent Licence to produce
Ferro Manganese at Chandrapur

1607. SHRI R. K. MHALGI: Will
the Minister of STEELL AND MINES
be pleased to refer to the reply given
to Unstarreq Question No. 1394 on the
2nd March, 1978 and state:

(a) since when the request of Maha-
rashtra Elektrosmelt Ltd. Chandrapur
and the Government of Maharashtra
for a permanent licence to produce
ferro manganese is under consideration
of the Government of India;

(b) whether Government have now
taken the decision in the matter, if so,
when and the nature thereof and whe-
ther it has been intimated to the con-
cerned party; and

(¢) 1f no decision so far has been
taken, the reasons for delay and
when it sha]] be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The request of M/s. Maharaghtra
Elektrosmelt Ltd. for production of
High Carbon Ferro Manganese and
Manganese Ferrous slag, on a perma-
nent basis, has been under considera-
tion of the Government since August,
1977.

(b) and (c). The installed capacity
for the production of ferro manganese
in the country at present is adequate
for our current requirements. How-
ever, jt is expectedq that the demand
for ferro manganese will increase by
1982-83, requiring increased produc-
tion of manganese ore, which will
have to come, by and large, from the
mines of Manganese Ore (India) Ltd,

e
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a public sector undertaking. The pro-
duction of Lump ore is necessarily ac-
companied by production of fines.
With the increased production of man-
ganese ore, the production of fines
will also increase, of which MOIL al-
ready has consgiderable accumulation.
To achieve the twin objectives of in-
creasing production of ferro manga--
nese to meet the demand by 1982-83
as well as to conserve the ore, Gov-
ernment intend to utilise the present
accumulation and future production of
fines and high grade high phosphorus
manganese ore in MOIL for the pro-
duction of ferro manganese in the .
public sector, by providing additional
beneficiation and sintering facilities.
With this end in view, they are al-
ready considering the setting up of a
ferro manganese plant by Manganese
Ore (India) Ltd. The Maharashtra
Government has also been asked if
Maharashtra Elektrosmelt Ltd. would
be agreeable to utilise the fines and
high grade high phosphorus ore sur-
plus to the requirements of MOIL,
and to the setting up of beneficiation
and sintering facilities. Further action
will be taken on receipt of a reply

from the Maharashtra Elektrosmelt
Ltd. v
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Amendmeny to ¥, Act

1010. SHRI SARAT KAR; Will the
Migister of PARLIAMENTARY AF-
PAIRS AND LABOUR be phn'nd"h
tate:

(a) whether Government propoae
to amend the Provident Fund Act to
prescribe a fixsd rate of damages
payable by employers who default in
m payment of provident fund dues;

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b).
The desirability or otherwise of
amending the Act in this regard is
under examination in consultation
with the Central Board of Trustees of
the Employees Provident Fund.

Posting after Promotion ag Inspectors
in Delhi

1611, SHRIMAT] AHILYA P.
RANGNEKAR. Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether in Delhj Postal Circle
al]l thoge Inspectors of Railway Mail
Service who have already worked as
ge erks/sorters have been posted in

Thi Division even after their pro-
motion to gazetted cadre; and

Written Answers '53-: ‘

(b) it »0, what action will be taken’
to undo thiy irregularity? -

“THE MINISTER -OF STATE IN
THE MINISTRY OF COMMUNICA--
nons (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No-
officer on regular promotion has been.
retained in the home division,

Educated Unemployed

1612, SHR1 AHMED M, PATEL:
SHRI C. R. MAHATA:
SHRI RAM VILAS PASWAN:

Will the Minister of PARLIAMEN--
TARY AFFAIRS AND LABOUR be-
pleased to state:

(a) the latest mumber of educlted
unemployed persons who are gra-
duates and undergraduates, State-
wise; and

(b) the number of unemployed per-
sons having technical and non-techni-
cal qualifications, State-wise?

THE MINISTER OF PARLIAMEN--
TARY AFFAIRS AND LABOUR:
(SHRI RAVINDRA VARMA): (a)
and (b). Available infomation relat-
ing to the number of job-seekers (all
of whom are not necessarily un-
employed) on the Live Register ot'
Employment Exchanges as
81-12-1077 is furnished in the state-
ment enclosed.

Statement

(In thousands)

Number of job-seekers on Live Register of
Employment Exchanges as on 31-12-1977
who were

SI. State /Union Territory
No. Under Graduates Total Technical
Graduates (including Educated (engineer-
Matric  Post- (Col. g+ ing degreer
above graduates) Col. 4) & diploma
but below holders
graduate) !ncluded
mn
. Col. 5)
1 2 ] 4 5 6
STATES . '
1 Andhra Pradesh 300°0 77 3771°9 88
2 Awam . . Bo ¢ 17-% 980 o6
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$ Bhar oL Tlwoa ol ‘ o )
4 éujarit . : ' . : 179°7 41°8 221°5 40
% Haryana . . . . . . . . ugas s2a. . 1454 1y
6 Himachal Pradesh . . . . . 44 70 - 484 e
9 Jammu& Kashmir . . L ., 133 71 o 20°s. o4
8 Karnataka . RN . B . 231°2 671 298°2 69
9 Kerala . . . . . . . 3982 50'2 457 4 58
10 MadhyaPradesh . . ., 233°9 656  209'5 e
41 Maharashtra . . . . . . 413°'2 ' Bgo 502°2 2°6.
‘13 Manipur . . . . . . . 27°9 60 $3'9 o4
13  Moeghalaya . N . . . 41 1'g 54 @ )
44 Nagaland. . . . . . . 11 o2 . 13 @
18 Orissa . . : . . . . 1048 g4°1 138°9 1°4
46 Punjab . . . . . . . 129°4 10 180+ 6 32
17 Rajasthan . . . . . . 100°6 39°3 139'7 17
18 Sikkim® . <. . . . < . . e
49 Tamilnadu . : . . B . 398°5 go° 4 488-8 93
20 Tripura . . . . . . 30°g 38 34°0 o2
21 Uttar Pradesh . . . . . . 5489 169" 2 7176 124
29 West Bengal . . . . . . 575°1 147° 4 722°5 91
UNION TERRITQRIES
£ Aondaman & Nicobar Istands . ., . o5 o1 06 @ v
2 Arunachal Pradesh®
8 Chandigarth . . . . . . 159 64 22'3 o5
¢ Dadra & Nagar Haveli* . . N
5 Delbi . . . . . . . 1nyy 66-9 184-6 85
6 Goa . . . . . . . 14'7 2'2 16-9 01
9 Lakshadweep . . . . . o'g o't 1'o @
8 Mizoram . . . . . . . 2‘o0 0°3 22 .
9 Pondicherry . . . . . . 10'0 27 127 o2
All India Total . .. 4355.0 1179°6  5734°6 04'5(P)

Note: 1. 8No Emnloyment exchange is functioning in the State of Sikkim and in the U.Ts, of
Arunac] ﬂwl"lnduh &“%ndn and Nagar Haveli.
2. P Provisional,
3. All jobascekers registeres with EEx are not necessarily unemployed. .
4. l:;gimation being voluntary, all unemployed persons may not register with the Ex-
ages.
8. Figures may nnt add up to total due to Jrounding off.

8, @Figures less than 50,
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. HIMCO Laboratories, Sonepat

1613. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) how many cases of spurious
and/or sub-standard drugs have been
reported by the Government Analyst,
Haryana to the Drugs Controller
Director-General of Health Services,
New Delhi, in respect of drugs manu-
factured by HIMCO Laboratories,
Sonepat (Haryana) since 1975-76,
upto date;

(b) the details of the cases report-
ed; and
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(¢) what action has been taken
against the said concern for manufac-
turing spurious drugs and/or sub-
standard drugs, for public consump-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A statement showing the details
of the adverse test reportg received
by the Drugs Controller, Directorate
General of Health Services, New
Delhi from the Government Analyst,
Haryana is enclosed.

(¢c) The information 1is being
collected and will be laid on the
Table of the Sabha.

Statement

Details of samples of drugs manufactured by M/s Himco Laboratory, Sonepat declared
by th> Government Analyst, Haryana as not being of standard quality during the period

from 1-4-1975 to date

Test Report No. and date  Name of the drug and Batch

No.

Reasons for declaring the sample
as not being of standard quality

1. GAH-75/3535 dt. 11-8-75 A.P.C. tablets IP Batch No. 357

2. GAH-75/3955 dt. 26-8-75

3. GAH-77/3736 dt. 12-7-77
B. No. 694

Hi-Cotab tablets; Batch No. 1434.

Chloroquine Phosphate tablets [P

(1) Wt. variation notwithin limit
(i1) Aspirin content 909/,

(i) Aspirin content gr1-7°/,

(i) Wt. variation not withi n
limits.

4. GAH-77/5808 dt. 17-10-77 Prednisolone tablets IP, Batch No. Content of Prednisolone is 20° 6

1037/R.

5. GAH-78/406 dt. 27-1-78
1037/R.

6. GAH-78/72 dt. 9-1-78
B. No. 508.

7. GAH-78/215 dt. 18-1-78
B. No. 670

8. GAH-78/230 dt. 18-1-78
No. 670

9 GAH-78/3231 dt. 22-5-78
762.

Prednisolone tablets Batch  No.

Chloroquine Phosphate tabs. B.

Paracetamol tablets IP B. No.

per cent.

Contentof Prednisolone is 57- 09,

Chloroquine Phosphate tablets 1P, Content of chloroquine Phos. is

73 2 per cent.

Chloroquine Phosphate Tabs. IP, Content of Chloroquine Phos. is

856 per cent.

Content of Chloroquine Phos, is
856 per cent.

Content of Paracetamol is 85-4
per cent.
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Steel Planty at 3 Port Citles

1616, SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up steel
plants at 3 port cities; and

(b) if so, the details thereof and
measures being taken in this direc-
tion? ,

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Government have been
considering the feasibility of setting
up three port-based, export-oriented
plants at Visakhapatnem, Mangalore,
and Paradeep. ' Schedule for ‘estab-
lishing such plants, their product
mix, capacity etc. are dependent upon
variou. factors like availability of
financial resources and growth of
internal and external domund for
steel.
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1617. SHRY SAMAR MUKHER-TEE
Will- the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Divisional Union
of ‘Al India RMS & MMS Employees’
Union Class Il Bombay Sorting Divi-
sion presented a letter on 15th Octo-
ber, 1977 to the Minister when he
vldted Bombay about the deplorable
conditions of Byculla Sorting Office;
and

(b) if s0, what steps are proposed

" to be taken to improve the condition

-~

of the building of Byculla
Divislon?

Sorting

THE MINISTER OF STATE IN
THR MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Annual maintenance and re-
pairs hav ebeen caried out in May,
1978, to the existing building. It is
also proposeq to construct a new
building for Byculla Sorting Office on
a nearby plot owned by the Depart-
ment. The Plang for this building
are ynder preparation, and the work
is likely to commence during the
current year (1978-79).

Water Crisis in Howrah Heaq Post
Office

1618. SHRI ROBIN SEN: Wil] the
Minister of COMMUNICATIONS be
plemd to state:

() whether the deep tube well of
Howrah Head Post Office and RMS
Bullding has become defunct since
January, 1977 creating water crisis
and checking sewerage; and

_(b)"the reason for abnormal delsy
in éaMing for tenders by the PMG,
West Bengal?

B L83
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THE MINISTRY OF COMMUNICA-
TIONS (SHRT NARHARI PRASAD
SUKHDEO SAI). (a) No Sir, the
Tube well of Howarh Head ' Post
Office and RMS building has become
defucnt with effect from 24- January,
1978, Normal water supply Bas:been
maintained by purchasing water from
Kashi szwanath Sewa Samiti, Cal-
cutta. ’

a-

(b) First tender opened '~ o
28-3-1978 but work could not be
awarded due to contractual compli-
cations and practical site problems
The Second tender has been opened
on 7-6-1978. The work is expected to
be awarded shortly,

Foreign Secretary’s Visit to
Afghanist . .

1619. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) details of out-come of the visit
of the Foreign Secretary to Afghanis-
tan during the last week of June,
1978; and

(b) his reaction thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). The visit
helped to establish direct contact
between the Government of India

and the new regime in Afghanistan.
We reiterated our desire to preserve
the traditionm] friendly relations and
economic cooperation existing between
the two countries. The Afghan
leadership- welcomes the continuance

_of traditional friendship and techni-

cal cooperation between the “two
countries. The visit was successtul
in the achiévement of the . objective
of preserving and promoting friendly
and mutoally beneficial relations
between India and Afghanistan, ’
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Ban on Magical Dialler or Astomatic
Dialler

1620. SHRI AHMED HUSSAIN:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is magical dialler or suto-
matic dialler on telephones and how
it is allotted to subscribers;

(b) whether there is a waiting list
on this and if so, the details, circle~
wise;

(¢} whether Government have re-
cently imposed a ban on these devices
for other subscribers; and

(d) if so, the detailed justification
for the ban and how the position is
proposed to be improved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a): A Magical Dialler or
Automatic Dialler is a device in a
telephone instrument which by abbre-
viating the dialled digits, facilities the
subscriber to repeat the dialling of a
number at a fast rate. This device
has neither been standardised in the
Department nor supplied to the sub-
scribers.

(b) No Sir. Since the Department
does not supply this device to the sub-~
scribers, no waiting list for such de-
mandsg is maintained.

(c) Yes Sir.

(d) P & T Department permits the
owners of some of the sophisticated
rlevices to use the device as an attach-
ment to P&T line subject to the device
baing approved as suilable on P&T line
on paymenti of a prescribed licence
fee. Devices like magical dialler or
automatic dialler facilitate repeat call
attempts resulting in  generation of
artificial and remunerative trafic in
telephone system. In the present state
of overload of our switching equip-
ment, use of these devices will adver-
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sely affect the efficiency of the tele-
phone gystem, Hence use of such de-
vices on the P&T lines i3 ' not
permitted. B

Uniform Price for supply of Steel
from Plants and ‘Stockyards

1621. SHRI G. S. REDDI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whethey SAIL has any proposal
lo have uniform priceg for supplies
from plants and stockyards fhrough-
out the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARTA MUNDA): (a) Stock-
yard prices have necessarily to be
highey than the plant prices as the
former involves handling expenes etc.,
and as such the ex-plant and ex-
stockyard prices cannot be the same.

(b) Does not arise.

Law to curb drug addiction

1622, SHRI DHARMA VIR VASISHT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 1351 on the 2nd March,
1978 regarding Central Law to deal
with drug addicts and state:

(a) whether the matter has since
been considereg by Government and if
80, the details thereof; and

(b) whether ‘hard’ drugs like L.S.D.
and mendrax would be covered under
the new legislation?

TIIE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).
The Ministry of Finance (Department
of Revenue) have prepared a draft
Bill
amend the laws relating to narcotic
drugs and to make necessary legal
provisions for exercising proper cont.
rol over psychotropic substances for
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the purpose of protecting the health
and welfare of the community against
the danger of abuse of and addiction
to narcotic drugs and psychotropic
substances and for taking effective
and concerted meagsures therefor.
Since the State Governments and the
State enforcement agencles are also
concerned with the subject and are
veseted with certain powers under the
exlsting laws, the State Governments
are also being consulted by the Minis-
try of Finance in regard to the provi-
sions of the draft Bill.

wrew & wrszafe xer KK T AT N
qgaR # fasea

1623. it Trvwt aTer g
Sito fto Wto wRAFHT :

7 AT WA ag 7Y 1Y 797 %R
5

(%) ¥ot wE A 2 fr wrvm &
arszafa g 90 79fr afeg ghwmer
Tro TRITE wANAT AT 28 7E, 1978
HY KAT T AT 3E 707 7 qw fgar
qr ;

() ofret A zax e g ;
£ i1

(v) swamy R FT AT fag
ag 1 FEAET T T8 § oAl 2@y
gt afrefat & faeg sar amd-
g A v oo ¥ 7

gare Saraa § vwew @i (R
aegf oA gade ) ¢ (w)  AY
Al

(m) T ™ A Prgw o omd
v ggreT wdarfet WY gafmy ¥
FTOT FHT |

() " &7 o WY v @

W Oy & foaa wsnr & 7 wdarfa)
a3 faemrd fafrea % 1f &1 T

Tt ¥ figems sewrTETs
e s & wk §wamen § Al
faeelt & dt7 whanfeat & ot sodiaeor
s AT R

Assurance to Trade Unions on Bonus

1624. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have
assured the Trade Union Organisa-
tions “that it will take decision soon
on the question of bonus”; and

(b) it so, whether the announce-
ment is expected before the ONAM
festival in August/September when
the bonug payment beging in Kerala?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
At the meeting held on the 26th June,
1978, the Trade Union Organisations
were informed that a decislon would
be taken soon.

Control on preservation of Medicinal
Plant in Himalayan Region .

1625. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government exercises
any control on the preservation and
utilisation of valuable medicinal
plants in the Himalayan Regions and
clsewhcre:

(b) whether scientifically proved
medicinal herbs like Sarpugandha
(rauwolfia), Daruhaldi (berberis),
Punarnava (boerhaevia), Ipecae

" (emetin), Cinchona (Quinine) and the

like are being indiscriminately ex-
ploited by unscrupulous vandals for
purpose of export or clandestine sale;

(c) whether the attention of Gov-
ernment has been drawn to the speech
delivered by Shri Mohan Rao, pro-
fessor in the Indian Drugs Research
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L;’oentu'y whﬂezlvlu a lecmre
under the summer series at the Maha-
tmt!huloﬁ[ummonthe!&thuay
at Pune; and

(d) i #o, the policy of Government
(Forest Department) with regard to
medicinal herbs and planis in  the
forest and the proper utilisation of
indigenous drugs in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELWARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (d). The
information is heing collected and will
be placed on the Table of the Sabha
in due course.

Proposals to declare ‘Go slow’ and
‘Gheraos’ Illegal

1626. SHRI SUKHENDRA SINGH:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to declare ‘Go slow’ and ‘Ghe-
raos’ illegal;

(b) if so, the details regarding its
draft; and

(c) whether Government are ready
to introduce it during the current
session? '

THE MINISTER OF PARLIAMEN -
ARY AFFAIRS AND LABOUR (SHRIL
RAVINDRA VARMA): (a) to (c). The
entire matter is under consideration
in the overall context of the Industrial
Relationg Bill which would be introduc-
ed in the Parliament soon.

Ontstanding contributions of mill hands
towards health and insurance in
Bombay

1627. SHRI B. C. KAMBLE: Will the
Minister 6f PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased . to
state:

(a) total amount of contributions of
mil} handg towards health and insur-
ance schemes still kept with the mill
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{b) if so, the reasons therefor and"
the inconvenience caused to the mill
hands; and

(c) the steps Government propose
to take to remedy thp situation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The Employees’
State Insurance Corporation has re.
ported that the arrears are as follows:

As on 1-3-1976, Rs. 1,94,55,220
As on 31-3-1977, Rs. 2.18,42,986
As on 31-3-1978, Rs. 2,56,55,538

The employers’ and employees' share
of contributions is roughly in the
ratio of 2:1.

(b) Generally, the default is on ac-
count of failure on the part of mills
to pay the dues. The insured persons,
however, continue to get cash and
medical benefits, after obtaining from
the employers the particulars of dc-
ductions made from the employees’
salary.

(c) The following steps are being
taken to bring down the arrears:--

(i) Legal action for recovery of
dues, as arrears of land revenue, is
being taken under Section 45B qf
the E.S.I. Act. The procedure for
such recoveries has been streamlined
and the Regional Directors follow a
well defined drill for the same.

(ii) Recourse is also taken to pro-
secutions against the defaulting em-
ployers under Sections 85, 85A, 85B
and 85C of the Act.

(iii) Besides the legal remedies
available under provisions of the
Act, administrative and pursuasive
measures are also being employed
for early recovery of arrears.
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1628. SHRI M. RAM GOPAL
REDDY: Will the Minister of STEEL

AND MINES be pleased to state:

(a) whether Government have
been urged to scrap dual pricing
policy for aluminium; and

(b) 1t so, the decmon of Govern-
ment thereon?

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) The métter is under active con-.
sideration,
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Restriotion on siarting of Branch Post
and Telegraph Offices in Rural Areas

1634, SHRI P. RAJAGOPAL NAIDU.
Will the Minister of COMMUNICA.-
TIONS be pleased to state:

(a) whether there are any restric-
tions in starting branch post offices
and P.C.Os, in rural aress;

(b) whether sufficient material is
available to stary P.C.Os. in rural
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI): (a)

Branch Post Offices:

Post Offices in rural areas are openet
subject 1o fulfilment of prescribed
norms as detailed in the statements

laid on the Table of the House.
{Placed in Library. See No. LT-
2501/178).

P.C.Os:

The policy of the Department out-
lining the guide.lineg and conditions
for opening P.C.Os. in rural areas is
detailed in the staiements laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2501/78].

(b) Orders for materials were placed
in March/April, 1978 and supplies are
expected lo come progressively.

Sterilisation

1635. DR, BAPU KALDATE:
SHRI R. K. MHALGI:

Wwill the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of sterilisations
effected during the past one and a half
years:

(b) the target fixed for this period;

(¢) whether the target was comple-
ted; ang

(d) if not, the reasons thereof?
. THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) The
number of sterilisations effected dur-
ing the past one and half years (Janu-
ary 1977 to June 1978) was 2.25 mil-
~lion (Provisional).

(b) Targets are fixed for each finan-
cial year (from April to March). The
targets (or expected levels of perform-
ance of sterlisation) fixeq for the last
three years were:

1976-77—4.3 million
1977-78-—4.0 million
1978-79-— 4.0 million

On the recommendations of the State
Health Ministers’ Conlerence, Slates
were informed that the levels of per-
formance prescribed for voluntary
sterilisations during 1877-78 would not
be insisted upon.

(¢) In view of the above, the ques-
tion of completion of targets for the
last 1} years does not arise. The num-
ber of sterilisations performed during
the period January 19877 to June 1878
has already been indicated in reply to
part (a) of the question.

(d) The widespread complaints of
compulsion and coercion in the imple-
mentation of the programme during
Emergency have led to a serious set-
back to the programme during the
post-emergency period particularly n
respect of the sterilisation programme.
The Government of India are making
all-out efforts to dispel the fears still
lingering in the mines of the people
and it is hoped that the programme
will pick up again in the near future.

Shifting of Telephones in Delhi

1636. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether certain applications for
shifting of telephones in New Delhi
are pending with Telephone Depart-
ment for nearly a year;

(b) whether replies to the subs-
cribers’ letters are not given by the
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Telephone Department for months
together; and
- (e) if so, the causeg of the same?

" THE MINISTER OF STATE IN "HE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) There are at present
27 such cases pertaining to shift re-
quests for Ghaziabad Exchange which
have been pending prior to August,
1977,

(b) Replies are invariably given to
subscribers’ letters at the earliest.

(c) Does not arise.

TPostponement of Tripartite Meeting
on Multinationals

. 1837. SHRIMATI PARVATHI
KRISHNAN:

SHRI P. K. KODIYAN:

‘Will the Minister of PARLIAMEN1-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the tripartite meeting
on multinationals called by the Labour
Minister to be held on June 28, 1978
was postponed: and

(b) if so, the details and reasons
therefor?

- TﬁE MINISTER OF PARLIAMENT-
. ARY AFFAIRS AND LABOUR (SHRL
" :RAVINDRA VARMA): (a) Yes, Sir.

(b) The meeting was poltponed at
the request of some of the invitees.
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Pilot Project to support Family
Health Centres

1640. SHRI T. A. PAIL: Will the
Minister ot HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have
abandoned the pfoposal to send
doctors and para medical personnel to
208 Public Health Centreg in difficult
and disadvantageous areas in 13
States;

(b) have Government proposal to
start a pilot project to support 42
Primary Health Centres in Andhra
Pradesh, Madhya Pradesh, Maharash-
tra, Orissa, Rajasthan and Tripura;
and

(¢) how many Health Centres in the
country have no doctors?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FPAMI-
LY WELWARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
Government of India during the Foutrth
Five Year Plan, approved a Scheme
for expanding the basic health and
family planning services to disadvant-
aged or difficult areas In the country.
This Scheme consisted of two parls
namely (1) sanction of special pay to
Medical Officers as an inducement for
working in such areas, the total num-
ber being restricted to 400 Primary
Health Centres; and (ii) provision of
basic-amenities like electricity, water
supply and approach roads restricted
to Primary Health Centres and Fami-
ly Weltare Centres in 100 Blocks in

0]

Finally 203 Primary Health Centres
in 13 States were spproved for the
grant of gpecial pay to the Medical
Officers under part (i) of the scheme,
and under part (ii) 42 primary Heallh
Centres in the States of Andhra Pra-
desh, Madhya Pradesh, Maharashtra,
Orissa, Rajasthan, Tripura and Utlar
Pradesh were selected on the proposal
of the respective State Governments.
This scheme, has however, been dis-
continued in the Fifth Five Year Plan.
Provision for amenities like electri-
city, water supply and approach roars
now jorm part of the Minimum Neeus
Programme which is under the State
Sector.

(¢) Only 61 Primary Health Centres
were without doctors out of 5400 Pri-
mary Health Centres functioning in the
country at the end of March, 1978.

Welfare Programme for Scheduled
Tribes People

1641. SHRI HITENDRA DESAI: Wiil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state; .

(a) whether Government recognise
the need for Family Welfare Pro-
gramme especially for Scheduled
Tribes people; and

(b) if so, what special programme
has Government undertaken for Sche-
duled Tribes in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELWARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
Central Government's Policy regard-
ing implementation of Family Welfare
Programme in Tribal areas is that
Maternity and Child Health (MCH)
activities should be given more atten.
tion than population control. The State
Governments have been requested to
ensure that the implementation of the
Family Welfare Programme amorigst
tribal population is in the right spirit
and that the population control mea-
sures are not thrust on the peopie
unless the people themselves specific-
ally ‘request for the same. Within the
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frame-work of the Family Welfare and
MCH Programme, the Scheduled
Tribes people are thus gought to be
provided better attention for their
welfare requirements.

Airconditioning of Bareilly Telephoge
Exchange

1642, SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) why the newly commissioned
telephone exchange at Bareilly in
Uttar Pradesh has not been giving effi-
cient service to the subscribers;

{5) why Government do not arrange
airconditioning [acilities within the
teiephone exchange having sophisticas
ted instruments; and

(c) is it not a tact that such sensi-
tive telephone exchanges require air-
conditioning for efficient services”

THE MINISTER OF STATE IN TilE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKIi-
DEQ SAI): (a) The automatic tele-
phone exchange at Bareilly was com-
missioned on 27-3-1977. There were
certain difficulties due to cable re.
arrangement work involved in trans-
ferring lines from three manual ex-
changes into a single automatic one.
There were also some interruptions due
to road works,

{b) An airconditioning plant had
been ordered. The plant has now
been physically installed and is under
trial run. The plant is expected to
be put on regular service shortly after
successful completion of performance
tests.

(c) Yes 8ir, The air-conditioning is
one of the requirements for efficient
working «f large automatic exchanges.

JULY 27, 1978
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Opening of Telephone Exchangeg in

Rural Areas

1644. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state.

(a) whether Government are open-
ing new telephone exchanges in rural
areas; and

(b) if so, how many telephone ex-
changes are likely to be opened during
the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) About 400.

Strengthening the US Fleet in Indian
Ocean

1645. SHRI P. K. KODIYAN: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention
hag been drawn to the news appearing
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dn the ‘Indian Express’ dated June 26
under the heading “Hawks Want US
Fleet in Ocean Strengthened”; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (s)
Yes, Sir, the Government have seen
the news report.

(b) We have no further information
about the internal thinking within the
U S. Government. As far as the policy
of the Government of India is concern-
ed, we are commitied to the U.N. De-
claration of the Indian Ocean as a
Zone of Peace and would like it to
be implemented as early as possible
in accordance with the wishes of the
overwhelming majority of the littoral
and hinterland states of the Indian
Ocean and of the States members of
the U.N.O.

Arms Embargo against Israel

1646. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether 25 third-world countries
sponsored on June 5, 1978, a formal
proposal that the U.N. General Assemb-
1y ask the Security Council to declare
a mandatory arms embargo against
Israel; and

(b) if so, the facts thereof and Gov-
ernment’'s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). During the Special Session of
the United Nations General Assembly
on Disarmament in New York ‘rom
23rd May to 30th  June, 1978, the
General Assembly had established an
ad Loc Committee of the Special Ses-
gion. On T7th June, 1878, Iraq intro.
duced a draft resolution concerning
arms embargo against Israel. The
resolution which, at that time, had
27 other co-sponsors was revised and
Tedntroduced on 23rd June, 1078 with

33 countries as co-sponsors. On 20tb
June, 1978, in response to an appeal
made by the Chairman of the ad hoc
Committee, the co-sponsors of the draft
resolution agreed that they would not
press this draft resolution to a vote.
‘The draft resolution has, however, been
transmitted to the 33rd Session of tha
U.N. General Assembly where it wouid
be considered. Government’s consis-
tent opposition to supply of arms to
Israel is well known.

Gold Deposits in Raigarh in M.P.

1647. SHRI F. H. MOHSIN:

SHRI AMAR ROY-
PRADHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether gold deposits have been
found in Jashpur area of Raigarh
District in M.P.;

(b) whether survey has been con-
ducted and what is the likely quantity
estimated to be in deposit there; and

(c) whether efforts are being made
to dig out the gold?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (¢).
Minor occurrences of gold are reported
from Jashpur Nagar Tehsil of Raigarh
district in M.P. Directorate of Geology
and Mining, Government of Madhya
Pradesh carried out investigations In
the area. The occurrences are not
found to be economically workable.

qrgYE AT T

1648. «it grifay awf : w0
fadw A=y ag wary o wur w60 s
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MR RN TR ®
& st )
Conversion of Sholapur Manual Ex-

change into Automatic

1649, SHRI S. R. DAMANI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) when did the Department first
received the request for conversion of
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Sholapur manual exchange into auto-
matie; '

(b) when was approval given by the
Department and 'when was land ac-
quired for building;

(c) when was construction work
started and when were orders placed
for necessary equipment; and

(d) how much more time will be
required to set up the exchange and
commission it?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) Department has
itselt been keen to automatize Shola-
pur manual exchange. For this pur-
pose efforts were started to acquire a
suitable piece of land for construction
of building as far back as 1860. Dur-
ing this period, many representations
from various parties have been re-
ceived for early automatization,

(b) The land could finally be ac-
quired in 1974, The scheme for set.
ting up of auto exchange was approv-
ed in January, 1975.

(c) The construction of the building
was started in December, 1976. Orders
for supply of the exchange equipment
were placed on M/s LTI in March,
1976 with a view of watch the com-
pletion of the building.

(d) Due to various problems like
power cut, shortage of raw materials
ete,, there have been slippages in ma-
nufacture and supply of equipment,
The equipment supply is now expected
to commence towards the end of this
financial year. Taking the normal
supply and installation period, the
automatic exchange is expected to be
commissioneqg in 1881,

Automatic Dial System within District
Headquarters of Maharashira

1650, SHRT VIJAYKUMAR N. PA-
TIL: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether a numher of District

a

Headquarters in Maharashtra are yet



(b} it 50, the reasons therefor; and

(c) what plans: Government have
to -provide automatic dial system to
these places and within what span of
time?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yeg Sir.

(b) The automatic exchange equip-
ment is not available in sufficient
Quantity to meet the demand of the
country. The automatisation of ma-
nual exchanges is being taken up in
a phased manner,

(c) Only 7 manual exchanges at Dis-
trict Headquarters in Maharashtra are
yet to be automatized. Out of these
5 are already planned, and are ex-
pected to be automatized during next
4 years. The remaining 3 would be
taken up in 7th Plan.

Purulia as Postal Division
I
1651. SHRI C. R. MAHATA: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
declare Purulia as a postal division;
and

(b) it so, when, and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). VYes;
Sir. Necessary orders for opening a
new Postal Division with its headquar-
ters st Purulia have been- issued to

the Poutmalter-General Caleutta on -

19th July, 1978,
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1658 SHRI’RAJKBISHNADAWN
Wil] the Minister of STEEL, AND
MINES be pleased to state:

(a) whether the Government are
aware that more than thousands of
sanctioned posts are lying vacant in
Durgapur Steel Plant where thousand
and thousands of qualified un-employ-
ed sons of the soil are struggling for
a suitable opening;

(b) if so, what remedial actions are
being taken by Government to elimi-
nate the injustice; and

(c) if not then, what arrangements
Government are proposing to know
the correct picture for further neces-
sary action?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
As on 1-8-78, the detailg of posts sanc-
tioned on the basis of production of
1.8 million tonnes of ingots per year,
those filled up and those vacant in
Durgapur Steel Plant, were as under:

Sanction Filled Vacan-
up
Executives . 2123 1987 138

Non-executives 32056 20007 2040

(b) ang (c¢). No injustice has “een
done in the filling up of vacancies. The
sanctioned strength is for production
of 1.8 million tonnes ingots a year. but
the maximum production so far has
been 1.002 million tonnes only. Vacan-
cies are filled up on the baals of ope-
rational exigencies and keeping in
view the recommendations of the
Committee on Public Undertakings
which are as under:~

(a) Steel Authority of India Ltd.
shoulq lay down strict procedures
for manning the different units and
develop staff standards for different
activities and ensure that over-
heads and levels of supervision are
not excessive;

muw&m&« !br‘ ‘
dustan ' Stesi Lid. Plants to raise’
the productivity to sbout m inwt
tonnes per man year; and AR

(¢) the productivity, in case o_! '
India, had deteriorated and Steel
Authority of India Ltd. should exa-
mine critically the reasons for this
deterforation and take suitable steps .
to increase productivity and achieve
a minimum level of productivity of
128 ingot tonnes per year.

Based on the recommendation of
the COPU, guidelines have been issu-
ed by the Steel Authority of India
Ltd., for containment of manpower
with a view to improving labour pro-
ductivity. Any incresse in the man-~
pewer strength without adequate
operational requirements will have an
adverse effect on the labour producti.
vity.

The productivity figure for Durga-
pur Steel Plant for 1977-78 is 89 only,
whereas in cage of Bhilai Stee] Plant
and Rourkela Steel Plant, these
figures are 76 and 51 respectively.

Population Growth

1654. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether he is aware of reports
that the population of India has cross-
ed 62 crores; and

(b) what wasg the impact of the
population control programmes on
the population trend since the 1971
census?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) According

to the population projection made by
an Expert Committee set up by the
Planning Commission, the population
of India is now over 63 crores. -

(b)Aoa:mudthrmWWd-




emment Medical Stores Depot,
Madras

1658. SHRI A, MURUGESAN: will

(a), whether the confirmation ord®rs
have not been issued from the year
197878 at Government Medicai

' Store Depot Madras-8, to the eligible
employees belonging to Group ‘C’ &
‘D’ cadres, if 30, the details thereof;
and if not why;

(b) whether the Authorities of
- Government Medical Store Depot
Madras, have not paig the ecale ot
pay prescribed in [Ind Pay Comris-
sion recommendations to those Casual
Workers who have gerved ag g Casual
Labourer for more than 240 days and
subsequently regularised at Medical
Store Depot Madras as regular wor-
kers; and

{¢) whether the ex-casual labourers
of Government Medical Store Depot,
Madras, have not been issued Service
Certificates in gpite of the fact that
Labour Ministry and Health Ministry
have instructed the Yocal authorities
of Government Medical Store Depot,
Madras to issue Service Certificates?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-

Y  WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The informa-
tion 1s being collected and will be laid
on the Table of the Sabha.

M) No; since 23rd May 1986, 32
cuml Lnbmun ‘who were wtldnz

.du. ‘xm lmn bm: ab:orbed uﬂw

.’ﬂnuwly operated posis ‘of Packers

and Factory Hands, sanctioned-on"May
19686. Thoyh:veboenpuidmyand"-
allowance, in the revised gcales, as
fixed by the Second Psy Commission,

mdnotrtemorpaylreduetothem

(c) The information is beinz collect- .
eq and will be laid on the Table of
the Sabha.
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Junior Resident Doctors of Vallabhal
Patel Chest Institute, Delhi

1857, SHRI K. MALLANNA: Wil
the Minister of HEALTH AND FAMI~
LY WELFARE be pleaed to state:

(a) whether it is a fact that ihe
second year junior resident doclors of
the Vallabhai Patel Chest Institute
have demanded the inclusion of MD
and DTCD courses under a residency
scheme which should be on a par with
those obtaining in other post-graduate
medical centres of Delhi University;

(b) it so, whether it is also a fact

- that the post-graduate students of the

Institute also demanded a monthly
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'mpend of Rs. 650 as is being ziven

1o -other medical post-graduate stu-
dents of -Delhi Unlvgrlity; and .

(c) if so, the reaction of Govern-
ment thexeon’

THE MINISTER OF. STATE l'N THE

'MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR1 JAGDAMEI

PRASAD YADAV): (a) to (c).The post-
graduate students of (MD & DTCD
courses in Tubérculosis and Chest
Diseases) of Vallabhbhai Pate] Chest
Institute, Delhi have represented for
the inclusion of these courses under
the Residency Scheme. Since the
Instifute does not fulfil the norms laid
down for the introduction of the Res-
dency Scheme, the demands of these
students could not be agreed to.

These students were sanctioned scho-
larships at the rate of Rs. 400/~ per
month during 1977-78. Since the
Vallabhbhai Patel Chest Institute is
ore of the “maintained institutions”
of the University of Delhi, that Unt
versity hag been informed to approach
the University Grants Commission for
the payment of ' scholarships during
1978-79, The University of Delhi hur
also been informed that the Govern-
men{ may agree to the sanction of 6
post of junior residents only. in case
the total intake of the post-graduate
students to the Institute is restricted
b the University that number.
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foreft § 1 o g fowerr w7k g A
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Ropresentation to CITU in gtatutory
Commitices and Boards

1600. SHRI BHAGAT RAM: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether there was a decision in
the last Labour Conference to include
the representatives of CITU in the
Statutory Committees and Boards;

(b) names of such statutory bodies
in which CITU ig represented and
those in which it is not represented;

{c) what are the reasons for non-
implementation of this decision of the
Conference; and

(d) when will Government imple-
ment this decision?

1810 L8—4.

98

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a), No
Such declsion was taken by the last
Tripartite Labour Conference held on
May 6-7, 1977,

(b) to (d). Do not arise,

wrfewrel WY ¥ 2efraor oyt
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22. fafiewn

23. afaamy
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Traling Imparted by LT.ds

1665. SHRI D. B. PATIL: Will the
Minister of PARLIAMENTARY AP~
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware
that the present training imparted in
1.T.Is. does not serve the needs of
rural areas of the country as well
requirements in regarqd to technical
knowledge in $mall scale industries;
and :

(b) if so, what steps Government
have taken or propose to take in this
matter?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Govern~
ment are aware that the training im-
parted in the ITIs does not fully mest
the needs of rural areas. This is as
becauge the objective of this scheme s0
far hag been— :

(i) to ensure a steady flow of
skilleq workers in different trades
for industry;

(il) to raise the quality and quane
tity of industrial production by
systematic training of workers; and
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@if) to reduce unemployment
among the educated youth by equip-
ping them for suitable industrial
employment,

Since industrial growth has been most-
ly in the urban sector, the Industrial
Training Institutes have also been
mostly locateq in urban areaz where
there i industrial concentration or
potentiality for industry to be deve-
loped. However. the training impart-
€d in the ITIs does mect the require-
ments in regard to technical know-
ledge in the small-scale industries in
the relevant skill areag in which train-
ing facilities are avilable in the ITIs.

(b) Government have appointed an
Expert Committee, wvide Resolution
No. DGET-3(4)/78-TC  dated 25th
April, 1978, one of whose terms of
reference js—

“To study ang recommend mea-
sures for re-orienting the Indus-
trial Training Programmes to suhb-
serve the needs of the rural areas
of the country and for upgrading
of skills among persons coming
from such areas.”?

Besides that, measures have been
taken to conduct surveys to determine
the specific skill requirements of rural
aregg with a view to formulating suih-
akle training programmes.
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~ Unempioyed Persons

1668, SHRI P. VENKATASYB.
BAIAH:

SHRI RAM VILAS PASWAN:
SHRI SHARAD YADAV:

Will the Minister of PARLIAMENT-
"ARY AFFATRS AND LABOUR be
pleased to state:

(a) the latesy number of unemploy-
ed persons registered with Lhc em-
ployment exchanges in the country,
State-wise; . -

(b) whether Government are creat-
ing avenues for providing jobs to the
eligible vouths both in rural and
urban arcas:

(¢) whether there is a complete
breakdo ¥n of job apportunities gs is
evident from the ratio of enrolments
and placements  in the empioyment
exchanges; and

(d) whetiher Government are keen
to start a crash programme {2 cope
with the alrecdy alarming :=mploy-
ment situation ang if so, an outline
thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (¢). A
statement showing the number of job-
seekers (all of whom are not neces-
sarily unemployed) on the Live Regis-
ter of Employment Exchanges in the
country as on 31st December, 1977,
‘Statewwise, 8 encloged. The percent-
age of placements to regisirations
during the years 1875, 1978 and 1977
was 74, 8.8 and 87 resperively,
which does not indicate any set-back
in opening up of job opportunities as
far as the emnloyment exchanges zre
concerned.

(b) and (d). At present no crash
programme to create employment i3
envisaged. However, the Planning
Commission have formulated the Dratt
Pive Year Plan (1978—83) with a high
emloyment content. The employment
strategy of the Plan is to adopt an
.employment intensive sectoral plan-
ning, utilise and regulate technologi-
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cal change to enhance employment to
promote area planning for full emoloy-
ment, both in rural and urban areas.

Statement
(In thousands)
States/Union Number of Job-seckers
Territories on Live Register
at the end of De-
cember, 1977
1 2
States

1 Andbhra Pradesh Bor-4

2  Assam - 221° 4
3 Bihar . 10653
4 Gujarat . 386- 5
5 Haryana . 274-8
6 Himachal
Pradesh . 92'2
7 Jammu &Kash.
mir . '44'5
8 Karnataka . 497°9
9 Kerala . 846°5
10 Madhya Pradesh 668-8
11 Mahargshtra . 922°5
12 Manipur . 604
. 13 Meghalaya . 10°9
.14 Nagaland . 2y
“ ‘15 Orissa . 855°1
16 Punjab . 355'0
17 Rajasthan . 283'6
18 Sikkim®* . -
19 Tamilnadu . 9280
20 Tripura . 59'a
21 Uttar Pradesh 1309 %
22 West Bengal 1408°9
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1 2
Union Terricories
1 Andaman &
Nicobar Islands 56
2 mechal Pn-. R
s Chandigarh . 482
¢ Diﬂvr:li*& Na.g bd
5 Delhi . 225'4
6 Goa . 3¢
v Lakshadweep 2:8
8 Misoram . 73
9 Pondicherry . 22-8

All India Total 10324°0

Norg 1. *No Employment  Exchange
is functioning in these State/
Union Territories,

2. All job-scek i
with the  Employment Exchan-
ges are not necessarily unemployed.

8. Registration  being  voluntary,
all  unemployed may
not register with the Employ.
ment Exchanges.

. Figures may not add upto total
4 dulguto rounding off.
Simplifieation of Labour Lawg

1669. SHRI PRASANNBHA] MEH-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have

initiated an exercise for simplifica-
tion of labour laws in different flelds:

(b) if so, the details of the same;

(c) when it is likely to be done;
and

(d) to what extent it will be help-
fu] to the labourer?

JULY 27, 1978
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THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d)»
Fresumably the reiervnce 13 to the
proposal about simplification of forms
and registers to be maintsined Ly
small unity under varioug 1shour laws,
Further action on the proposal depends
:: the proposed industrial relations

W,

New Steel Policy and Its effect on
Steel Tube Industry

1670. SHRI NTHAR LASKAR: wii
the Minister of STEEL AND MINES
be pleased to state:

(a) whether more than 50 per cent
of steel tube making wunits in the
country will be greatly affected by
the new Steel Policy evolved by an
Inter-ministerial Committee on sup-
ply of HR. Coils and skelp to the
steel tube industry;

(b) if s0, in what way the new
policy will harm the tube industry;

(c) whether Government has agreed
for rethinking of steel policy;

(d) if not, the main reasons for the
same; and

(e) in what way the difficulties
faced by the tube industry are being
solved?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA): (a) and (b).
Because of a temporary fall in indis
genous availabilitv of hot rolled coils
and skelp, it has been decided to dis~
tribute the available quantity to the
tube makery and other consumers on
the basis of their export commit-
ments, past off-taks and capacity.
Thig ensures equitahle distribution
and does not harm the tube industry.

(c) to (e). It is expected that the
production of hot rolled coils and
skelp will increase in the coming
months and bigger quantities will be
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offered to the tube industry. Arrange- recruiting agents are disclosed tili the

ments for impart of these colly to sup~
plement domestic production are alwo
. being made,

Complaint agains¢ Recruiting Agents

1871. SHRI ARJUN SINGH BHAD-
ORIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the name and full particulars
of the firms and agents against whom
complaints have been received regard-
ing recruitment of Indian labour for
foreign countries, Persian-Gulf and
Arab countries; and

(b) action taken against each of
them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Since the Government in the
Ministry of Labour have started re-
gistration of recruiting agents, com-
plaints have been received in all
against 34 registered recruiting agents.
They were received from various
sources viz. individuals, Embassies,
Ministry of External Affairs, etc.
These complaints were passed on to
the appropriate authorities for investi~
gation.

As u result of investigation, the
allegations made against 8 firms were
found to be without any substance,
The list of such firms is laid on the
Table of the House [Placed in Libra-
ry. See No. LT-zml'lB]

The investigations revealed that
complaints against five firms had some
substence. The list of these firms, the
allegations made against them and
the action taken is laid on the Table
of the House. [Placed in Library.
See No. LT-2503$78]

Complaintg against 21 registered re-
cruiting agents are still under en-
quiry by the appropriate authorities.
It will not be in the interest of the in-
vestigation if the names of such

enquiries are over.
CHowITe av wmg w safer

1672, oft wex amw : Wy
wellw wnt mer ww WA g ay
W ew sEfEdm § 1977-78 &
feax  §Qorre aaferdy H donrre
fear w7

ey werd vy o it (wft oot
wi) : Jww gEw ¥ wEw,
T sty grer Qe ¥ frper
fog M A wrgy aey ¥ wen
1977 af ¥ €7 461.6 AR
0N a7y § wiw, 1978 € wafy

FataT 146, 7 gET R

% oy are fammr & €0 Mo go
wiherd

16873, st imEy  wear aetid :
T EWT WA Tg waTy Y wuT w6t
fs .

() ® 2w & = Wk
matoﬂoqo FRarfaEy ﬁ'}ﬂ
der T ol & feed awt ] Wk
wt @ WX

(&) \r wTT wr faare o
fawrr & qurrwrd ?

HWTT dwew ¥ oew AW (st
gfc yow gwiwaw) ¢ (%)
31-3-1977 ®1  EcFoTo  HH-
wfaEl o g7 dear 2,22,418 ¢t
T OF fawmder == ¥ ey
WY Far o & ww F A ¥ fafew
TfEY ¥ g AR A ¥ 0 aw
s fawrtaT oz § frgfe
A Wy 18 A § W AT H ol
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Ak & FAT gea wiaera wg @
65 aw ¥

(=) Bar W wearr ad ¥
fee ofY, faanfir w10 GF wgd S
(a7 9v) drzda iR § 9
TN & owaay vawew § 0 0¥
fawdar o B, foaa f=r 3 2§
g ad 2, fafga ol b annwax
or s gl (diehT) & odi
§ @Iar 91 afar & qur argd Iefie-
a1t ¥ o fawifice 25 ad 7 sfuswas
gEfET & i RF 9aF Mg 40
af fearaar e+ Afew Q@ OHET W
fadin g aqg  Gar A g whEw A
ofteqr H A A& W v &l
weft 7 En wmEw § 40 3 aF F
faaraa & s g0

Verification of Mémbership of Unions
in Paradip Port

1674. SHRI SAUGATA ROY: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plecased
to state:

(a) whethér the Ministry received
complaints from certain MPz from
Orissa regarding verification of Mem-
bership of Unions in Paradip Port;

(b) whether the Chief Labour
Commissioner (Central) has submit-
ted a report on the complaints; and

(¢) if so, the details thereof and
action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes Sir.

(b) and (c). Government is looking
into the complaints and expect to be
able to take a decision shortly.

JULY 27, 1978
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Bupply of Steel by HSL Stockyard
Gauhati to Consumers

1675. SHRI P. A, SANGMA: Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) the total quantity of steel
materials sold by the Hindustan Steel
Ltd, Stockyard, Gauhati, during the
last ove year (monthly figures):

(b) tota] guantity sold to the steel
consumers of Meghalaya, district-
wise;

(e) whether the HSL has, of late,
decided to sell their products directly
to vonsumers from their stockyard at
Gauhati because of which the con-
sumers of Meghalaya particularly of
East and West Hills Districts are fac-
ing severe hardships as they are to
cover distance belween 200 and 500
to rcach Gauhati: and

(d) if so, whether Government will
consider to chanalise the stesl mater-
jal to the consumers through lecal
dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
month-wise sales of steel materials
from the Gauhati stockyard of SAIL
during the last financial year are
given below:

Month Quantity Sold

1 . 2
April’ 77 4442 tonnes
Msy' 77 * 2384 tormes
June* 77 3655 tonnes
July' 97 . 2321 tonnes.
August’ 37 2500 tonnes

September’ 37 1970 tonnes
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1 2
October*yy . 28351 tonnes
November'7y . 2246 tonnes
December’ 77 <652 tonnes
January’;8, 4530 tonnes
February’48, 6031 tonnes
March'78, fignq tonnes

‘Toran . 43000 tonne

-~

(b) District-wise break-up of sales
is not maintained. The quantity sold
from the Gauhati stockyard during
1977-78 to 1the consumers in Meghalaya
was 1311 tonnes,

(c) and (d). Priority in selling
stee] materials is given to the actual
users. However the question of relea-
sing some material to the traders is
also being thought of.

© weare woaY & for wrrany fen
e

1676. it gww ¥ Arevaer aAA
w1 yem ot Wm0 ogg g
Y w1 w6 5 woom ouat F fae
fo-fem Bwf & forqar ST wmaTa
fraramrar ol o ¥ Famw T
forgl 2o fo¥ & wire T welw A
gra A af R Frd " Tz e
et 9T @wiT frgr war 9f ?

wET W W stre ¥ T Sy
(s whpm qowr) : ol @7 o
waEl § Imw & fag SEar
wAY ®T W JE fear mr &

Health Certificate Checks at Indian
Alrports

1677, SHRI GOVINDA MUNDA:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) is it a fact that there are long
queves for arriving passenger; at
Santa Cruz International airport to
get their health  certificate checked
and thev have to stangd outside the
Te'minal Building and bleck  the
entrance gate;

(L) is it true that London Heatihirow
airport and New York JFK airpor: no
longer «check heaith certificate to
avoid unnecvssary harassmen: to pas-
sengers; and

(¢) why does not Indian airports
dispense  with health certificate
che kg?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Sometimes
there is a long qucue of passengers at
health counters at the Santa Cruz
International air port due to lack of
space and heavy influx of passengers
from simultaneous arvrival of wide-
bodied aircrafts, After the increase
of health check staff, there have been
no recen' complaints of delay at the
counters.

(b) No.

(c) Health checks are being con-
tinued at Indian airports to prevent
the import of dreaded diseases from
other countries like yellow fever,
smallpox, cholera, etc. So long as the
danger of such disemses coming and
spreading in India exists, such checks
wil}] have to be exercised,

wrewt Ko wrar Sfufafamoee

1678. st T ¥wr fag: #n
fadm w7 7y Ay W g w6
fw .

(%) #ar 10 YA€, 1978 =
o SeR-edw  sfafafodes aresy
W TR
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(a) sfafafr wear ¥ fm-fer
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Proposal {o introducs Health Insurance-
' Scheme
1678, SHRI MUKHTIAR SINGH
MALIK;
SHRI G. M. BANATWALLA:

Will the Minister of HEALTH AND
FAMILY WELFARE be ploased to-
state:

(a) whether Government propose to
introduce Insurance of Health in the
country; '

(b) if so, what are the details in
this regard; and

(e) by when such scheme will be -
introduceg throughout the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No, Sir.

(b) Does not arise.

(c) At present there is no such pro-
posal under consideration of the Gov-
ernment of India.

sfie safew fafierm soa

1680. Wt g¥W WA womT :
w7 warend Wit qfeare s Aol
sty sufiey fufiren s ar i ganfter,
1978 ¥ grdfey s dwn 626 &
IAT & diw ¥ g 1w Ny o+
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(%) w1 worow ¥ ¥ e
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fear war wfy sffy =w 8. 56 aa
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(&) mrawRRy o 1976-77
X 1977-78 # W =7 #Y @y w7
fom firam ut =Y afy gt, &Y fireer;

(1) waT TR YW ana fer o
T stfer sy o ¥ sigee § s afr Ay,
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Tripartite Meeting to Discuss Industrisl
Relationg

1683. SHR] F. P. GAEKWAD: Wwill
the Minister of PARLIXMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether industrial relations in
public sector have  deteriorated or
showing signs of deterioration;

(h) whethe; Government of India
consider convening a tripartite meet-
ing to discuss the issue;

(vy if not, what remedial measures
proposed to be taken to meet the
situation: and

(d) the steps proposeq to be taken
in this behalf?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND 1LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d) There has been no serious deter-
joration in industrial relations in the
public sector during the past few
months. There wag a threat of strike
on the 28th June, 1978 but it was
averted as a result of discussions held
with the trade union representatives.
The discussions have helped to clear
apprehensions which trade unions had
in regard to collective bargaining and
wage revision in the public gector.

Payment of Roag Damage-Charges to
Kalyap Municipality

1684. SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Telephone Depart-
ment have paid to the Kalyan Munici-
pality (District Thana Maharashtra)
an amount as road damage-charges
because of underground Telephone
lines some feyw years before;

(b) whethey the Kalyan Divisional
Engineers of Telephones have recently
receiveq representation from Kalyan
Municipal Council demanding the
road-damage charges because of the
reécent undergroung cableg on  both

WTien ANSWErs 122

sides of roads of Town as g result of
introduction of dial system; and

(c) if s0, what action has bee’n taken
by the concerned authority and if not,
why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir.

(b) Kalyan Municipality has gent
one reinstatement charges bill No.
PWB/105 dated 20-4-98 for Rs. 3,41,872
The bill however, does not give full
information about reinstatement.

(c) Chief Officer, Kalyan Munici-
pality has been requested to give
necessary details. The claim will be
settled once the necessary details have-
been received.

Payment of Service Charges by P& T

1685, SHRI R. K, MHALGI: Will
the Minister of COMMUNICATIONS-
be pleased to state:

(ay whether it is g fact that Ministry
of Finance by its letter No. 4(7)P/68
dated 28th March, 1967 fixed the quan-
tum and laig procedure anq intimated
to all Local Bodies in respect of pay-
ment of service-chargeg of the Central:
Government properties in their juris-
dietion;

(b) whether it is also a fact that
the Post & Telegraph Department
have three buildings built after 1-4-
1937 in the city-limits of Kalyan Muni--
cipality (Distt. Thana, Maharashtra)
but their service charges for the period
of last eight years amounting ty the
tune of Rs. 1,48,050 have not beep paid
8o far to the said Municipality even
after repeated reminders; ang

(¢) if so, the reasons therefor and
when the said amount shall now be
paid to the said Municipal Council?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS:
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.
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(b) and (¢) The D.E.T. Kalyan ve.
ceived a demand for Rs. 1,38348 as
service charges from the Kalyan
Municipality on %.3-1978 only. He
eould not pay this amount ug no funds
‘were placed at his disposal. He has
since applied for the necessary funds
and expeets to pay the bills by
August, 1978 after verification of the
exact amount payable and due,

sy # averewie § IreaT w)
e & fog wfa

1686. st wifey wid wdw:
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Construction of RMS Divisional Office
Building at Bhusawal

1687. SHR1 BHAGAT RAM: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) why the proposal to construct
bui.ding for the RMs Divisional Office
at Bhusawal, approved in 1973-74 has
not becn implemented so far;

(b) whether Government are awal‘"é
that delay caused due to intervention
of certain vested interests; and

(c) whether Government are consi-
dering to construct the building with-
out any further delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT NARHARI PRASAD SUKH-
DEO SAIl): (a) The building for
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BMS Divisional Office, Bhusawal, was
approved for construction by Indian
Railways during 1978-74.
posal could not mature due to pau-
city of funds.

(b) No, Sir.

(e) It is proposed to get certain
priority RMS buildings works con-
structed by Indian Railways during
the year 1978-79 and funds have al-
ready been committed for the same.
However, this building will be con-
sidered for construction during the
year 1979-80. .

Bifurcation of RMS

1688, SHRI BHAGAT RAM: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the feason; for bifurcation of
RMS ‘N' Division;

(b) ig it not a fact that bifurcation
of RMS Division without postal ex-
pansion cannot merely remove back-
wardness of an area; and

(c) the total expenditure incurred
on bifurcation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI); (a) RMS ‘N' Division
was bifurcated to provide efficient
mail gervice to the backward areas of
Orissa which is mostly inhabited by
Adivasis,

(b) By bifurcation of ‘N’ Division
more attention can now be paid to
mai]l offices and RMS Sectiong of
backward area of the new Division
resulting in expeditious transmission
and delivery Ot mails. Expansion of
postal net-work is considered inde-
pendently.

(c) The total additional establish-
ment expenditure on the proposal is
Rs. 16325/- P.A.

The pro-
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Rest House for RMS Staff at New
' Delhi ‘

1680. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state: .

L

(a) whether there is no Rest House

for the Railway Mail Service Staff at

New Delhi who come from other Cir-
cles o1 duty;

(b) whether the staff union have
suggested that the present building
where PMG's Office is situated may
be converted into rest house for RMS
staff and the PMG’'s Office may be
shifted to the new multi-ctoreyed P
and T building at Ashok Road;
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(¢) wvhether Governmeut ig consider-
ing the suggestion favourably; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No Sir. All the RMS
staff who come to Delhi in the course
of their duty with RMS sections take
‘rest in the Rest House at RMS Bha-
van, Kashmere Gate adjacent to Delhi
GP.O

(b) No, Sir.

(c) Does not arise.

(d) Does not arise.

Understafing in RMS D-3 Section

1691. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to gtate:

(a) whether in RMS D-3, section
working  between  Delhi-Ferozepur-
Delhi, iy very much under-staffed
in spite of heavy work load;

(by whether statistics and proposals
for additional hands have been gent to
‘the Post-Master General's Office,
Neorth West Circle; and

(¢) if so, the reasons for the delay
in sanctioning additional staff?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(BHRI NARHAR! PRASAD SUKH-
DEO SAD: (a) to (c). After pres-
cribed scrutiny, four additionaml posts
of time scale sorters, found justified
on the basis of statistics, have since
been sanctioned.

Rffect of Power Shut-Down on Steel
Production

1692. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that produc-
tion of Steel particularly in Eastern
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India was adversely effected due to
power shut-downs; and

(b) if so, its impact on the economy?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA): (a) Yes,
Sir. It has been estimated that there
was loss of production of about
99,880 tonnes of saleable steel at the
integrated steel plants on account of
power shortage including frequent
fluctuations/interruptiong in the gup~
ply of power. Of this, the aggregate
loss at Bokaro, Durgapur and Rour-
kela Steel Plants and at Indian Iron
and Steel Co. and Tata Iron and Steel
Co. wa: about 784€0 tonnes. g

(b) The loss of production referred
to in part (a) would not have had
any direct adverse effect on the eco-
nomy, particularly in view of import
arrivals of canalised gteel items.

Rural Health Schemg

1693. SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
Rural Health Scheme introduced in a*
number of Primary HealfR Centres
throughout the country has not been
welcomed by the rural masses; and

(b) it so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).
No; the Rural Health Scheme intro-
duced in & number of Primary Health
Centres throughout the country has
been received well by the rural masses
according to the studies carried out by
the Institute of Economic Growth,
University of Delhi und the National
Institute of Health and Family Wel-
fare, New Delhj along-with five other
institutions. .o
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# & T Employess who can Hire/
Uso P. and T. Vehicies for Personal
| ue

1604. SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
29ONS be pleased to state:

(a) which type of P & T employees
ean hire/use P & T vehicles at normal
rateg for their personal purpose Iike
shifting and while performing private
tours; and

(b) the reasons in respect of them
who cannot use such Departmental
vehicles for personal purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI MARHARI PRASAD
SUKHDEO SAI): (a) Officers of
Group ‘A’ and ‘B’ can make use of
PAT vehicles on payment of prescrib-
ed charges for transport of personal
effects and while performing private
tours.

(b) Since P&T vehicles are pri-
marily intended for operational pur-
poses, their use for private purposes
hag necessarily to be restricted. Fur-
ther, with a view to reduce the con-
sumption of fuel to effect economy,
the use of vehicles for private pur-
poses has been restricted.

However, in the case of trainees in
the P&T Training Centre, Saharan-
pur, this facility has been extended
to the non-gazetted trainees for the
use between Railway Station/Bus
Stand and the Training Centre as pub-
Je econveyance are not easily available.

Imerease in Number of Seals for
Admission to MEBS Courses

1695. SHRI AHMED HUSSAIN:
Wili the Minister of HEALTH AND

FANMILY WELFARE be pleased to

ate:

-(‘) mw have Wy
proposel 10 incresse the number of
swte duxing the jouzrent and next
W10 183

academie year for admission to MBBS
Courses; .

(b) if so, the details of such propo-
sals being formulated and the details
of proposals received for increase from
varioyg State Governments in this
respect;

(¢) what is the admission capacity
of the existing Medical Colleges in the
country;

(d) have Government any proposal
to increase the total number of seats
of medical courses in the State of
Assam; and

(e) it 80, the details therefor and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). The Government of Gujarat had
requested the Medical Council of
India to allow one-time increase of
305 seats in the various medical col-
leges of Gujarat in the academic year
1978-79 due to the introduction of the
10+2 scheme. After considering the
matter, the Council have permitted
Government of Gujarat to increase
the number of admissions for medical
colleges (one-time increase) by 258
students during November, 1878 pro-
visionally and subject to confirma-
tion by their Executive Committee.
Thereafter an inspection will be
carried out by the Council to verify
the additional facilities and staff pro-
videq in various medical colleges of
Gujarat for thege additional seats.

(c) The admission capacity of the
existing medical colleges as approved
by the Medical Council of India is
approximately 11,000 seats.

(@) No.

(e) Doeg not arise.
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Asian Common Market

. 1697 BHR! CHITTA BASU: Wi
the Minister of EXTERNAL AFFAIRg
be pleased to state:

{a) whether Government have since
considered in depth the politica} and
economic implications of the proposals
for setting up an Asian Common Mar.
ket as mooted by the Shah of Iram
during his last visit % India; and

- () i #0, declslon of Governmeny in
this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFPAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). During the
visit of the Shah of Iran, distussion
on the potential advantiges of econo-
mic cooperation in the region took
place in generg) terms. No detijled
discussion on the setting up of §n
Asiap Common market was held, .

We gee the advantages of coopera-
tion amongst. she..countries of thy
glon, but recogniss  that
. o . e
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mdmutummumnt
of the couniries converned.

indian Ocoan as » Zone of Peace

!693 SHRI MUKHTIAR SINGH

IK: Will the Minister of EX-

! AL, AFFAIRS be pleased to
state:

(a) whether Prime Minister explai-
neg the stand on the issue of maintain.
ing Indian Ocean as 4 Zone of Peace
10 President Carter dquring his visit to
that country; and

(b) if so, thy reaction of U.S. Gov-
ernment’s thereto?

THE MINISTER OF STATE IN
‘THE MINIS'IRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir,

(b) The President described the
state of talks between the USA and
USSR on the stabiligation of their
military presence in the Indian
©Ocean. The Prime Minister expressed
the hope that theése discussions would
continue and result in the eventual
removal of all Great Power military
presence jn the Ocean.

Dialogue between Developed and
Developing Countries

1889. SHRI C. K. CHANDRAPPAN:
‘Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister
made special efforts during his recent
visit abroad-for the resumption of the
dialogue between developeq and the
developing countries for a new World
economic¢ order; and

(b) i so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). 'The
diglogua , between . the developed
and. develeping mntm. a aew
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international economic order lisa besn
continuing in the UN and other in-
ternational fore. .Dyring his mut
visit abroad, the Prime Minister, in
hig discussions, covered some of the
major jssues that pertain to: this din-
logue. In thig comnection, the Prime
Minister's stetement to Parliament on
21st July, 1978 may also be referred
to.

Service conditions of Indian Labears
Abroad

1700. SHRI BHAGAT RAM: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) what are the rules regarding pay
angd other servise conditiony etc. ;av-
erning the Indién labourerers employ-
ed in foreign counfries by the Indiam
and foreign compenies;

(b) whether the workers employed
abroad have any trade union rights;

(cy whether Government are aware
that these workers are being exploiteg
by the companies on a large scale and
are being paid much léss than local
workerg of those countries; and

(d) what steps Government
to take to safeguard the interest of
these workers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a),
(¢) and (d). The recruitment of
Indian workees for employment in
foreign countries is now, regulated by
the Ministry of Labour through agen-
cies approved by and registered with
the Ministry. To ensure that the

s and conditions of employment
i workers are satisfactory,

"d:e recruiting agencies are required

to enter, on behalf of their foreign

-employers, info an employment agree-

ment covering variqus aspects of em-
plwuunt duly WOM by the ﬁinh-




135  'Written Answers

‘execution of works abroad as prime
or sub-contractors ere allowed to
directly recruit workers for execu-
tion of their contracts abroad subject
to the terms and conditiong of em-

‘ployment offered to such workers

'being ' approved by the Ministry of

‘Labour before they are actually de-

ployed. While granting specific per-
mission to recruiting agents for
deployment, the Ministry of Labour
seeks to ensure that the wage rates
offerel to the workers are reasonable
and are in accordance with the stan-
dards recommended by the Indian
Missions abroad in this regard.

Workers who go abroad without
proper employment agreement or
through recruiting agents not regis-

.tered with the Miniistry of Labour

are limble to exploitation such as
payment of inadequate wages etc.

Government carry out checks at
the points of exit from the country to
ensure that emigrants are not per-
mitted to go until they have completed
the necessary formalities required
under the Emigration Act, 1922. Be-
sides, .a cautionery notice is enclosed
with every passport application form
to advise the applicant that if he is
going abroad for gainfu] employment,
he should ensure that he has been
recruited only through one of the
authorised recruiting agents regis-
tered with the Ministry of Labour and
has signed a firm employment con-
tract approved by the Ministry of
Labour in the presence of the Protec-
tor of Emigrants.

A Press Note has also been issued
advising work-seekers seeking jobs
abroad (a) to avail of the gervices of
only the recruiting agents approved
by and registered with the Ministry
of Labour and a8 publisheq in the
Employment News and leading Dai-
lies, (b) not to pay any fee whatso~
ever to the recruiting agencies and
to bring to the notice of the Ministry
of Labour any case of an agency de-
manding such fees; and (c) that those
going abroad for gainful employment
through unauthorised recruiting agents
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or without signing an approved em-

. bloyment contract before the Protector

of Emigrants will be doing so at their
own risk. . ’

Complaints, if any, received are
not investigated through appropriate
authorities and suitable action is
taken on the basis of the results of
investigations.

(b) In regard to trade union rights,
the Indian workers employed abroad
would be governed by the relevant
laws of the country concerned.

Visit of Foreign Minfster of Indonesin

1701. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) wﬁether the Foreign Minister
of Indonesia recently visiteq India on
an official invitation;

{b) if so, the duration of his stay
and the broad details of the subjects
and topics discussed by him and other
leaders and officials of India with the
visiting guest;

(¢) whether any agreements were
arrived at as a result of the said visit
and talks; and

(d) if so, what are they?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU); (a) and (b). Yes, gir.
Dr. Mochtar Kusumaatmadja, Foreign
Minister of the Republic of Indonesia,
paid an official visit to India between
June 19 to 23, 1978. The main pur-
pose of the visit was to sign the tri-
lateral Agreement between India,
Indonesia and Thailand on the deter~
mination of the tri-junction of their
sea-bed boundaries in the Andaman
Sea. However, during the visit he
had official talks with the Forelgny
Minister and also called on the Pre-
sident snd the Prime Minister. In
thege discussions regional and inter-
nationa] questions of common in-
terest, with particular reference to
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. the coming Meeting of the Non-Align~
ed Foreign Ministers at Belgrade,
were covered. ’

(c) and (d). The Agreement re-
ferred to above was signed on 22nd
June 1978. No other formal agree-
ments were reached but it was egreed
that India and Indonesia should utilise
every opportunity for exchange of
views and consultatioris on matters
of common interest.

Estimate for Demand of Steel

1702. SHRI JANARDANA POOJ-
ARY: Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government has made
any estimate for requirement of steel
in the country during the current
year; and

(b) if so, the total requirement,
domestic production ang steps taken
so far to make up the deficit?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). The domestic demand
of saleable steel as projected by the
Working Group on Iron and Steel is
estimated at 7.61 million tonneg dur-
ing the current year. The Stee!
Authority of India has, however,
drawn up a “Home Saleg Plan” of 8.2
million tonnes for the current year
based on the current trend of sale.

The total domestic production from
integrated steel plants as well as
electric are furnaces is expected to
be about 9 million tonneg during the
current year.

Though overall availability of steel
is expected to be in excess of the
demand, there might be shortages in
certain categories which would be met
threugh imports. :

Wage Board for Journalists and non-
Journalists .

1703. SHRI CHITTA BASU: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Un-
starred Question No. 386 on the 23rd
February, 1978 regarding completion
of work by Wage Board for Journa-
lists and non-Journalists and imple-
mentation of interim award and state:

(a) whether the unilateral with-
drawal of the Employers’ representa-
tives is not in consistent with the
basic concept of ‘tripartiteism’ in
wage fixation which is the avowed
policy of Government;

(b) if so, what measures the Gov-
ernment propose to take to correct
the situation arising out of such uni-
lateral withdrawal;

{c) whether any precautionary mea-
sures are being contemplated to avert
such situation in future; and

(d) further steps to resolve tha
present deadlock?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Government are concerned
over the situation arising from the
withdrawa] of the Employers’ repre-
gentatives and are keen to resolve the
deadlock. To this end, discussions
have been held with the representa-
tives of newspsper employers and
employees, and the last meeting in
this connection was held recently on
the 22nd July, 1978, It is expected
that a way out of the present impasse
would emerge soon.

(c) Does not arise at this stage.

{d) Government propose fo consi-
der further steps after a few days if
the representatives of employers and
employees are unable to agree on a
wmutually acceptable solution.
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made during the last three years on
herbs for their medicinal value;

(b) if so, the details thereof;

(¢) whether Government have
launched or propose to launch a pro-
gramme for harnessing herbs as life
giving medicines; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(d). Detailg of the research work on
herbs, conducted by various Research
Councils and the National Botanic
Garden, are given iin the enclosed
statement.

Statement

(1) Central Council for Research in
Indian Medicine and Homoeopathy:

In thig Council medicinal plants
are investigated from the angles of
calssical medical treatises as well as
contemporary scientific disciplines.
Research programmes to evaluate the
therapeutic potential of the following
medicina) plants under selected clini-
cal conditions have been undertaken:

Name of the Drug Clinical condition Name of the Drug Clinical condition
(1) (2) (3) (4)
Ashwagandha Amavata Pippali . . * Kashays, and also as
Rasayana
Karaveera . . Hridroga Mandookaparni |, Buddhi mandya.
Guggulu Medoroga Kantakari , . + Swam
Haridra . . . . Swasaand Asatmya- Prasarini . Gridhrasi and Sandhi-
janya roga . gata vata
Yashtimadhu Udarashoola/Vikera Changeri -, . Amlapitta .




SRAVANA 5, 1900 (SAKA)

Written Answers . 142

Wame of the Drug Clinical Name of the Drug _ Clinical
catt e ’ conditiop condlﬂon
Lashuna Medovikara Bahallataka Krimi
Sadapushpi Arbuda Punamava Shotha.

Shatavari . Sthanyalpata Shirisha Asatmyajanya roga
Tamaka swasa
Shigru Swasa Mamajjaka Madhumeha
Saptarangi . Madhumcha Varuna Ashmari and Parina-
mashula.
Haridra Shopha (Ekadesheeya) Aragawadha Twakroga
Swasagni Swasa Kakodumbara Switra
Bimbi Madhumeha Karavellaka Madhumeha
Amalaki As Rasayana Masha As Vrishya

The “Survey of Medicinal Plants
Projects” of the Council located in
different States conducted qualitative
and quantitative surveys of 145 diffe-
rent forest and mountainous areas to
assess the natural resources of the
country. Thirtyseven thousand and
nine hundred herbarium sheets and
about 3000 genuine drugs belonging
to animal, mineral and plant king-
dom are kept in the museum of the
Council. About 1600 plants are being
cultivated in the experimental cultiva-
tion farms to assess the growth rate
and yleld percentage in known condi-
tions. The Council has also conducted
upecml surveys in Leh-Laddak, Aruna-
chal Pradesh, Sikkim, Andaman-Nico-
bar Islands and tribal pockets of
Nilgiri hills to assess the medico-
botanica] potentia] of these areas.

(iiy Indian Council of Medical
Research

In 1976-77, the Council initiated a
study in collaboration with the World
Health Organization, to eveluate the
efficacy of the Ayurvedic treatment
for rheumated arthritis, ag the modern
medicine has no lasting remedy to
offer for this disease. The Ayurvedic
System, on the other hand, claims to
have a regimen of therapy involving
the use of herbal remedies as well as

physio-therapy that would bring re-
liet to most of these patients. In
order to test the efficacy of the Ayur-
vedic regimen, this unique project hag
been undertaken at Coimbatore which
involves active collaboration between
a team of Aurvedic Physicians of the
Ayurvedic Trust, Coimbatore, and a
team of specialisty in modern medi-
cine of G.K.M. Hospital, Coimbatore.
In the first year of this project, cases
of rheumatoid arthritis in different
stages were to be admitted for
assessing the effect of Ayurvedic
therapy on them. The therapeutic
regimen is worked out and adminis-
tered by the Ayurvedic team while
the modern medicine team confirms
the diagnosis of rheumatoid arthritis
and periodically assesses the response
of patientg to the therapy independent-
ly. This project has so far been able
to study 73 cases and the preliminary
assessment of these cases has given
quite encouraging results. However,
considering the chronic nature of the
disease, it would be essential to fol-
low up the cases for a number of
years before definite conclusions could
be drawn. It is hoped that at the
completion of this project, the results
achieved may yield authentic data,
capable of being utilized practically
in -modern therapeutics.
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Fifteen ad hoc research schemes
and fellowships on various gspects of
medicinal plants were supported by
the Council during the last three
years. These studies, by their very
nature, are preliminary and time-
bound.

In order to have a systematic and
thorough review of work so far done
on medicing)] plants which hitherto
&ve been widely scattered in diffe-

journals and other sources, the
Counci] decided to compile the data
available from all scientific works
carried out on medicinal plants by
workers in different parts of India
and to present the highlights of these
works in a systematic way so as to
give a total picture of the results.
Accordingly the data available from
1860 to 1972 were carefully scruti-
nized by the Council and the first
volume of the ‘“Monograph on Medi-
cinal Plants of India” was brought
out in 1976. This book has been well
received by scientists in India and
abroad. The second volume of this
Monograph ig under preparation. The
Council’s “Indian Journa] of Medical

Research” published 35 articles on
various gspects of medicina] plants
during the last three years.

(ili) Central Drugs Research Institute,
Lucknow (a unit of CSIR)

This Institute has a continuing pro-
ject for research on medicinal plants.
During the last three years, about 800
plants have been tested for biological
activities. During primary screening,
60 plants showed various types of
activity, mainly relating to anticancer.
Detailed chemica] and/or pharmaco-
logical jnvestigation was done on 70
plants. .

(iv) National
Lucknow

Botanic  Ggrden.

Research and development work on
medicinal plants is an integral part
of the regular research and develop-
ment programme of the National
Botanic Garden.  During the last
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Written Answers 144

three years, research work was cwrri-
ed out on drugs used in the Indigen-

ous Systems of Medicine and the
following plants:—

(i) Dioscorea

(ii) Costus

(iii) Trigonella

(iv) Solanum

(v) Opium Poopy

(vi) Matricaria Chamomilla.

Work on these plants aims at the
development of high yielding strains,
standarisation of culture media for
tissue and organ culture and rapid
mass multiplication ang standardisa-
tion of agrotechniques for their com-
mercial cultivation. Work on the in-
digenous herbal drugs aims at the
establishment of correct botanical
identity to check adulteration and
substitution.

Family Welfare work done in States

1706. SHRI DURGA CHAND; Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the details of family welfare
work done in each State and Union
Territory during 1977-78 as compared
to that during the last two correspon-
ding years; and

(b) the amount given to each State
and Union Territory for Family Wel-
fare Programme during 1977-78?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
The required information is given in
the Statements laid on the Table of
the House. [Placed in Library. See
No. LT-2504/78).

(b) The details of assistance made
available to the States and Union
Territorles in cash and kind during
197718 for implementation of the
Family Welfare Programme are given
in the Statements laid on the Table
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of the House. [Placed in, Library.
See No. LT-2504/78].

Introducing Micro-wave system at
Dharamshala (HP)

1707. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased t¢ state:

(a) whether the building for auto-
matic exchange at Dharmshala in
Himachal Pradesh is ready for micro-~
wave system; and

(b) if so, by when the system will
be introduced there?

THE MINISTER OF STATE IN
“THE MINISTRY OF COMMUNICA-
“TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No Sir, at
present there is no proposal for micro-
wave system from Dharamshala. How~
ever, we have sanctioned a multi-
channel UHF system for linking
Dharamshala with. Jullundur, The
UHF equipment at Dharmshala will be
installed in a separate building about
1.5 Kms, from telephone exchange
buijlding due to line of sight comude-
rations.

(b) Jullundur-Dharamshala  UHF
link is likely to be provided during
1980-81.

Return of USSR Expertise in Bokaro

1708. SHHI D. D. DESAIL Wwill
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether USSR expertise is
back in Bokaro expansion as against
the Minister’s statements that Indian
engineers would do the job; and

(b) it so, the number of steel
experts available in India and the
level of experience they have to
undertake designing of steel mills?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) Does not arise,

e FUeT W wr I

1709. Tro WEHY wrTvaer wHIQ @

w7 ST e QY s AT 9g AT
# g w4 fw
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m%m%m%ﬂﬁ s
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(w) afz &, & af 1976-77
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fraet Tl agm o 7€

(7) ™ W g & 7f afw
¥ ¥ wogdl & s oX fradt f
s Y T WY S waT w7 AT AT g
fsrr aT ag ofir @ Ay af oY ; WK

(w) & fr & farer Nfew fiem-
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@ & Wy @ o o SR g
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g @8 g W TwR W W
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qarfy, Hifedt & saRT ¥ G a@-
s ¥ fag M qERTg 9% SR IYH
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) weaT glaamHl #7 SEer S
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() ad-ae = T EIR 9T
1976-77  25000.00  ®Y
1977-78  3,67,688.00 WY
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Expansion of All India Hospitals
Post Partum Programme

1712. SHRI P. RAJAGOPAL NAI-

" DU: Will the Minister of HEALTH
AND FAMILY WELFARE be plea-
sed to state:

(a) whether India and Norway have

reached any agreement regarding the
continuation and expansion of the All
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India Hospitaly Post Partum Pro-
gramme for a further period of §
‘years ending March, 1082; and

{b) the details of the agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) The brief details of the Agree-
ment are indicated in the attached
statement.

Statement

The Post Partum Programme is a
maternity centres hospital based ap-
proach to family welfare programme.
The programme wag first sanctioned
in 1969 and at present covers 508 ins-
titutions. 16 more institutions are in=-
tended to be covered during the cur-
rent year, making a total of 524 ins-
titutions. The construction program-
me in many of these institutions wil]
take some time to be completed. The
objective of the programme jis to ma-
ximize the extent of effective contra-
ception among the target population
in the community by focussing prima-
rily on the obstetrical and  abortion
cases and secondarily on other types
of patients.

The Norwegian Government had
provided an assistance of NKR. 50
million (about Rs, 8 crores) to sup-
port the programme upto March, 1877.
Under the new Agreement, the Nor-
wegian Government will provide a
further financial grant not exceeding
NKR. 164,000,000 (about Rs. 28 crores)
for continuation of the programme
for the years 1877-78 to 1981-82. The
funds made available under this
Agreement are to be utilised partly
to cover the total capital costs in
connection with the Implementation
of the Post-Partum Programme dur-
ing the period. The remaining funds
will be utilised to cover part of the
recurrent costs. The capital cost
covers expenditure on construction of

sterilisation wards, sterilisation thea-
tres and Urban Family Welfare cen-
tres, Surgical equipment, audio-visual
equipment, etc. The recurrent costs
will include expenditure on  staff
salaries, etc. India will bear all ex-
penseg that may be required over the
above these costs towards the succe-
ssful implementation of the prog-
ramme, including 25 per cent of the
total recurrent cost during the period
of operation of the Agreement. (1977-
1982).

The quantum of Norway’s grant
during the period of operation of the
Agreement will be as follows:—

Million Norwegian Kroner

Year Total
1Q77-70 1¢ {Rs.2°2 crores approx.)
1978-79 . 38 (Rs. 6-1 crorer  approx.)
1979-80 . 87 (Rs. 5:9 crorer approx.)
1980-81 37-5 {Rs. 6:-0c ‘rores approx.)
1981-82 87.5 (Rs. 6:00 crores approx.)

Review of Vizag Steel Plant by
Planning Commission

1713, SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
starting of steel plant at Vizag is
being reviewed by the Planning
Commission; and

(b) if so, the decision taken in this -
regard? 2

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Details are being work-
ed out for taking an investment deci-
sion on the establishment of the
steel plant in phases at Visakhapat-
nam., While taking the decision,
views of all the appraising agencles,
including the Planning Commisaion,
would be taken into consideration,
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Telephones became out of order in
Bombay :

1714. DR. BAPU KALDATE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether recently over 20,000
telephoneg were out of order in Bom-
‘bay;

(b) if so, the reasons therefor; and

(¢) what special efforts have been
made by Government to give faultless
service to subscribers in Bombay?

THE MINISTER OF STATE IN
‘'THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Dwring the third week of June,
1978 due to heavy and continuous
rains, there wag a breakdown of large
number of underground cables re~
‘sulting in large number of telephones
going out of order. These cables guf~
fered muiltiple damages due to the
digging operations by various civic
.authorities in the preceding dry sea-
son, and got affected with the advent
©f rains.

(c) The following efforts have been
made:—«

(i) Coordination with civic au-
‘thoritles to _ ensure that P and T
personnel are present when Jlarge
scale digging takes place in the
vicinity of the telephone cables.

(il) Gas Pressurisation of under-
‘ground cables is being stepped up
gradually to include all the junc-
tion cables and the subscribers’
primary cables on a time bound
basis,

(iii) Utilisation of jelly-filled ca-
bles in the subscribers’ distribution
network.

(iv) Formation of fault control
and repair centres equipped with
personnel, transport, tools, stores
and testing jnstrumentg to  under-
take round the clock rectification of
the faults.

JULY 27, 1978
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SRR
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1973 . 2,958 412 3,370 18.54 (420) 135.35 (1,737)
1974 . 2,510 428 2,938 24.69 (372) 184.92 (1,431)
1975 . 1,644 299 1,943 8.30 (271) 169.56 (1,075)
1976 . 1,241 218 1,459 4.00 (130) 88.31 (1,004)
1877(%) 2,574 413 2,987 22.43 (441) 175.73 (1,353)

(%), wiw? wafow § aur 30-6-1978 aF g & sy Faarcforgi/gaa 9%

qratfa § 1

e : wrew § wind faadi ) ag deur qwiy § frad sz gar Sxrew wafny

A
Use of Development Charge

1717. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that the major steel
producers in the country have sought
clarification from Government about
the manner in which the new deve-
lopment charge is to be used; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
{a) No, Sir,

(b) Does not arise.

World Steel Outlook

1718. SHR! C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
international expert group has ex-
pressed world steel outlook is bright;
and

(b) it s0, what ig the hnd:lngu of the
expert group regarding steel produc-

tion in the developing countries par-
ticularly India and other ‘details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Presumably, the reference is to
a study entitled ‘PROJECTION-—90’
undertaken by the Committee on Eco-
nomic Studies of the International
Iron and Steel Institute, Brussels, a
summary of which was presented to
the Board of Directors of the Insti-
tute in their special meeting held
at Rio de Janeiro in April, 1978. The
study has projected a continued
growth in the world demand for steel
which, the terms of crude steel, may
rise to about 10 billion tons in
1885 ang 1.2 billion tons in 1990 as
compared to 584 million tonnes in
1870.

(b) According to this study, the
developing countries are expected to
account for a growing share of world
stee] consumption, rising from 7.1
per cent in 1970 to 15.6 per cent by
1980, The growth rate of demand in
India has been projected as under:—

1978-19 to 1982-83 10 per cent
1083-84 to 1987-88 9 per cent
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Minimum Living Wage

1722. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether ag a member of the
ILO, India js committed to the princi-
ples lnid down by it;

(b) if so, whether the preamble of
the ILO Constitution emphasized the
need for “the provision of adequate
living wage” and in its, 1944 Phila-
delphia Declaration, the ILO urged
the importance of ensuring “a mini~
mum living wage to all employed”;
and

(¢) it so, what steps if any have
been or are being taken to imple-
ment these ILO declarations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDA VARMA): (a) to
(c). As a member of the 1L.O. India
subscribeg to the Constitution of the
International Labour Organisation.

2. The aims and purposes of the
Organisation were adopted at Phila-
delphia in a Declaration which calls
on the LL.O. to further, among the
nations of the world, programmes
tained Court’s permission exempting
{0 wages and earnings, hours and

170

other conditions of work calculated
to ensure a just share of the fruits
of progress to all, and a minimum
living wage to all employed anq in
need of such protection,

3. It is alsg one of the Directive
Principles of State Policy Contained
in the Constitution of India that the
Sta_te shall endeavour to secure, by
suitable legislation or economic orga-
nisation or in any other way, to all
workers—agricultural, industriat or
otherwise—a living wage.

4. It is the constant endeavour of
the Government of India, through suc-~
cessive plans of economic development
and through legislntion, to raise the
standards of living angd to bring about
social and economic  justice. Mean-
while, minimum wages are being en-
sured through effective implementa.

tion of the provisions of the Minimum
Wages Act, 1948,

Granting of Passport to ex-P.M,

1723. SHR] JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:;

(a) the contents of the letter ad-
dressed by the Ministry of External
Affairs to Smt. Indira Gandhi regard-
ing grant of passport to her;

(b) whether she has responded to
thig letter; and

(c) the full text of Government's
letter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (¢). Smt. Indira
Gandhi had written two letters to the
Minister of External Affairs en-
quiring if she could get a passport
to go to Switzerland to attend a sym-
posium and stating that she had ob-
tained Court’s permission exempting
her from appearing personally in the
Court, The Foreign Minister replied
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to both the letters pointing out in
his second letter that before a pass-
port could be issued, it would be
necessary to obtain Court’s permission
in terms of Government Notification
GSR 293(E) of April 14, 1976, under
Section 22 of the Passports Act, 1967.
He also informed her that a passport
would be issued on obtaining this per-
mission.
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Safety and Drug Review Committee

1725. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have tak-
en into account the exploitation of the

JULY 27, 1998 -
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by Phumnmﬁm firms
marketing toxic, irrational and un-
necessary drugs while !raming the,
drug policy; .

(b) whether the Health Vigilance
Association (Maharashtra) suggested
setting up of a “Safety and Drug Re-
view Committee” at the Central and
State levels to check up the (i) uti-
lity (ii) safetyness (iil) effectiveness
(iv) toxic side effects of drugs mar-
keted and heavily advertised which
confuse the consumer; and

(c) what step; does Government
propose to control exploiiation of
consumers ‘by large pharmaceutical
and drug Companies?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(¢). The information ig being collect-
ed and will be laid on the Table of
the Sabha.

Complsints receiveg against Recrait-
ing Agents and Immigration Officers

1728. DR. VASANT KUMAR
PANDIT:
SHR] AMAR ROY.
PRADHAN:

SHRI OM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived large number of complaints
against recruiting agents of immigrant
labourers and also against the delays
and difficulties by the Immigration
Officers;

(b) if so, whether Government pro-
poses to streamline the immigration
procedure ang effectively amend the
out-dated Tmmigration Act of 1822;

(c) the estimated number of Indian
Immigrants working in Gulf count-
ries, West Asia and African coun-
tries during the Iast three years; and
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7 (d) what steps Govermmerit plansied
to protect the Immigrant Labour from
fruuds by the recruiting agencies and
alsc- from harsssment from the
-employers? :

. THE MINISTER OF STATE IN
‘THE MINISTER OF EXTERNAL AF-
FAIRS (BHRI SAMRENDRA KUN-
DU): (a) Yes, Sir. Government
have received complainst against re-
cruiting agents adopting malpractices
in assisting Indien workers to emi-
grate in violation of the Law. Such
recruiting agents have alsg allegdly
charged large sums of money from
the emigrant workers. Government
have also received reports against de-
lays and difficulties faced by emi-
grants during emigration checks at
embarkation points.

(b) Government have already taken
steps to streamline the emigration
procedures. There have been some
legitimate complaints from prospec-
tive emigranis. A committee appoin~
ted by the Government to look into
the issues relating to overseas rec-
ruitment of Indian workers is also
examining the question of amendment
of Indian Emigration Act, 1922.

(c) According to the information
aveilable with the Government, 55,5626
workers emigrated to Gulf, West
Asian and African countries in the
last 3 years, after registration with
Protectors of Emigrants as required
under the Emigration Act, 1922.
However, a large number of Indian
workers also emigrated in the last
three years without registration and
information in respect of such emi-
grants is nog available as they also
did not indioate in their passport ap-
plications the purpose of their visit.
It is also not necessary that those ap-
plying for passports go abroad.

(d) Government have already re-
grate who have valid contracts and
workers and allow only those to emi-
grate who have valid contracts and
whete termg and conditions of emp-
loyment have been by the
Labour Ministry. Individual emi-

‘grants who have secired employment

throygh their own efforts are permit-
ted to depart after the emigration
staff have satisfied themselves that
such emigrants have valid contracts
and that they would be looked after
by their friends or relatives on arri-
val. Whenever, cases of fraudsg ete.,
are reported against any recruiting
agency, Ministry of External Affairs
recommends to the Labour Ministry
revocition of provisional registration
granted to such agents and some re-
gistrations of defaulting agencies have
been revoked. State Governments are
informed to take suitable aotion.
Indian missions have also been
instructeq to look into cases of
harassment by the foreign employers,
and if necessary, such employers are
not allowd to further recruit from
India,

Tested Formillationy pf Indian
Ayurvedic Drugs

1727. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state,

(a) whether it is a fact that tested
formulations of Indian Ayurvedic
drugs like Sarpasil, Sarpina. Liv 52
etc, are not allowed to be prescribed
in the Government Hospitals and
Central Government Health Scheme
Centres; .

(b) i so, the reasons thereof;

(c) what jg the policy of Gov-
emment in -encouraging Ayurvedic
and formulations of other systems
which are world renowned and con-
sidered as specific drugs by the medi-
cal profession; and

(d) in what manner and within
which time will Government establish
the Indian systems of medicines and
indigenous drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) No,

(b) Does not arise.

(c) wd (d). A Btatement is laid
on the table of the House,
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Statement

The Indian Systems of Medicine
(Ayurveda, Unani and Siddha) have
been accepted as part of the Nztion-
al Health Services,

The first volume of the Ayurvedic
Formulary for 444 compound formu-
lations has been finalised. 245 Sid-
dhg formulations and 211 Unani for-
mulationg have also been finalised for
the First Volume each of Siddha and
Unani Formulary.

Intensive research on drugs like
Guggulu (Comiphora mukul) in case
of obesity as also in the management
of myocardial infraction that has been
defying all theraputic measures has
been undertaken. Mandookaparani
(Centella asiatica) in cases of men-
tally retarded, Punarnava (Boerhaa-
via diffusa) in cases of general ana-
sarca (Swayathu) Kantakari (Sola-
mum xanthacarpur) in cases of cer-
tan dematological conditions, Ashwa~
gandha (withania gomnifora) in cases
of joint troubles and Karaveera
(Nirium indicum) in certain types of
Haridroga has been undertaken by
the Central Council for Research in
Indian Medicine and Homoeopathy
and the results so far obtained are
encouraging. Certain compound pre-
parations described in Ayurveda with
a few alterations llke removal and
addition of certain drugs in the ori-
ginal recipe are also taken for large
scale trial by the Council.

Drug control on Indian Medicines
are being enforced by the State Gov-
ernmentg under the Drugs and Cos-
metics Act.

Allocations in the Five Year Plans
have progressively been increased
from Re, 37.50 lakhs in the first Plan
to Rsa. 80 crores (tantative) during the
6th Plan. The varioug development
schemeg aim at (1) improving quality
of graduate and post-graduate educa-
tion (2) promotion of research acti-
vities (3) production of herbal medi~
cines on a large scale. The Central
Council of Indian Medicine have in-
troduced a uniform syllabuy for
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under-graduate studies iu Ayurveda,
Unani and Siddha.

In addition to the two post-gradu-
ate Institutes in Ayurveda at Bana-
ras Hindu University, Varanasi and
Gujarat Ayurved university, Jam-
nagar, 18 post-graduate departmentl
for various specialities in Ayurveda,
Unani and Siddha are functioning in
the variouy States. The getting up of
the National Institute of Ayurveda at
Jaipur in 1976 in collaboration with
Rajasthan Government is expected to
go a long way in establishing high
standards in Ayurveda education. The
proposal with regard to setting up of
a National Institute for Unani at Tu-
ghlakabad is in an advanced gtage.

In order to give adequate attention
to different systems of medicine sepa-
rate Central Councils for Research
have been set up, one each for (1)
Ayurvedg and Siddha (2) Unani Me-
dicine (3y Homoeopathy (4) Yoga
and Naturopathy. The Pharmacoepial
Laboratory of Indian Medicine set up
in Ghaziabad in 1868 has undertaken
work in evolving gtandards for drugs
and other preparations. It has been
decideq to set up a Corporation to
manage a Central Pharmacy of Indian
Medicine at Ranikhet. The main ob«
jective of this scheme is to make
available at reasonable rates patent
and genuine Ayurvedic ang Unaii
Medicines to the C.G.H.S. dispensa-
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rieg of these systems and other gov- °

ernment Institutions. At a Iater
stage, these medicines will be made
available to the general public also.
The Central Government is also ex-
tending financial assistance to the
Stateg for setting up of herbal farms
and pharmacies.

Some of the other new schemes
under consideration for inclusions in
the 6th Plan are training of under-
graduate teachers of 1SM, publication

of text books, development of under- -
graduate collezu in ISM, training of °

village practitioners in ISM, estab-
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Jishment of dispensaries in-tribal poc-
kets and development of Nature Cure
under Central sector. Establishment
of hospitals anq dispensaries is a ma-
jor programme under the State sector.

‘Working results of IISCO for 1977-78

1728. SHRI S. R. DAMANI: Wwill
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 1356 on
the 2nd March, 1978 and state:

(a) the flnal working results of
1ISCO in 1977-78 and how they com-
pare with the previous year;

(b) whether production has shown
improvement since completion of the
plant rehabilitation scheme and if so,
the figures thereof for pre and post-
rehabilitation stages; and

(c) whether the decisions taken for
bettey management have since been
implemented and the improved per-
formance resulting thereunder?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA):
(a) The accounts of IISCO for 1977-
78 have not vet been finalised. How-
ever, it is estimated that the Com-
pany will incur a heavier loss in 1977-
78 as compared to the loss of Rs. 16.31
crores in 1976-77.

(b) The plant rehabilitation scheme
undertaken in June, 1978 has been
completed to the extent of about 80
per cent. The production has shown
improvement since the plant rehabili-
tation scheme was launched as will

be observed from the following figu-
res:

Ingot Steel  Saleable Steel
Year (in ‘'o0oM.T.) (in "ooo M.T.)

1972-78 . 431 347
197874 . 439 358
1974-75 . 532 418
1975-76 . 630 501
1976-77 . 667 542
1977-78 . 651 505

However, there has been shortfall
in production during 1877-78, the
main reasons for which are unsatis-
factory industrial relations, power

shortage and poor quality of coal and
iron ore.

(c) IISCO has become a gubsidiary
of SAIL with effect from 1st May,
1978. Some changes in the top mana-
gement of the company have been
made recently. It is expected that
these changes will soon start yielding
results in the shape of better perfor-
mance,

Value of Imported Steel

1729. SHRI S. R. DAMANL:  Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the quantity and value of steel
and steel items imported in 1977-78
and the figures for the previous two
years;

(b) whether there are proposals to
import much larger quantities in the

current year and if so, the details
thereof; and

(c) the reasons necessitating such
imports?

THE MINISTER OF STATE IN
THE. MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Quantity and value of steel imported
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during 1073-76, 1976-77 and April— July, 1077 dre given below:— . ,
(Quantity in tonnes and value in Rs. "o0o)

Category 1975-76 1976-77 . -?77-78
(April-July, 1977)

Quantity Value  Quantity  Value Quantity  Value

*Mild Steelf Carbon Steel . 355306 1253507 r45978 *Bogby2 *50648 191423
66156 285224 30267 137703 9777 43652
346502 10030 85666

High Carbon Steel

Alloy Steel . . . 51977 438116 39030
Railway rails, tram, rails wheels;

axles slcepersete. . . 1971 12617 3054 18602 188 1708
Others 1967 18182

—

Souree : D.G.C.1.8.

(b) Quantum of import of steel
during the current year canfnot be as-
gesseq at this stege precisely ag the
import policy provides for import by
actual users, by registered exporters,
under the Open General Licence and
against direct import licences, in ad-
dition to the imports of canalised
items by the canalising agencies.

(¢) Import is necessary to cover
the gap between the demand and
availability in categories where there
are shortages or no production at all.

wiear wqr AR ¥ AW f

g g wgw o

1730. sttei feg wrf <dw : =
Wwre St gy W@ A FOT &40
fr :

(%) war sorerr & o o &
srrg fadr & atear qur anneRT ¥
#ra w1E 3% a1 Y W afr g, @Y
aned feedy gog ow A off

(@)= & & @ anH few
ardrer &1 w1 5t & 9¢ aur 0% wr
wren ¥ o s & vl B vy g
wreA| ¥ afcafiy feay war fordy fin

*«Carbon Steel”’ description has been used instead of “mild steel”’ from 1977-78.

o A AR Y fy w ok fyew
WTO wtTAT ANT AT ATT F WY ey
Wl g Y A ¢

(7) afz g, & qoE v e
ATEAT WY W AW g qge E;
u¥

(7) ¥R *x % wHTSTAT
aigEx g w0 wifs alzar &
il Y g9 quw Wl wgfewr @ oy
R

Awrcsmew & o AN (ot
wogfe wax gudw wK) : (%) ¥ (7).
1975 & Tg¥ ¥izar WIC WU A&
% g dx anT whyw FF | A
¥ graVr WY wERfor gt
oy S o AT ¥ oe e
g 3 TqTTAT Y O & ATt JTVTRRT
SR afzar ¥ fiw fagr T O
Tad ¥ 4 qiwd v Sfeeg T T
i qamad o A% ¢ ¥
afedi o1 difoer e B

(w) wewr & wwr qeadw ¥
forg srorr Az g A R g e



gy Wektten dnunirs | SRAVANA D, 1900 (SAKA) Writtes Awewers 183,

| .Méltionl Terwination u.m-

1781 SHR1 DHARMA VIR VASI-

SHT: Will the Minister of HEALTH

_ AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
Central Drug Research Institute at
Lucknow had developed a new device
made from ‘Isabgol’ for medical ter-
mination of pregnancy; and

(b) it so, the details of the same
together with experiments carried out
and possibilities of mass production?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b), The Central Drug Regearch Ins-
titute, Lucknow developed a cervical
dilator known as ISAP—TENT using
Isabgol, the seeds of Plantago Ovata
which has the same hygroscopic pro-
perty of LAMINORIA TENT—(which
is imported and not easily available in
the country). This is used for dila-
tion of cervical canal of the uterus
prior to termination ot pregnancy.

Multicentric clinical trial of ISAP-
TENT is in progress under the aegis
of Indian Council of Medical Research
angd State Medical Health and Family
Welfare Department of Uttar Pradesh.
Thug for ISAP-TENT has been eva-
luated in 237 cases of 8—22 weeks of
pregnancy with satisfactory results
in 225 cases. The fina] report of these
trials ig likely to be received soom.
In the meantime, possibilities of its
production on commercial gcale are
being explored.

Filing of Quarterty Returns of Vacan-
cleg and those filled through Ex-
changes by Private Sector

1732. SHRT DHARMA VIR VASI-
SHT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether unemployment had
been growing at the rate of 12 per

cent 3 year gince 1861 with appro-
ximately 7 lakh. job hunters added to
the list;

.b) whether it was obligatory for all
private sector establishments employ-
ing 25 or more to file quarterly re-
turns of vacancies and those filled
through Exchange but without com-
pliance or seriousness; and

(c) the steps taken to make this
obligation operating?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR.
(SHRI RAVINDRA VARMA): (a)
Available information relates to the:
number of job-seekers (all of whom
are not necessarily unemployed) on-
th Live Register of Employment Ex-
changes, During the period 1961 to
1977, the percentsge of annual in-
crease in the Live Register had been
fluctuating from —1.0 in 1964 to 35.2
in 1972. In terms of actual numbers,.
the Lilve Register increased from 18.3
lakhs in December, 19681 to, 109.2
lakhs in December, 1977,

(b) and (c). Under the provisions:
of the Employment Exchanges (Com--
pu'sory Notification of V ies) Act
1959 and Rules made thereunder, it
is obligatory for all private sector
non-agricultural establishments em-
ploying 25 persons or more, to #le
quarterly returns in a prescribed form
indicating vacancieg occurred and no--
tified to the Employmeny Exchanges.
For effective implementation of and
compliance with this provision of the
Act, a number of State Governments/’
Union Territories have set up enforce-
ment machinery.

There is no obligation under the
Act on any establishment to A1 their
vacancies through Employment Ex--
changes. Vacancieg in the public sec-
tor undertakings are, however, re-.
quired to be filled through .Employ-
ment Exchanges under exscutive
orders '
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Waorld Bank Loan for Modernisation
of Telecommunication Projects

1733. SHRI K. RAMAMURTHY:
"Will the Minister of COMMUNICA-
“TIONS be pleased to state:

(a) whether the World Bank has
‘sanctioned a huge loan for the moder-
nisation of telecommunication pro-
Jects;

(b) the details thereof and the terms
and conditiongs of the loan; and

(¢) what are the stipulations insist-
ed by the World Bank to sanction the
loan and how far it is complied by
‘the Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes Sir. The
‘World Bank has granted a loan of
'$120 Million for development of tele-
communication facilities and upgrad-
ing the telecommunication manufac-
turing facilities in Indian Telephone
Industries, Hindustan Cables, and
Hindustan Teleprinters.

(b) Out of the loan of § 120 Million
$40 Million js for directimport of te-
lecommunication equipment and mate-
rails by the Posts & Telegraphs. § 20
Million is provided for machinery,
testing equipment and instruments
for Research and Development ity the
three Government Telecommunication
Factories. $60 Million is provided
for import of raw materials and
components by the three factories.

The loan is repaysable in 17 years in
equal half yearly instalments begin-
ning from January 15, 1982 and car-
rieg a rate of interest of 7.5 per cent
.per annum,

(c) The loan has been granted by
the World Bank under the usual “Ge-
neral Conditions Applicable to Loan
and Guarantep Agreements of the
Bank” and “Guidelines for procure-
ment under World Bank Loans and

JULY 27, 1078

IDA Credits” The main provisions -
in the documents call for procure-
ment of materialg to be done on the
basis of International Competitive
bidding and provide for financing pro-
curement only from Member Coun-
trieg of the World Bank and Switzer-
land.

Man-Days Lost

1734. SHRI DHARMAVIR VASI-
SHT: Will the Minister of PARLIA-~
MENTARY AFFAIRS AND LABOUR
be pleased to state whether the man-
days lost due to lock-outs during 1977
had been the highest and if so, steps
taken to reduce such losses together
with comparative position in the first
three monthg of 1978"Both in case of
strikes and lock-outs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)“ The
man-days lost due to lock-outs were
50.31 per cent of the total mandays
lost due to strikes and lockouts dur-
ing the year 1977. The mandays lost
due to lockouts in the year 1976 were
78.04 per cent and those lost in the
second half of 1975 were 64.66 per
cent.

Government is making all efforts to
improve the industrial climate in
the couniry with the help of the In-
dustrial Relations Machinery both at
the Centre and in the States. When-
ever necessary, Government ig inter-
vening in disputes in the Central
sphere with g view to promoting set~
tlements.

In the first three monthg of 1978 the
man-days lost were, according to pro-
visional gtatistics:

Strikes 1.68 million.

Lockouts 1.42 million.
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1735. SHRI M. RAM GOPAL RED-
DY: Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) whether Government propose
to decentralise the supply of steel;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b).'Prior to 1977-78, the distri-
bution system: was heavily dependent
on supplies from the stockyards. To
meet the demands of the consumers
in a prompt and expeditious manner,
the current policy aimg to optimise
supplies from all established chan-
nels viz., directly from plants, through
stockyards ang through the State
Small Industries Corporations.
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Conversion, of lnuul lnnhnm into

1739, SHRI 8. R. DAMANI. will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of manual telephone
exchanges éonverted to automatic
during the las; five yeéars, fhe respec-
tive towns, the working connections
prior to conversion and the yearly
addition of new connectiong there-
after;

(b) the time taken for commission-
ing the new exchanges from the date
of approval in each case; and

(c) the number of pending pro-
posals for conversion and their details?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) and (b). The
total number of manual exchanges
converted to automatic during the last
five years is 124. Of these, 38 are of
large (MAX—I) type. Details of these
39 exchanges are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-2505/
8).

(c) There were 1203 manual ex-
changes in the country as on 1st
April 1978, Tentative plans have
been prepared for conversion of 23
large and 50 small manual exchang-
es upto 1982.
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Ban ot recriteatnt of Indiang Abrond

1742, SHRI AHMED HUSSAIN: Wilt
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the names of countries to which
recruitment of Indiang for employ-
ment has been banned and ban lifted;
and

(b) detaild5f such ban previously
imposed/stil] banned with reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUN.
DU): (a) and (b). Following ill-treat-
ment of a large Indian workforce in
Muscat by a foreign company and re=-
patriation of nearly 200 Indian work-
erg in January 1878, the Govern-
ment of India had placed a ban on
recruitment of Indian workers by all
foreign employers in Oman except
those required for projects being
executed by Indian companies, Dis-
cussions were heldq with the Omani
authorities and understanding has
been reached between the two gov-
ernments on resolving problems re-
lating to Indian workers in that coun-
try. The general ban in regard to
Oman was lifted on 17th May 1978.
However, restriction on recruitment
of Indian personnel for service in
Oman by the cancerned foreign com-
pany still remains.

Production of Steel during Last Year

1743. SHRI K. MALLANNA. will
the Minister of STEEL. AND MINES
be pleased to state.

(a) the total production of stes]
during the last vear in the country
both in public and private sectors;

(b) whether there was any decline
in the stee} productioy in comparison
to that of previous years;

(c) if so, the reasons thereof and
the. quantity by which producuon has
znm down; and
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(d) what action Government pro-
pose to normalise the steel produc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The total production of saleable steel
from the integrated steel plants both
in the public andq private gectors dur-
ing 1977-78 was 6.894 million tonnes.

(b) and (c). The decline in pro-
duction during 1977-78 as compared
to 1976-77 was marginal at 18,000
tonnes, equivalent to 0.4 per cent.
Production during 1977-78 was high-
er by 1114 million tonnes as compar-
ed to 1875-76. Steel production dur-
ing 1977-78 was adversely affected by
a number of factors, such as:—

(i) Frequent restrictions/inter-
ruptions in the supply of power,
particularly at Bokaro anq Durga-
pur Steel Plants and at IISCO,

(ii) Certain problems relating to
the supplies of Coking Coal to the
steel plants, both in termg of quan-
tity and quality.

(iii) Strike at Dugda and Bhoju-
dih Coal Washerieg in October, 1977
and partial strike in Bokaro by a
section of workers in February/
March, 1978.

(d) Close and constant liaison is
being maintained with the Ministry of
Energy, D.V.C. and the coal supply-
ing agencies go as to secure improv-
ed supplies of power and coking coal.
Proposals are also under consideration
for augmenting inplant power genera-
tion capacity at Durgapur and Bokaro
Steel Plants. It is also proposed to
import about 1 million tonmes of low
ash coking coal in order to supple-
ment indigenous supplies.

Haj Piigrim quota of Kerala

1744, SHRI G. M. BANATWALLA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Haj Pilgrim quota
of Kerala has been recently reduced;
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(b) if so, the extent of reduction;
and

(c) whether GOvernment is consi-
dering an upward revision of the sald
quota in view of the usual large num-
ber of applications for Haj Pilgrimage
from Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (c). There is no
fixed Haj Pilgrimage quota for any
State or Union Territory. In accord-
ance with the usual practice the Gov-
ernment of India have decided to re-
lease foreign exchange for 20,000
pilgrims (15,000 by sea and 5000 by
air) for Haj-1978, against 18,000 in
1977. The Haj Committee decided to
distribute the total number of

Hajseats among varioug Sta-
tes, Groups of States and Union
Territories in proportion to their

Muslim population which is more ra-
tiona] rather than in proportion to the
number of applications as was done
in 1977. The Haj Committee also
decided to reserve 75 per cent of the
geats for each State for pilgrims above
the age of 40 so as to give better
opportunity to thé older applicants.

Nearly 40 per cent of the 25,000 ap-
plicants received by the Haj Commit~
tee for pilgrimage by sea were from
Kerala, while the Kerala Muslims
from only 6.7 per cent of the total
muslim population of India. This ex-
plains why the large number of ap-
plicants from Kerala for Haj 1978
have failed in the Quar'aa organised
by the Haj Committee. Haj Commit-
tee is yet to invite applications for pil-
grimage by air.

No additional allotment of seats is
possible at this stage in favour of ap-
plicantg for our pilgrims from Kerala
as this would only be at the expense
of pilgrims from other states, How-
ever, the interest of Kerala applicants
shall receive due considerstion in the
filling up of any vacancies that may
arise.
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Decision to issue Postage Stamps with
Portrait of Dr, Mohamed Igbal

1745. SHRI G. M. BANATWALLA:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether a decision had been
taken to issue postage stampg with
the portrait of Dr., Mohamed Iqbal,
the Urdu poet;

(b) if so, when was the decision
taken and when the said series of
postage stamps to be released;

(¢) whether it was later decided not
to issue the said series; and

(d) if so when was the cancellation
fdecision taken and what were  the
reasong therefor?

THE MINISTER OF STATE IN
JTHE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.

(d) Does not arise.
Pakistani refugees in Rajasthan

SHR1 MUKHTIAR SINGH:
SHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDAR
GUPTA;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atlen-
tion has been drawp to the news item
published M the Indian Express dated
the 15th June 1978 wherein it has
been stated that a large number of
Hindus from the Pakistan have enter-
ed into Rajasthan through Shergarh;

(b) it so, their number; and

(¢) whether Government of India
‘have made arrangements for their
rehabilitation and if so, the details
thereof?
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THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL.
AFFAIRS (SHRI SAMARENDRA.
KUNDU): (a) Yes, Sir.

(b) Government received a re-
port to the effect that 10 Hindu fami-
lies consisting of 65 persons entered
India in the Rajasthan sector from
Pakistan in May.

(¢) Government have asked the
Pakistan Government to arrange for
their return to Pakistan. Pakistan
Government have asked for personal
details of the 65 persons. These have
been supplied. In view of the re-
quest made to the Government of
Pakistan to take back these persons,
no arrangements for their rehabilita-
tion have been made,

Findings of Delegation Headed by Dr.
S. Ziaudin Bukhari about Indian
Emigrant Workers

1747. SHRI SARAT KAR: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Gulf countries are
angry over the resirictions placed by
Government on employers and the
Indian emigrant workers to that re-
gion;

(b) whether Mr. S. Ziaudin Bukhari
President of the All India Muslim
League who headed a Governmert
sponsored five members delegation to
Baharain, Doha, UAE, Oman and
Kuwait hag stated that Arab also ex-
pressed their desiré over the Indian Go-
vernment, advising the different coun-
tries through the Indian embassies, to
fix minimum salary scale for Indian
workers; and

(¢) it so, what are the other facts
which have been brought to the notice
of Government and the reaction of
Indian Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR] SAMARENDRA KUN-
DU): (a) With the increasing emi-
gration of Indian workers tg the



195  Written Answers

countries in the GULF, there were
complaints of exploitation of Indian
workers by some unscrupulous recrutt..
ing agents in India, sometimes in league
with nationals of these countries, To
eliminate these complaints and to re-
gulate and streamline the increasing
flow of Indian manpower to these
countries, the Government of India
have taken a large number of measu-
res including registration of recruit-
ing agents, who on being empowered
by foreign employers, recruit Indian
workers on their behalf, get contracts
approved by Ministry of Labour,
complete the mandatory emigration
formalities g5 required under the
Indian Emigration Act of 1922. The
approved contract also specifies wages
which are not to be less than the
minimum amount which is fixed after
taking intp account prevailing wages
and other relevant factors in  the
country concerned.

In the beginning when the regula-
tions were first introduced, some for-
eign employers did express unhappi-
ness because of their unfamiliarity
with the procedures and some time
taken for completing the formalities,
but, by and large, majority of genuine
foreign employers have realised the
usefulness of new regulations which
not only protect the interests of the
workers but give them qualified
and competent workers.

(b) and (c). The delegation led by
Shri Bukhari was not sponsoreq by
the Government although, as is usual,
our Missions in these countries ex-
tended full help and cooperation to
the delegation. In its report to the
‘Government, the delegation, apart
from covering other aspects, has
raised the question of fixation of mi-
mimum salary for Indian work-
ers. The Government of India
feel that the inclusion of minimum
salary based on prevailing market
salary and other factors ig an essen-
tial part of the contract to safeguard
the interests of Indian workers. The
Government is already seized of the
other recommendations made by the
delegation like larger premises for the
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Missions, increase in staff, simplifica-
tion of recruitment and emigration
formalities, etc., and necessary action
is being taken,

Revision of Rules for Issue of Diplo-
matic Passports

1748. SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is any proposal
under the consideralion of Govern-
ment to revise the rules governing
issue of diplomatic passport to non-
officials and to grant diplomatic status
to the M.Ps.; and

(b) it so, the details of Govern-:
ment’s decfsion jn this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) and (b). The general
question of grant of diplomatic pass-
ports to officials and public dignitaries
is under review. However, the pre-
sent rules alrcady provide for grant
of a diplomatic passport where it is
considered that a person should have
a diplomatic passport either because
of the nature of his foreign assign-
ment, or because of the position he
holds or has held in the past.

Cities having Direct Dialling in
Andhra Pradesh

1750. SHRI P. RAJAGOPAL NAI- '
DU; Will the Minister of COMMU-
NICATIONS be pleased to gtate:

(a) the number of cities havirg
direct dialling in Andhra Pradesh; and

(b) the number of cities in Andhra
Pradesh without direst dialling?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] NARHARI PRASAD
SUKHDEO SAI): (a) and (b). There
are 13 cities with a population of :
lakh or more each in Andhra Pra
desh. Of these 6 cities have direct
dialling and 7 do not yet have direct
dialling. . -
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Barytes Mined During 1977-78

1751. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the States in which barytes is
mined;

(b) the quantity of barytes minea
in our country during 1977.78; and

(¢) whether there is canalisation for
export of barytes at present?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
Barytes is mined in Andhra Pradesh,
Himachal Pradesh, Rajasthan, Tamil
Nadu, Madhya Pradesh and Maharash-
tra.

(b) The production of barytes dur-
ing 1977 was 3,24,000 tonnes and dur-
ing the period January to May, 1978
was 1,23,000 tonnes.

(¢) No, Sir. Export of barytes by
mine owners holding leases as on 31st
March 1978, is permitted upto quan-
tities not exceeding their own pro-
duction. Export is subject to a floor
price. Export of barytes is also
undertaken by the Minerals and Me-
tals Trading Corporation.
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Reglstration of  Pharmacista

1753. SHRI ANANT DAVE: Wwill
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to gtate:

(a) whether Central Government
have asked the State Governments to
open registration of Pharmacists in
their respective States within a stipu-
lated time;

(b) what are the dates for opening
and closing of such registrations speci-
fled for each State;

(c) whether it is a fact that Gujarat
Government was allowed a period of
nine months for such registration
whereas in other States registration is
still open;

(d) the reason for such a disparity;
and

(e) whether the Central Govern-
ment propose to allow one more
chance to the Gujarat Government for
registration of remaining Pharmacists
in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(d). The factual position is that it is
for the State Government to enforce
the provisions of the Pharmacy Act,
1948, relating to registration of Phar-
macists. Registration of Pharmacists
is done under Section 31,32(1) and
32(2) in that order and under Sec-
tions 32A and 382B as inserted by
amendments to the Pharmacy Act,
1948. These provisiong apply equally
to all States. However the dates of
vegistration prescribed by the State
Government under the various pro-
visiong of the Act vary from State to
State. The question of Central Gov-
ernment asking the State Government
to open registration of Pharmacists
does not arise mg the Central Govern-
ment do not have any powers.in this
regard inder the Pharmacy Act, 1948,

(e) Presumably, the reference re-
lates in the registratian of unquali~
fled Pharmacists but having exper-
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ience in dispensing of drugs who
were eligible for registration under
Section 31 or Section 32A of the Act.
Since the prescribed Educational Re-
gulations huve already come into
force in Gujarat, the question of open-
ing fresh registration in respect of
these categories does not arise.

Kashmir

1754. SHRI PRASANNBHAI MEHTA:
Will the Minister of EXTERNAIL AF-
FAIRS be pleased to state:

(a) whether attention of the Union
Government has been drawn to the
Presg report in the ‘Hindustan Times"
dated the 18th June, 1978 “Kashmir
solution key to lasting friendship
Zia";

(b) if so, the reaction of the Union
Government;

(c) whether this statement will
harm the negotiations that were being
held between the two countries for
improving the relations;

(d) whether it is also a fact that
some Chinese leaders have also stated
that they support Pakistan on Kash-
mir issue; and

(e) whether some other countries
also support Pakistan over this issue
and if so, the reaction of the Union
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) Yes, Sir.

(b) This is not the first time that the
Pakistani leaders have made state-
ments relating to Kashmir. Govern~
ment’s position on the subject is welt
known. The whole of Jammu &
Kashmir is constitutionally and legally
an integral part of India.

(¢) Ever since the Janta Govern-
ment assumed office, major thrust of
Government’s foreign policy has been
towards fostering the development ol
friendly relations between India and
Pakistan. The Government would con-
tinue to pursue this policy.
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(d) Yes, Sir.

(e) A few other Governments have
supported Pakistan on Kashmir in the

past. These Governments have heen -

apprised of Indla’s position on the
subject.

Departmental Houses for Staff 1a
Telephone and Telecom Department

1765. SHRI AHMED HUSSAIN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether while planning expan-
sion of telephone and Telecom cons-
iruction of houses and deparimentsl
accommodation is being planned by
telephone and telecom circles and
whether houses are actually construc-
ted and acquired by the Department
for allotment to the staff;

(b) how many staff quarters con-
structed have been proposed to be
constructed circle-wise and year-wise
during the next three years, number
actually acquired/constructed in 1976,
1977 and 1978 and name of Distt/Circle
and year when funds allocated for
construction of such quarters have
been lapsed with reasons;

(¢) the reason why powers of allot-
ment of these constructed quarters are
not vested with the Heads of Circles/
Distt, and why Ministry of Communi-
zations and DGP&T are dealing with
such cases while they are entitled to
allot only those quarters which are
nlaced at the disposal of Telephone
(P&T) pool by the works and Housing
Ministry; and

(d) in addition to above, state spe-
rific examples and data on all the
ibove lines in respect of Delhi Tele-
shones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
JEO SAI): (a) to (d). Information is
seing collected and will be placed on
he table of the House.
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Labour unrest

1757, SHRI C. K. JAFFER SHARIEF:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR. be
pleased to state the main reasons res-
ponsible for labour unrest in the coun-

try?
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. THE MINISTER OF PARLIAMENT-
ARY AFFAIRS ‘AND LABOUR (SHRI
RAVINDRA VARMA): There is noth.
ing unusual about the labour situation
in the country. Generally, over the
years, questions of wages and allow-
ances, bonus and termination of ser-
viceg have been the cause of a large
number of disputes,

Loss of Man-Days

1758. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the number of man-
days lost due to strikes and lock-outs
upte March, 1878 wasg 2.5 millions;
and

(b) if so, the particulars of the
factories and the companies in which
there have been strikes and  lock-
outs?

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND LABOUR (SHRi
RAVINDRA VARMA): (a) According to
the information received by the Labour
Bureau upto 17th June, 1978, the num-
ber of man-days lost due to strikes and
lock-outs in industrial units during the
first three months of 1978 was 3.16
millions.

(b) A statement showing the names
of industrial establishments wherein
the time loss due to strikes/lock-outs
was 10,000 or more man-days is laid
on the Table of the House.

Statement

q particulars of in
dustrial ahbluhmcms ‘affected by  induse
trial disputes during the months of January

to March, 1978(P)

1. Arrah-Sasaram F-tw-h Bﬁ,o
Ltd.,, Railway, P. Yo
Pw).

2, Roro Asbestos Mines of Mfs Hyde.
rabad Asbestos Cement Products
l1;};:1., Chaibasa, District Singh-

ium. .

o, Gort Magnesite Project of M/s.B.C.C,
L., Dalbonganj.
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¢ Khatri Dariba Chandmeri and Koll

Ram Mines of Hindustan  Copper
Lid., Khatrinagar.

5. Rajasthan A.P.P., Kota,

6. 77 Collicries in West Benpi.

2. (f) Pale Siri fron Ore "Mines of
¢ M, Gho;wn:nﬂe& Co.,

»

«

i Shlevona, Ge-
vanom &  Sancorda Mines of Mjs

mle & Co. Lud,
& Enfield India Ltd., Madras.
9. National Carbon Co. Ltd., Madras
10, Tiruchy.
11, Dhanalakshmi Mills, Tripur,
12, Ambur Co-operative  Mills, Ambur.
13. Kamadhenu Textile, Dingal.

14, Meitur Beardsell, Mettur Dam,

15 Decan Sugar and Chemicals  Ltd, -

: Pugabur,

16, Salem  Co-operative  Sugar  Mills,
Mohanur.

17. Karur Mills Lud., Karur,

18, Jardine Handerson Ltd. and Jardine
Victor Ltd., Dhanbad.

19. Tnta Enginecring & l.ocomotives Co,
‘., Jamshedpur, Singhbhum.

]

20. Difierent Mumcxpnhnes and Locak '’
Bodies in .

a1, Mis. Chawgule&Co Ltd., Shipbuilding
Div, Sirgo, Goa

22, Anglo French Textiles Ltd,, Ma-
daliarpet. §

Karnataka.

23. The Mysore Kirloskar Lid., Hari-
. pur

Korala

a4. Kerala Spinners Ltd., Alleppey.

nx, Kaliyar Estate, Thodupuzha.

of,. Chammi Estate, Palappilly.

27. Kodumon and Chanappally Rubber
Eatate

of Pl Corp N
of Kerala.




30§

32

33

%
35
36

37

38
39

40

41

43.

4+

45

46
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43
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Mupplilkundai  Estate, Trichur.
Kalyanmal Mills, Indore.
M/s Swadeshi Cotton Milts, .Kanpur.
Trivani Engg. Works Naini, Allahabad.

Fertilizer  Corporation of India Ltd.,
Durgapur-12.

Kesoram Cotton Mills,  Calcutta,

Eader:  Spinning  Mills, Pragacha,
24 Prgs.

Jayshrce  Textile and  Industies  Lid,
Midnapur,

Nakarpara Jute Mills, Howrah.

Kinmon Jute Mills  Tillagack, 24
Prgs.

Naihat{ Jute Mill, Naihati, 24 Prgs.
Prem Chand jute Mills, Howrah.

National Iron and Steel Co, Lid., Belur
Howrah,

Calrut a Jute Mg. Co. Lwd, Galcutta-34.
Gava Ganga Tea  Estate. Kamala
Bagan, Darjeeling.

Rrook Bond India Ltd., 3, Hide Road
Crlcutta,

Koley Iron and Steel Co Ltd,, Kanti-
narah, 23 Prgs.

Malay Bidi Factory and 10 other os-
tablishments, Purulia.

Orient  Steel and Industries (P)  Lid,,
6. (3. T. Road, Lilloah. Howrah,

Usha Automobilec Engg. Ltd., 2, Ram
Gop:1 Ghosh Road, Calcutta-2,

Graphite India Ltd., Durgapur, Burdwan.
Keddar Rubber Mig. Co., 92, Calcuria-54.

Vishal (P) Lud., Industrinl Area Estate,
Okhla, New Delhi.
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Emme of Mdentity Cards to Pogt
Office Savings Bank Acoount - Koldesw
‘ in Rural Areas
1759. SHRI R. K. MHALGI: Will the

Minister of COMMUNICATIONS be
pleased to state:

(8) whether it is a fact that the
proposal to issue identity cards to
Post Office Savings Bank Account
holders in rural arees ig under con-
sideration of Government;

(b) if so, since when;

(c) when this proposal will
materialise; and

(d) what are the difficulties in
early implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) The proposal is under corsidara-
tion since December, 1971.

(¢) and (d). Tenders for the supply
of identity cards with plastic covers
have been obtained and are being pro-
cessed expeditiously. The successful
tenderer wiil be required to execute
the job within one month of placement
of order.
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1 o a 2
g _
17 wrafaw e, nfed . . . . 365
18 TTo UWo HTAFA® WERATH, YT . . . . 1850
1o  wrfes seqm, e . . . . 760
20 ¥ftq wfaw weqam, goT . . . . 2600
21  waradt qrafes segar, fror . . . . 100
wiwwaTe : '
22 TN qrafar wwa™, W . . . . 1800
dye:
23 WHAfa® gegAT, qTCATE . . . . 375
24 ATAfEF weqare, dER . . . . . 885
I¥aT
25 THo Ao dTo AFEFT FIAT 04 AWATH, FTF . ‘ 60
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26 WATHT gEE, WHAEL . . . . 751
TN ¢
27 WATAE TEIAT, Faq . . . . . 85
28  WrATHE: FRET, FULL . . . . . 180
FAT T ¢
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30 wrAfaw wegam, FE . . . . . 408
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37 wrafas O segaTe, weE, feeh . . . 578
i, waw wreda

38 wTAfaw wreRTe, qershy, W . . . 350
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C.G.4.8. Dispensary, Janakpuri,
Delbi

1762. DR. LAXMINARAYAN PAN.
DEYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether 500-800 patients visit
CGHS Dispensary No. 61, Janakpuri,
Delhi, daily;

(b) if not, the average daily number
of patients who visited the dispensary
during the last three months;

(¢) whether two out of the five
doctors attached to this dispensary
are put on emergency duty and only
three doctors, if none is on leave, at-
tend the patients during the day;
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(d) whether it is also a fact that
one of the doctors on regulsr duty
hag to attend to administrative and
supervisory duties also; ’

(e) if so, whether the remaining
two or two and half doctors are con-
sidered sufficient to attend guch &
large number of patients and what is
the minimum and maximum number
of patients a doctor is supposed to
attend daily; and

(f) the measures Government pro-
pose to take to minimise the suffer-
ings of the patients who have to
spend about two hours before they
get the medicine?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMRI
PRASAD YADAV): (a) and (b). The
average daily number of patients who
visited Janakpuri Dispensary during
the last 3 monthg is as foliows:—

April—461
May—445
June-—414

(c) Yes.

(d) Yes. The Medical Officer-in-
Charge has to attend to administra-
tive and supervisory duties also,

(e) and (f). There is no maximum
or minimum number of patients fixed
for a Medical Officer. On an average
a Medical Officer is expected to have
a work load of 120 patients per day.
The question of posting additional doe.
tors to take care of the heavy load in
the dispensary is under examination.

Expiry of the Tenure of Chaimman of
SAIL

1763. SHRI R. L. P. VERMA: Wwill
the Minister of STEEL AND MINES
be pleased to atate:

(a) whether the tenure of the pre.
sent Chairman of Steel Authority of
India Limited has been completes':

(b) i %0, when a new Chairman
will be appointed; and
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. 4€) the criterls and’ the procedure
.~. followed .in. the appomtment of Chair-
. man of SAIL? .

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) Does not arise,

(c) Top level appointments in public
sector enterprises (e.g. part-time/full-
time Chairman, Chairman-cum-Manag-
ing Director) are made by Govern-
ment on the recommendationg of the
Public Enterprises Selection Board.
The Board recommend the names of
suitable persons for such appointments
after assessing the relative suitability
of available top management person-
nel.

Muslim Employees in Jammu and
Srinagay Exchanges

1764. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the total number of employees
working in Srinagar and Jammu Tele-
phone Exchanges; and

(b) the number of Muslims amongst
the total number of employees?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) 322.

(b) 67.
Thums Up

1765. SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any proposal
to ban ‘Thums Up’ on account of its
containing non-permitted colours and
harmful chemicals; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI

PRABAD YADAYV): (a).There is no
proposal under consideration of - the
Government at present to ban ‘Thums
Up’. A sampie taken by the Central
Food Squad shows, on analysis, that it
conformg ‘to standards of sweetened
carbonated water laid down in item
A.01.01 of Appendix B to the Preven-
tion of Food Adulteration Rules, 1955.

(b) Does not arise.

Sponge Iron Plant in Orisss

1766. SHRI JYOTIRMOY BOSU:"
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a Joint sector plant of
sponge iron of 1,50,000 tonnes per
annum capacity is being set up at
JORURI in Orissa between M/s Tor-
steel Research Foundation, Calcutta
and Industrial Promotion of Invest.
ment Corporation of Orissa (a Gov-
ernment of Orissa Undertaking);

(b) whether on the recommenda-
tions of MECON who were appointed
project consultant, a contract was
signed with M/s Allis-Chalmers Cor-
poration of America for import of
technology and plant equipment, in
December, 1977;

(c) whether the place for signing
Contract was Kathmandu in Nepal,
and not any place in India; and

(d) if the answers to (a) (b) (¢)
be in the affirmative, will the Minister
be pleased to state (i) why wag the
Contract with Allis-Chalmers  Cor-
poration signed at Kathmandu and
not any place in India; and (ii) why
the rejected technology of Allis-Chal-
mers is being allowed to be imported
without waiting for the result of
Andhra Pradesh Industrial Develop-
ment Corporation Project?

THE MINISTER OF STEEL AND
MINES(SHRI BIJU PATNAIK): (a)
to (d) M/s Industrial Promotion and
Investment Corporation of Orissa
Limited (IPICOL), a State Publie
Sector Undertaking, intends establish-
ing a sponge iron plant in the joint
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sector in collaboration with M/s Tor- -

steel Research Foundation and others.
‘The capacity of the plant, in the first
phase, is likely to be 1.5 lakh tonnes
per annum with provision for increas-
ing the capacity to 3 lakh tonnes per
annum subsequently.

IPICOL have not signed any con-
tract with M/s Allis Chalmers of
-USA. Perhaps, the reference is to an
agreement signed by M/s Tor-steel
Research Foundation with M/s Allis
Chalmers in December, 1877, presum-
ably with a view to firm up the
salient features of the proposed col-
laboration, including the technology
and details of plant and equipment,
which may subsequently be entered
into between the new joint sector
company and the collaborator. The
agreement relating to services to be
rendered in India is reported to have
been signed in Calcutta while the
agreement relating to services to be
rendered outside India is reporied to
have been signed at Xathmandu in
Nepal.

A foreign collaboration proposal has
been received by the Government from
M/s IPICOL., M/s IPICOL have been
asked to get the samples of iron ore
and coal, which is to be used in the
proposed plant, tested by the collabora-
_tors, at least on pilot plant scale, using
their technology so that if the trials are
.successful it would establish the
suitability of their process technology
.and based on these results satisfac-
.tory performance guarantee can be
.obtained from the collaborator. Action
on this is being taken by M/s IPICOL.
~Thereafter, Government will take a
decision on the foreign collaboration
proposal of M/s IPICOL with M/s
Allis Chalmers of USA.

_Anti-Indian Feelings in Bangladesh
1767, SHRI MRITYUNJAY
PRASAD:
SHRI SARAT KAR:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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@) whether his attention has bheen
invited to the article appearing in the
‘Statesman’ dated the 20th June, 1878
under the caption “Anti-Indian Feel-
ings in Bangladesh”; and

(b) it so, Government’s reaction
thereto and the measures taken and
those proposed to be taken to ensure
cordial relation between India and
Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU}: (a)
Yes, Sir.

(b) The Government of India is
deeply concerned that, inspite of the
effortg made by us to improve relations
with Bangladesh and despite the fact °
that we are following a policy of
scrupulous non-interference in the
internal affairs of Bangladesh, anti-
India stalements were made and anti-
Indian feelings whipped up during the
course of the recent Presidential
Election in that country. The Bangla-
desh High Commissioner was asked to
convey the Government of India's
serious concern over such develop-
ments to his Government.

There has been a reduction in the
virulence and frequency of anti-India
Propoganda in the wake of the

Presidential Election. We trust that
* there will be no recurrence of such a

development in the future. On its part,
the Government of India continues to
pursue a policy of friendship and co-
operatlion with Bangladesh as mani-
fested currently in our decision to agree
to the sharing of the Ganga waters at
Farakka. The Government ig also con-
tinuing efforts to increase trade,
economic and cultural contacts with
Bangladesh and hopes that there would
be adequate response te these efforts
from the Bangladesh side.
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Painless Deaths for Old and Invalid
Persons

1768. SHRI SASANKASEKHAR
SANYAL) Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether it had been suggested
some years ago instead of emphasising
too much upon birth control which is
likely to prevent the arrival of men
of outstanding stature, measures
might be considered for emabling use-
less old and invalid persons who are
willing to be relieved of a burdened
existence by courting painless deaths;
and

(b) whether Government propose
to consider the desirability of formu-
lating the idea so suggested as also
the ways and means therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b) This
suggestion is not considered to be of
any relevance to the Population Con-
trol Programme, which aims at bring-
ing down the birth rate and introduc-
ing a change in the fertility behaviour
of the people, The Family Welfare
Policy of the Government of India
does not envisage artificial increase in
the death rate, on the contrary, the
effort of ail health and nutritional
schemes, is to bring down the death
rate also. The Government do not con-

sider it desirable to consider such
proposals which are inhuman in
nature.

12.00 hrs.

(Interruptions)
MR. SPEAKER: No notice has
been given. My permission has not
been taken. Do not record.

L L L]
MR. SPEAKER: Mr. Paswan, you

have not given me notice. Nothing is
recorded, nothing will be recorded.

SHRI RAM VILAS PASWAN
(Hajipur): **

SOME HON. MEMBERS rose—

MR. SPEAKER: Under the rules;
if you want to make any statement,
you must take my permission.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot) : Mr. Speaker,
Sir ...**

MR. SPEAKER: Don’t record.

Mr. Gopa] has taken my permission..
I allow him.

SHRI K. GOPAL (Karur): I was
rather deeply grieved...

MR. SPEAKER: No gtatement.

SHR] X. GOPAL: I am not mak-
ing a statement.

I was rather deeply grieved at a
news ilem which appeared in the
Hindustan Times that in @ town called
Villupuram in Tamil Nadu nine per-
sons were believed to have been
killed.

MR. SPEAKER: I have got the
notice. I am examining it.

SHRI K. GOPAL: It also says that
there was a clash between Harijans
and caste Hindus. It says that it is
according to unconfirmed reports.
What pains me is that the officials:
there have refused...

MR. SPEAKER: That will come
up, you have given notice, I am
examining it.

SHRI SAUGATA ROY (Barrack-
pore): I sought your permission.

On 18th July, 1978, under rule 377,
I had drawn the attention of the
House to the Rehabilitation Minister’s
announcement that he was going to
wind up the Rehabilitation Depart-
ment altogether.

* » » Not recorded.

** Not recorded.
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MR. SPEAKER: He has not yet

replied.

SHRI SAUGATA ROY: Nine days
have passed. From the West Bengal
Government also there have been
protestg against the decision of the
‘Government announced by Mr.
Sikander Bakht, but he has not come
forward in the House...

MR. SPEAKER: We have ulready
addressed the Minister.

SHRI SAUGATA ROY: In the
meantime ten refugees, Dandakarnya
deserters, have been killed by Police
firing in Kossipore in Burdwan
District.

MR. SPEAKER: You took my per-
mission only to enquire why no reply
has been given, not to make a state-
ment. (Interruptions)

SHRI S. NANJESHA GOWDA
(Hassan): I have given notice for a
question,

MR. SPEAKER: 1 am not unswer-
ing questions here. 1f you have any-
thing, you must come and enquire.
Do not record.

SHRI 8. NANJESHA GOWDA: **

MR. SPEAKER: If a question is
allowed, it will appear in today's
business. Every question is relevant.
No recording.

SHRI S. NANJESHA GOWDA: **

MR. SPEAKER: You are joining
others who are trying to disturb the
proceedings of the House. If there is
anything, you should come and dis-
cuss with me. A number of questions
come, 8 number of statements come;
1 select it on the basig of what I con-
sider important, But if you disturb
it...... Do not record.
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SHRI S. NANJESHA GOWDA; ** -

SHRI VAYALAR RAVI (Chirayin~
kil): Rule 41 (xi) and (xviil) says
that ‘it shall not raise questions of
policy too large to be dealt with
within the limits of an answer to a
question’,

MR. SPEAKER: What are you
raising?

SHRI VAYALAR RAVI: 1 am
coming to that. Then it says: ‘it
shall not relate to a matter with
which a Minister is not officially
connected’. Here yesterday....

MR. SPEAKER: You cannot raise
a point of order on a proceeding
which is over. The rule is very firm.
You can only raise jt at the time
when the House is reized of it. You
cannot raise a point of order now.

SHRI VAYALAR RAVI; [ am on
a different matter. This is a matter

- of policy on which I need a clarifica~

tion. Yesterday, while answering,
Mr. Fernandes said:

wus | U-TAY W w4 § W gt
ford 15 g A Q-THY .

MR. SPEAKER: The rule is very
clear. You should have raised it
yesterday and not today.

SHRI VAYALAR RAVI: We could
not hear it. (Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to make a
submission.

MR. SPEAKER: Once you make a
submission, others will follow.

SHRI SHYAMNANDAN MISHRA:
1 am submitting to you that 1 have
every right to raise a point of grder
with regard to anything that happned
yesterday. But for that the proper
course is, first to meet you in your
chamber and then raise that matter
in the House, Otherwise, I cannot
glve up my right to raise a point of
order with regard to anything that
happened yesterday.

**Not recorﬁed.
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‘MR, SPEAKER: The rule lays
down two things that whenever a
point of order is to be raised, it must
be raised when the House ig seized of
the particular proceedings and not
otherwise, That is very clear in the
rules.” The rule itsel? lays down that.

The second point is that the
Speaker has one jurisdiction. It can
be raised between one item and an-
other...We shall discuss it at a
proper time.

SHRI VAYALAR RAVI. Faulty
statement . .

MR. SPEAKER: For that you have
other procedure.

SHR! SHYAMNANDAN MISHRA:
Supposing, T had not been present on
that day. ...

MR. SPEAKER; You cannot raise
it.

SHR! SHYAMNANDAN MISHRA:
It is irregular. The Chair gave a
ruling which was not in conformity
with the Rules of Procedure, then I
have every right to bring it to the

(1) Statement No. XX U-Tweclfth Session, 1974.
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notice of the Chair that something is
irregular. ..

MR. SPEAKER: Mr. Mishra, you
are evidently not following it. What
he is complaining of is not against
the Chal¥'s ruling. His complaint is
against the statement made by the
Minister. Papers to be laid on the
Table. (Interruptions).

12.10 hrs,
PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY

GOVERNMENT ON VARIOUS ASSURANCES,

PROMISES, ETC. GIVEN BY MINISTERS
DURING VARIOUS SESSIONS

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAY"): I beg to lay on the
Tahle the following statements (Hindj
and English versions) showing the
action taken by the Government on
various assurances, promises and un-
dertakings given by the Ministers
during the various sessions of Lok
Sabha:—

Fifth 1ok Sabha.

i2) Statement No. X —Seventeenth Session, 1976 .

-
-
(3) Staternent No. VII—First Session, 1977. . . . ]
) Statrment No. X—Second Session, 1977.
(5) Statement No. VI~Third Session, 1977.
(6) Statement No. IIf—Fourth Session, 1978, . . <

|
|
?‘Sixlh Lok Sabha.
[

(7) Statement No. 1V-—Fourth Session, 1978. . . . J

(8) Statement No. V—~Fourth Session, 1978.

{Placed in Library, See No. LT-
2462/78],

NoriricATION UNDER EMPLOYEES' PRO-
VIDENT FUNDS AND MISCELLANEOUS
PROVISIONS ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.

RAM KIRPAL SINHA): I beg to

lay on the Table—

(1) A copy of the Employees’
Family Pension (Second Amend-
ment) Scheme, 1978 (Hindi and
English versions) published in Noti-
fication No. G.SR. 804 in Gazette of
India dated the 17th June, 1378,
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under sub-section (2) of section 7
of the Employees’ Provident Funds
and Miscellaneous Provisions Act,
1952. [Placed in Library. See No.
LT-2463/78].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Central Board for Workers Educa-
tion, for the year 1976-77. [Placed
in Library. See No. LT-2464/78].

NOTIFICATION UNDER DRUGS AND
COSMETICS ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): I beg
to lay on the Table a copy of Notifi~
cation No. G.S.R. 820 (Hindi and En-
glish versions) published in Gazette
of India dated the 24th June, 1978,
making certain amendment to the
Second Schedule to the Drugs and
Cosmetics Act, 1840, under
section 38 of the gaid Act. [Placed in
Library. See No. LT-2485/78).

NOTIFICATION UNDER CuSTOMs AcCT RE.

EXEMPTION To P.V.C. RESINS FROM

BASIC CUSTOM DUTY WHEN IMPORTED
INTO INDIA

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table a copy of Notification
No. 145/78~Customs (Hindj and En-
glish versions) published in Gazette
of India dated the 27th July, 1978
together with an explanatory memo-
randum regarding exemiftion to P.V.C.
resins when imported into India from
the basic custom duty, under section
159 of the Customs Act, 1962. [Placed
in Library. See No. LT-2465A/78].

12.12 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following message received from
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the Secretary-General of Rajya
Sabha:—

“I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 25th July, 1978.
has passed the enclosed motion re-
ferring the Visva-Bharati (Amend-
ment) Bill, 1978, to a Joint Com-
mittee of the Houses and to request
that the concurrence of the Lok
Sabha in the said motion and the
nameg of the members of the Lok
Sabha to be appointed to the saia
Joing Committee may be communi-
cated to this House,

MOTION

“That the Bill further to amena
the Visva-Bharati Act, 1951, be re-
ferred to a Joint Committee of the
Houses consisting of 33 members; 11
members from this House, namely:—~

Dr, V. P. Dutt

Prof D. P. Chattopadhyaya

. Shri Bishambhar Nath Pande
. Shrimati Kanak Mukherjee

. Shri Pranab Mukherjee

. Dr. Maleolm Sathianathan
Adiseshiah

7. Shri Amarprosad Chakraborty
8. Dr, Sarup Singh

8. Dr, Bhai Mahavir

10. Shri Ghanshyambhai Oza
11. Shri Lakshmana Mahapatro

Ren N

and 22 members from the Lok
Sabha;

that in order to constitute a meet-
ing of the Joint Committee the quo-
rum shall be one-third of the total
number of members of the Joint
Committee;

that in other respects, the Rules
of Procedure of this House relating
to Select Committee shall apply
with such variations and modifica-
tions as the Chairman may make;

that the Committee shall make a
report to this House by the last day
of the first week of the next Ses-
sion; and :
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by the Lok Sabha to the Joint Com-

]

1%14 hrs.

8TATEMENT BY MEMBER RE.
ANSWER GIVEN TO USQ NO. 425
BY MINISTER OF STATE FOR
HOME AFFAIRS AND STATE-
MENTS MADE BY MINISTER OF
STEEL AND MINES REGARDING
SETTING UP OF A SPECIAL
COURT FOR TRIAL OF THE FOR-
MER PRIME MINISTER

MR. SPEAKER: Before I take up
the Calling Attention, Mr. Mavalan-
kar to make a statement under Direc-
tion 115. The entire statement need
not be read out.

PROF. P. G. MAVALANKAR
(Gandhinagar): I will read out only
the relevant portions,

As per Direction 115(4) of the Di-
rections by the Speaker, Lok Sabha,
1 invite the attention of the House
to the inaccuracy in the statements
made by the hon. Minister of Steel
and Mines on the question of Govern-
mentg decision to set up a special
court to try the former Prime Minis-
ter, Shrimati Indira Gandhi.

On Wednesday, July 19, 1978, I
asked the Unstarred Q. No. 425 to
which the Minister of State in the
Ministry of Home Affairs, Shri 8. D.
Patll, gave the answer, which I
quote;

“wWill the Minister of Home Af-
fairs be pleased to state:

(a) whether Government pro-

pose to bring forward at a very

. early date iegislation providing

‘for the setting tup and functioning

of special courts and/or  other
1810 L.S.-8,

‘Babha  debates of July

ipdmaouﬂjorformrl’.ulh‘hl

CRseS
against one or nm‘. individun[n
whose conduct and deeds or mis-
deeds during the nineteen months
old emergency were inquired into
by the specially constituted Com-
missions of Inquiry; [

(b) if so, broad lndiatiom
thereto; and

(c¢) it not, why not?

The Minister of State in the Minis-
try of Home Affairs, Shri S. D. Patil
replieq like this:

“(a) to (c). Some specific propo-
sals for legislation have been re-
ceived by Government. The question
of setting up a special court to
‘4ry Shrimati Indira Gandhi is
under the active consideration of
the Government, In view of some
doubts about the validity of such a
legislation, Government have de-
cided to seek the opinion of the
Supreme Court on the question of
validity under Article 143 of the
Constitution.”

On the same afternoon. that is,
Wednesday July 19, 1978, however,
the hon. Minister of Steel and Mines,
Shri Biju Patnaik made repeatedly a
series of points mentioning the sub-
ject of the special court and, I sub-
mit the two Ministerial statements,
one following closely the other with-
in some hours, brought out uncertain-
ty ang confusion, if not, mutual con-
tradiction,

While the Minister of State for
Home Affairs told the House that
“the question of setting up a special
court to try Shrimati Indira Gandhi is
under the active consideration of the
Government”, the Minister of Steel
and Mines went on to say and even
repeat that “as Government, we have
decided to set up a special co

In this connection, I wish to refer
to the Uncorrecfeéd version of the Lok
19, 1978,
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{Prof. P. G. Mavalankar]

wherein the Minister of Steel and
Mines uttered several sentences, and
did so several times, as can be seen
from the extracts of the Debate I am
placing before the House.

At the conclusion of Shri Vasant
Sathe's speech on the MISA (Repeal)
Bill, the Minister of Steel and Mines
said;

‘(1) “I do not want to argue I
am saying it as Government that
we have decided to set up a Spe-
cial Court and we are going to re-
fer the matter to the Chief Justice
of India in due course.”

(2) “We are bringing a Bill. I
am saying it as Government”.

(3) “I have said and I repeat for
the members of this House that
the Government has decided to set
up a special court. A Bill is being
brought to this House—may be Mr.
Rum Jeéthmalani's Bill—(Interrup-
tions) under which the Government
have decided to refer it to the Sup-
reme Court. This is the decision
taken by the Government.”

(4) “I merely conveyed what
Government have decided, viz., that
we wish to try the cases ,as follow-
up actions of the Shah Commission’s
Report, by a special court. And the
Chief Justice of the Supreme Court
will be consulted. This is a decision
of the Government. I merely con-
veyed a very minor, small decision
which is not at all a policy matter
or of a very great importance.”

(5) “When I say that the Gov-
ernment have taken a decision, I
am sure the hon. Members under-
stand—they have been  Ministers
themselves—that the Cabinet has
taken a decision. In fact, it was
given as a hand-out by the Cabinet,
nearly 10 daye ago.”

“If it has not come to his notice.
I merely wapted to remind Mr.
Sathe that such a decision has taken

decision, and in pursuance of thet
decision, the matter will be refer-
red to the Chief Justice of the Sup-
reme Court for his opinion.” ’

Finally Mr. Speaker, S8ir, this is
what the Minister of Steel and Mines
said: “First the Government takes
a decision, before it takes up further
action—it is normal. You first decide
and then you take some other action.”

Now, Sir, I am not concerned here
with the question of advisability or
otherwise of setting up a Special
Court, nor am 1 opinioning on it.

My whole point is that the House
is given two quite different versions
on the same subject on the same day,
and this is objectionable as well as
misleading.

Also objectionable is the fact that
a Cabinet Minister should persist in
repeatedly conveying what he termed
as Government'’s decision to the House
on a matter for which not he but the
Home Minister and/or the Prime Mi-
nister could and should make a state-
ment before the House.

Thirdly, the Minister of Steel and
Mines was not intervening or reply-
ing on behalf of the Government, and
he was not making a Government
policy statement (with the proper
and previous permission of the Chair)
either.

On 18th July, afternoon itself, I
had rmised a point of order “in all
seriousness” on this very  question,
and 1 had sought the Chair’s guid-
ance,

I do so again by this statement.
(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): He had given a notice of pri-
valege. Why can he not make &
statement?
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vilege motion.

(Interruptions)
SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Will you start allowing

someone under direction 113? You
go through your own directions, Whe-
ther the privilege motion on the
same subject stands, I have got a
precedence over that.

MR. SPEAKER: That on a privi-
lege motion you have got.

SHRI K. P. UNNIKRISHNAN: Pre-
cisely on the same issue. It is under
the same issue; it is not under a
different jssue,

MR. SPEAKER: Quite right.

SHRI K. P. UNNIKRISHNAN:
After that, you had said that “you
accept Mr. Patil’s explanation on this
regarding the stajted question in res-
ponse to a question by Mr. Mavalan-
kar,” We sent another notice. You
would recall that when you are dis-
cussing a matter where the substance
is the same ovér which a privilege
motion is pending, we will get prece-
dence and not 115. You cannot change
this. We shall not allow this. Now
we shall not allow anyone to pull the
wool over our eyes and help the
Minister to come out with a statement
white-washing his performance. We
will not allow it.

SHRI VAYALAR RAVI: As soon
asg the Minister made a statement in
the House—it you go through the
record you will find—I immediately
stood up on a point of order. I do not
want to read my point of order
here. Then I do not want to 8o into
detalls what he has explained here.
But the point ig that immediately
myself and Mr. Unnikrishnan moved
& privilege motion against the Minis-
ter of State for Home Affairs, Mr.
Patil, Then you decided that there
was no privilege involved in the
statement of the Minister of Home

Affairs, because he again had given &
statement in writing. What iz that is
true. Then naturally any one of them
might suggest something in the House.
That is why, two days ago, Myself
and Mr. Unnikrishnan gave a notice
of privilege against Mr. Biju Patnaik
and we very much wish, Sir, before
you give your ruling, to make our sub-
missions. But Mr. Mavalankar has
dealt with it elaborately. I do not
want to repeat what Mr. Mavalankar
had said. But if you go through the
record, the whole record on that
day, you will find that Mr. Biju Pat-
naik ig trying to get a shield over
the decision of the Cabinet for a
Supreme Court. But if you allow me
to read only one sentence—what he
said is: the Minister said: of course,
Mr. Biju Patnaik: “When I say
that the Government has taken a de-
cision—I am sure the hon. Members
will understand they had been Minis-
ters themselves—that the Cabinet has
taken a decision.”—in fact, it has come
as a hand-out by Cabinet nearly 18
days ago; it has not come as his no-
tice, This is my mistake, He says: “10
days ago the Cabinet has taken deci-
sion to set up a Special Court.” That
is the decision. Referring to the Sup-
reme Court i an immaterial point.
Referring to the Supreme Court may
be a concurrence only. So, it is a clear
case of privilege. I do not want to re-
peat all this. But it is a deliberate
attempt. That is what I said: “Imme-
diately after Mr. Patnaik made a
statement, I stood up on a point of
order”. Then Mr. Vasant Sathe stood
up on a point of order. Then Mr.
Kanwar Lal Gupta stood up on a
point of order, Then Mr. Mavalankar
stood up on a point of order and Mr.
Somnath Chatterjee, who is a very
eminent lawyer, tried to plead the
case of a bad client, That is the com«
ment made by Mr, Sathe, He tried to
correct it. Then Mr. Patnaik gaid: “No.
no, do not correct me, 1 will make
my own statement”. Thig is a clear
case of breach of privilege and a de.
liberate attempt to mislead the House.
So, my request is that instead of 118,
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I8l Vayalar Revi) )
INesse sllow us to,move privilsge mo-
Sion, Then you cen give him a chance
40 explain.

SHRI VASANT SATHE (Akola):
©On a point of order under Direction
3 Direction 2 says:

“Relative precedence of different
classes of business:

“Unless the Speaker otherwise
directs on any particular eccasion,
the relative precedence of the clas-
ses of business before the House
specified below shall be in the fol-
lowing order,. ..

So. unless you have directed. ..

MR, SPEAKER: I have directed.

SHRI VASANT SATHE: The dirac-
tion should be known to the House.
It the order of business is to be chan-
ged, then the others’ rights are in-
volved, Your direction must have re-
levance to the other’s rights also.
Every one concerned must be inform-
ed. If a notice of privilege has already
been given and that is before you,
on the same subject-matter, then
kindly see where it comes; the item
which deals with questions of privi-
lege is item (vi) here whereas the
item which deals with statements un-
der Direction 115 is item (xxi). The
iem relating to Direction 115 js very
much down, (xxi) in the order of
precedence. And now if you, in your
wisdom, want to bring this item even
above the question of privilege with
a view to scuttling the privilege mo-

AN HON. MEMBER: It is a very
werious matter.

SHRI VASANT SATHE:..then the
rights of those who have given notice
of privilege will ‘arise. We had raised
points df grder immediately on. - that
day. 1 had pointed this out: here is

| JULYET, TOT8
oy oy spechil court for Jormer P.M.’s trial

the Minister of State who: citegorital~
ly says, ‘We have not yet tuken &
decision about sappointment of & spe-
cial court because there are legsl
controversies about it, two  opinions
are there; therefore, first, we are tak-
ing the opinion of the Supreme Court
and only on getting that opinion,
Government will decide the matter’;
as against that, here is the Minister
of Steel and Mines who has  said,
‘No, the Cabinet has decided to ap-
point a special court’. I had peinted
out in my point of order that day
that, referring to the Supreme Court
pecame redundant and superfluous if
they had already taken a decision.
Therefore, here is a case of direct
breach of privilege. ..

MR. SPEAKER: You are on a point
of order.

SHRI VASANT SATHE: My point
of order is this: how have you chang-
ed the precedence?

MR. SPEAKER: I will deal with it.

SHRI SHYAMNANDAN MISHRA-
(Begusarai); May I rise on a point
of order arising out of this? May I
recall to your mind that, when I rais-
ed the question of transfer of 11 mil-
lion dollars to a Swiss bank out of
the discretionary funds of the Minis-
try of External Affairs, the hon. Mi-
nister of External Affairs made &
statement thereon. After that, two
hon. Members rajsed a question of
privilege against the hon. Minister of
External Affairs and against the hom.
Minister of Finance, In the meantime,
1 hag also submitted a request to
you to make a statement under Direc-
tion 115, But my reguest was kept
in abeyance, and the privilege motion
was given precedence over Direction
115, with the zesult that my request
under Direction 115, after proroge-
tion of the House, has been serubbed
off the slate, Now, I will have t0



sﬁ, this Hag" m
Mdmﬂnno!pﬁvﬂezehhs “got
pricédence over all other items of
business precisely befause 'of’ the rea-
son that breach of privilegé is an of-
fence, and the moment thie House gets
leized of this, the matter becomes
sub judice; if any other ' matter is
sought to be raised, that might pre-
judice the matter which is already
under consideration of the House.
Theréfore, first, the motion of privi-
lege hag to be dealt with, and then
alone any matter having a bearing
on that can be taken up by the
House. That has been your order
earlier: I think that you should stick
40 that order.

SHRI K. P. UNNIKRISHNAN: I
don’t want to take up much of your
time, I don't want to repeat what
others have said, but the main point
is thal: if the House is seized of a
privilege issue, unless it is disposed
of, no motion of any kind—and par-
ticulraly under Direction 115 which
can lg. used as a subterfuge by a Mi-
niste1 -.-can be allowed. That has been
a pritedent in this House followed
right through. I can quote several ing-.
tanoew, if. you will permit me time.
So, wwder this, 1 don't know how you
can shfow the Minister to make a
statennt. If I may submit, T did not
want 4b interrupt while my friegd Mr.
Mavalunkar was making a, statement
becauss you had permifted him to
do so. But it- was a wrong procedure.
It you had disposed of our privilege
notice, then you could have come to
this, B.t we are also entitled to know
and tht House iz entitled to know: it
is not u private matter between you
and mue or between two other mem-
bers. \ilhen the House is seized of &
privilejte issue, it is the property of
the House and the House should
know what goes on.

MR, SPEAKER: So far as the pri-
vilege motion against’ Mr. Biju Pat-
naik Y concerned, it was given no-
#ite of only day before yesterday.

""i'hemnttern

er my .
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80 fnr as Mr Mavalaukar'a noﬂoe
under Direction 155 is concerned, it
was given several days earlier and I
had aiready requested the Minister to
answer it. That is why the Direction.
has gome up earlier than they ‘privis
lege motion, It is not correct to say.
that the House is selzed of the privi-
lege motion, ‘The House will be - geiz-
ed of the privilege motion only when
the consent of the Speaker is given
under Rule 222.

SHRI K. P, UNNIKRISHNAN: You
say it is under your consideration. ..

MR. SPEAKER: The House is not
seized of it. (Interruption).

SHRI VASANT SATHE: You m‘
contradicting yourself, Sir.

MR. CHAIRMAN: No, 1 am not con-
tradicting myself.

- SHRI VASANT SATHE: The. mo-
ment you say it is under your consi-
deration, this matter is also before
yout. (Interruption). It is a° wrobg
thing. It you had rejected it, I-cam:
understand it, but the moment you:
say it is'under your consideration,
both matters are before yoil. Den't
dictate wrnng things, for- Haaven'n
nke :

SHRI SAUGATA ROY (Barrack-
pore): Let the impression not be
created in the ‘House that an’ attempt
is being made to push the issue  un-
der the. carpet,.Once you allow , the
Minister to make a statement under
115, the whole issue of privilege Has
to be dropped: then the question of
referring it to the Privilege Commit-
tee will not arise,

| MR, SPEAKER: Thdt -~
may not be.

SHRI SAUGATA ROY: Once he
mokes a statement, he will have to
submit bis explnnlﬂnn for a wrau

" may “or
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shatemang made in the House snd iban
the question of referring it...«

MR. SPEAKER: That is not a point
of order you are nmnn

SHRI SAUGATA ROY: The Minis-
ter will have to make a statement, a
eopy of which has already been given
o you.... )

MR. SPEAKER: That ig not g point
of order.

SHRI SAUGATA ROY: This jg the
point of order, the previlege motion
will then get automatically dropped.

MR, SPEAKER: No, That will be
considered on its own merits,

SHRI VAYALAR RAVI: Sir, we
have given the privilege motion notice
immediately, on the game day. On the
same day Mr. Biju Patnaik made the
statement, we gave the privilege
motion.

MR. SPEAKER: But there you men-
tioned that it is against Mr. Patil

SHRI K. P. UNNIKRISHNAN: There
is no question of a statement on the
same subject arising at all: there is no
question, You want to pre-judge the
issue. You are now allowing a state-
ment to be made to pre-judge the issue,
You bhave admitted that the motion is
under your consideration: so he should
not be allowed to make a stafement.

SHR1 VAYALAR RAVI: I am on &
point of order under Rule 115.

SHRI K. P. UNNIKRISHNAN: If you
are violating the procedure of the
House,

MR. SPPAKER: 1 am not violating
and procedure.

SHRI K. P, UNNIKRSHNAN: If you
allow the Minister to make a state-
ment, then you gre violating the proce-
dure.

MR. SPEAKER: That is your opi-
nion.

JULY 77, 1978 re. setting
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established fact, n is not a matter of
opinjon. Just because you have dicta-
ted it, it does not mean 1 should say
what you have done is right.

SHRI VAYALAR RAVI: Sir, you
have already given a ruling. It is no*
fair on our part to question the ruling
and I am not questioning it, ever
though on the same day we both had
given notice of a privilege motion
against Mr. Patil. Then you informed
us, two days ago, that he had sent you
a statement.... (Interruptions), As
far ag Direction 115 is concerned, I
will read not the whole of it, but only
115(5) which says:

“The Minister or the Member con~
cerned may make a statemet in
reply with the permission of the
Speaker and after having informed
the other Member concerned.”

Shri Mavalankar has raised this matter
under Direction 115 regarding the in-
accuracy in the statement made by
Shri Patil, not by Shrli Patnaik. Shri
Mavalankar has raised this question
which relates to the statement by Bbri
Patil, Minister of State in the Mimstry
of Home Affairs: it is not Shri Patnaik.
Shri Patnaik made a statement subse-
quently. Who has to correct the
statement? Shri Mavalankar, the
hon. Member, can only under Direction
115 ask for the staiement to be cor
rected by Shri Patil and not Shri Pat-
najk, That is the question....(Inters
ruptions). It can only be corrected by
Shri Patil, Minister of State in the
Ministry of Home Affaire. May I,
therefore, know, under what rule sou
are asking Shri Patnaik to correct the
statement?

SHRI GAURI SHANKAR RAI
(Ghazipur): Bir, on a point of arder.
which ig very much interlinked with
this question. As long as the matter
is under your personal consideration,
the matter ig not sub judice: it is not
under the consideration of the House.
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MR, SPEAKER: I have mentioned
hat ’

SHRI GAUR] SHANKAR RAIL: You
have not yet decided the prima facie
question of privilege in this case. It
cannot be said that it is a subjudice
fatter before the House; it iz under
the consideration of the Speaker. That
i not very much relevant.

One thing more. My bon. triends
feel that in the present case if the
records gre put straight, the question
sf privilege stands nowhere. If the
records are put straight and a proper
explanation is given, why are the hon,
Members interesteq here like in a cri-
mina) case. It is not a criminal case.

SHRI VAYALAR RAVI: You moved
& motion against Shrimati Indira
Gandhd for the breach of privilege and
this House accepted it.... (Interrup-
tions) .

SHRI SHYAMNANDAN MISHRA:
Sir, this is a very important matter
and it is a Question of the rights of the
House. Since the right of the House
ig involveq in this case, we will have
to pay enough attention to this.

If it ig your proposition that the
ehair can sit over a privilege motion
for ¢ number of days, 1 think, we
would respectfully disagree with it
We are gupposed to follow the practice
in the House of Commong where the
privilege motion has to be treated as
the higheat priority item on the agenda
of the day. Here, if we are following
a strange practice, that the chair can
sit over the matter for a number of
dayg and in the meantime, the matter
loses ita urgency, and if the chair's
case is that since the chair has been
considering the matter, therefore, it is
not sub judice, then the chair must in
every case allow the Member to raise
the matter in the House as bag been
the practice in the Houge of Commons,
But since we have faith in the chair
that the chair would come forward
with its own gpuling at the earllest, and
in the instant case the chair has not

done 30, I think that there has besn,
what 1 wouly say with all bumility, a
lapse on the part of the chair. This ia
because in the meantime I have Leen
a victim of this, the chair gat over my
Tequest under Direction 115 for & num-
ber of days, for a number of weeks,
and in the meantime, the p:lvilege
motion was allowed to be taken up in
thia House. Would not the chair go
into this matter, whether any discri-
mination should occur in this and
should we not also make it a practice
that whenever a question of breach of
privilege ig brought before the House,
it ig disposed of as the highest priority
item on the agenda, otherwise a great
injustice would be done and you would
not be following the practice in the
Houge of commons.

DR, SUBRAMANIAM SWAMY
(Bombay North East): Sir, there ap-
pears to be an argument that there is a
conflict between the privilege notice
and the directiong issued. I draw
your attention to Rule 228 which very
delrly says:

“The Speaker may issue such
directiong as may be necesspry for
regulating the procedure in connec-
tion with all matters connected with
the consideration of the question of
privilege either in the Committee of
Privileges or in the House”

Even in the matter of consideration of
the question of privilege, you can issue
directions. As my hon, friend, Shri
Gauri Shankar Rai jaid, there I» noth-
ing outstanding here, The Minister
made a statement earlier. The House
will have a complete opportunity, you
also shall have g complete opportunity
to take into account the tota) evidence
in considering the question of privilege
after the Minister makeg a statement.
I would earnestly request to stop this
matter here,

" MR. SPEAKER: I have understood
it.

SHRI NIRMAL CHANDRA JAIN
(Seoni): I have to make one very little
submission....
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MR SPRAKER: : Ibllltd-‘.ordlrb
not.dom “

SHRI MBMAL CHANDRA "Am:
Should 1 git down? Would you. allow
others to speak on this and not me?...

MR. SPEAKER; It is totally wrong
on your part....

SHR! NIRMAL CHANDRA JAIN:
Under protest I sit down. This is very
unfair,

MR, SPEAKER: Mr. Vayalar Ravi's
contention, that Mr, Mavaiankar's
notice iz against Mr, Patil ig nol cor-
rect. Mr, Ravi hag given his nptice as
against Mr. Blju Patnaik. Therefore,
that notice has to be sent to Mr. Pat-
naik and Mr, Patnaik has alone been
called upon to reply.. (Interruptions)

PHOF. P, ¢, MAVALANKAR: As far
s T am concerned, I have not said
. . (Intertuptions)

MR. SPEAKER: He hag nct men-
tioned the name but the entire nllega-
tion is against Mr. Patnaik..

SHRI K. GOPAL: No, ‘ne.. (inter-
ruptions).

SHRI ANNASAHIB . GOTKHINDR
(Sangli): Who is'misleading the House?
Is it Mr, Pati) or Mr, Pataalk? ..

SHRI K. GOPAL: You have sgreel

thet one of them misled the House,

Wllnhldmthlt?

SHRI VAYALAR RAVI: It can-come
undey Rule 357 and not 115.

MR. SPEAKER: Coniing to the ob-
jection of Mr. S. N. Mishra, it i3 not
correct....

SHR] MOHD, SHATFI QURESHI
‘(Anantnag): Why do you noi hear
Mr. Mavalankar because he is not clear
in his statement agamnst whom the
allegationg are made, Before you give
a ruling, please hear him.

SHRy K. GOPAL: It is a sheer com-
monsense. You agree with ug that ene
of them misled the House—either Mr.

<+ QUL L0081 S 0 .
wdmmrt for former P.M.'s trial

-+ DEighaben ae: 32 7
Patil or Mr, Patnaik, You teil s whe-
has done it. We will proceed furthamw:
The matter will end there,

MR, SPEAKER: So far as ‘he ob-
jection raised by Mr. Mishra is con-
cerned, Mr. Mishra has evidently noi
been informed correctly about the
facts. So far as the privilege motion
against Mr. Biju Patnaik is concern-
ed, it was given only day before yes-
terday. It is true that earlier, Shri
Unnikrishnan and Shri Vayalar Ravi.
had given a notice of privileg~ against
Mr, Patil. My, Patil has replieq to
that notice and after considering it, I
have refused to give my consent....

SHRI K, P. UNNIKRISHNAN: What
wag the reply?

MR. SPEAKER: It wag mentioned.

1 have refused to give my conseat
to that motion.

Now the well-established practice of
this House is that whenever a privilage
motion is moved against a Member. of
the House, his commentg are called
for. In thig case also we have calle
for the cpmments of Mr. Patnaik in
Tespect of the noticg uguPsy him.
Hence so far as the question of Diree-
tion 115 .is concerned, it is indepen-
dent.... (Interruptions) Therefore, L
call upon Mr, Biju Patnaik {0 make
statement. (Interruptions) I do no
think privilege motion is a. vested l'lcht i
.o+ o (Interruptions) . .

SHRI K. P. vnmxmsxmmz You
cannot violate the Directions of the’
Speaker. . . .(Interruptions) - That -we
will not permit you to do....

MR. SPEAKER: Mr, Patnaik
(Inteyruptions)
THE PRIME MINISTER (SHRI
MORARJT DESAI): When my hon.

triend says, *I will not permit you”, is
it right to say that?

MR, SPEAKER: That 1 have been
pointing out to them,

SHRI MORARJI DEBAL This is

\ﬂmvlm asking. Why should he ssy
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thll.? rmm,mm. lww cag, bc 'l’.;‘

thay he will not permit.; 'I‘hatol-ll%tr

Dot to be: said, -

’-l'hlt bn;- gone on record.
(Interruptions)

SHRI K. P, UNNIKRISHNAN: You
<annot violate the rules of the House.

MR, SPEAKER: Somebody must
decide, rightly or wrongly. But some-
body must decide,

(Interruptions)
MR, SPEAKER: I do not agree,
(Interruptions)

MR, SPEAKER: I have heard all
pointg of yours,

SHRI K. P. UNNIKRISHNAN: Do
we go by the rules of procedure or by
your arbifrariness? I want an answer
for that. Yoy are a creature of this
House,

SHRI VASANT SATHE: To-day are
you going to allow (Interruptions)
‘when the Prime Minister is there.

(Interruptions)

MR, S?AKEB You have lakl it
numbper of times, .

SHRy V_ASANT}S,‘AT'HI: T am ‘refer-
ring now to the Prime Minister..

MR, SPEAKER: You
any number of times.

SHRI VASANT SATHE: I want the
Cabinet decision when the Prime
Minister is there.

‘He firet sald that he was declaring
the cabinet decision

cannot do it

MR, SPEAKER: Now we are not on
that,

SHR] VASANT SATHE: You are
allowing him under 115,

(Interruptions)

cqurt for former PM.

SHR] VASANT SATHE: Shri Pat-
nalk wants to be a bridegroom. (fn.
terruptions) Shri'Patnalk wants to.be
a crown, If- there is a ruler.of the.
country.. (Tnterruptions) Can you
allow this? This is what is ‘happen-
ing. (Interruptions). Why do you al--
low Shri Patnaik to play this ronle?

(Interruptions)

SHRI MOHD. SHAFI QURESHI: .1
take stron‘ objection to that.

(Interruptions)

SHRI SAUGATA ROY: The aliega- .
tion is very serious. The Minister
wag deliberately misleading the House.

MR, SPEAKER: 1 have sent him a -
letter.

SHRI SAUGATA ROY: The Minister
is deliberately misleading the House, -
I was saylng, it he ;ives nohce under
115 be t make 5 state t in this
House. Let him give notice under
357 and let him come with whatever
personal explanation is there with re-
gard to his cavalier attitude and be-
haviour. But it cannot come under
115 when the chargey have:been.there
for misleadtng the House—when this
allegation g pending. .

MR. SPEAKER: You have said thah-..

SHRI SAUGATA ROY: It is a qués-
tion of deliberately misleading’ the -
House, which cannot be allowed -in
thig august Houso and you are aot
giving g ruling, -

MR. SPEAKER: That question .of
deliberately misleading will always be
there, The question, whether i{ is
deliberate or not ig alwayg there.

(Interruptions)

SHRI SAUGATA ROY: He is In the
habit of making of the record state-
ment,

MR, SPEAKER: There are many
memberg who are in the habit of mak
ing off the yecord statement,

(Interruptions)
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[Mr. Speaker]
J sm not interested in anybody. I
am interested in following the rules.

SHRI KANWAR LAL GUPTA (Delhi
Sedar): May I rise on a point of order?

MR. SPEAKER: What is your point
of order?

SHRI NIRMAL CHANDRA JAIN:
You are allowing others, but not me,

MR. SPEAKER: What is your point
of order?

SHRI VASANT SATHE: 1 want
know about the Cabinet decision and
not anybody else. 1 want an authori-
Sative statement about the cabinet
decision

MR, SPEAKER: You have mentioned
that, Mr, Jain what is your point of
order?

SHRI MOHD. SHAFI QURESHI: Let
him first become the Home Minister
and not the Prime Minister and then
come,

(Interruptions)

SHR] VASANT SATHE:
poke your nose in everything.

MR. SPEAKER: Mr, Jain, what 18
your point of order?

SHRI KANWAR LAL GUPTA: Have
you withdrawn the permission given
to me?

MR, SPEAKER: What is the Point
of Order? I have called Mr, Jain.

SHRI NIRMAL CHANDRA JAIN:
My first yoint or order is this. After
a ruling is given, there cannot be any-
thing to get it over rules lmmedintely.
My second point of order is this..

MR, SPEAKER: You are right.

SHRI NIRMAI, CHANDRA JAIN:
8ir, I sat down when you allowed
others. I wish to have my say. Kind-
1y see the rule, Sir. I am the most
obedient Member of this House.
Kindly see Rule 225. Under Rule 222,
the privilege issue is raised. Under
Rule 225 the Speaker gives consent to

Do not
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the matter raised under Rule 233.
The rule says: ‘If be holds that the
matter proposed to be discussed ig |
order, he shall call the Member con~

k-

:(;shave any preference over Direction

SHRI VAYALAR RAVI: Who is this
lawyer?

SHRI NIRMAL CHANDRA JAIN:
Mr, Ravi with your biassed mind, you
can never understand things, you will
never. Kindly have a dis-interested
voint of view. Now, the Privilege
Motion has not yet been declared to
be in order. One shoulq declare it to
be in ordar. That is the first thing,
Then Rule 225 comes in and it says:
‘The Speaker shall call the Memoer-
concerned who shall rise in hig place,
and, while asking for leave to raise the
Question of privilege, make a short
statement thereto’ Now, Rule 225 1is
not there. The question of privilege
does not arise,

MR, SPEAKER: What about you,
Mr, Gupti?

SHRI KANWAR LAL GUPTA: I am
thankful to you for calling me, Sir.
You allowed Mr, Mavalankar to raime
the issue under Direction No. 115. Now
You are asking My, Patnaik to reply.
Sir, let me read out to you Direction
No. 113. It says:

‘A member wishing to point out
any mistake or inaccuracy in 5 state-
ment made by a Minister or any
other Member shall, before referring
the matter in the House, write to the
Speaker, pointing out the particulars

of the mistake or {naccuracy, and
seek his permission to raise the
matter in the House.

Mr, Mavalankar wirote something to
you to allow him to raise the matter
in the House. But Mr. Mavalankar
Just now said ‘T have never mentioned
whether Mr, Patnaik was wrong or Mr,

Patll wag wrong’....
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AN HON. MEMBER: Both of them

Pa
he wants Mr. Patil t0 do so. He can't
ask both of them. Does he think that
Mr, Patnaik ig wrong or Mr. Patil is
wrong? Who does he think is wrong?
Therefore, my point of order is this.

ask. So, let him say about
that first. Then you may please give
your ruling. He say: ‘I have not men-
tioned the name of Mr. Patnaik’ and
he also says ‘I have not mentioned the
name of Mr. Patil’, Then, whose re-
Ply should be corrected? Let him be
asked to state first his point of view
and then you may ask the concerned
 Minister to reply.

SHR] MOHD. SHAFI QURESHI:
Mine is also a point of clarification.
You have said that these matter; are
before you and you have not taken
any decision in thig matter. You have
referred the matter to the Minister for
his comments, Now, 8ir, an identical
matter hag been raised under Direction
No. 118 by Mr, Mavalankar, and you
are asking the Minister to make a
statement. So, Sir, my submission is
that in identical cases, you cannot ask
for the comments of the Minister and
also direct him to make a statement
influence your
deciding the privilege

So, the rules are well lajd down
that precedents should also be given
in the matter of privilege. Direction
No. 115 will come after that. T would
eeek a clarification from you whether
the statement which the hon. Minister
is making now wil} not be a breach
of privilege where you have asked
for the comments of the Minister.

(Interruptions),

SHRI K. P. UNNIKRISHNAN: Sir,
I am on a point of order. (Interrup-
tions)

MR. SPEAKER: I have no opportu-
nity to....(Interruptions)

SHRI K. LAKKAPPA: 8ir, my in-.
tention is to protect the Chair. In
your own wisdom, you have given a
ruling in a privilege matter and you
are not expected at least to clarify the
position by Mr. Patnaik because he is
guilty of the breach of privilege. And
if you depute him to make a state-
ment to clarify his position, the whote
gamut of the rule 222 as a weapon
will be taken away and the weapon
on the Opposition side will be nulli-
fled. Therefore, the only option for
you to resolve this is to straightaway
gsend this motion to the -Privileges
Committee.

SHRI G. NARASIMHA REDDY
(Adibabad): Sir, after all this discus-
sion, one thing is very clear that nei-
ther the House nor the Speaker knows
which of the Minister’s statement is
defective. This is a very clear point.
That is why we gave the privilege
motion againgt Mr. Patil. (Interrup-
tions).

Therefore, Sir. one thing is very
clear in this House that we do not
know which of the Minister's state-
ment s defective. Only because of
that, Mr. Ravi and other gentlemen
gave the privilege motion against Mr,
Patl],

Under the circumstance, I would

request the hon. Minister to settle this.
There the matter ends and the remain-

ing proceedings may go on.
MR, SPEAKER: Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN: I am
really very sorry. . . . (Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): What do they want.
(Interruptions)

MR, SPEAKER: I have called Mr.
Unnikrishnan. (Interruptions).

SHRI K. P. UNNIKRISHNAN: I am

really very sorry that on a very tri-
vial issue, we have spent a whole 1o°
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[Sbri K. P. Unnikrispasn]
-of time. This is because the well
laid down precedents of this House
have not been followed. I am sorry
“to say this.

Now, Sir, Direction 115 says:

“A Member wishing to point out
any mistake or inaccuracy in =a
statement made by & Minister....”

"Now, I would like to be guided by
you what is a statement made by the
Minister, The Minister is a defined
quantity not only according to our
Constitution but ag per the Rules of
Procedure. Now, I would like to
know what statement is made by the
Minister that is to be defined. A casual
interruption of somebody who pokes
‘his nose is a Nosy Parker’s work, A
point made by Minister is sought to
‘be corrected. He was not the Mini-
ster-in.charge of the Bill. Mr.
“Dhanik Laj Mendal was the Minister
"in-charge of the Bill.

"MR. SPEAKER: Mr. Patil

SHRI K, P. UNNIKRISHNAN: Mr.
"Dhanik Lal Mandal, let me make it
clear, was the Minister in-charge of
the MISA Repeal Bilf and not Mr.
‘BY§u Patnaik, = o

So, in between, Mr.  Ratpuik, as

Membey of Cabinet made spme re-
- marks without the permission of the

"Prime Minister. I do not know whe-'

ther he was authorised by the Prime

Minister to make thiz snnouncement.

or declaration in this House, What
was done in' the Cabinet 1 do not
"know. The Prime Minister's inter-
- pretation regarding the Cabinet pro-
ceedings we shall not be allowed to
"know. But he mmade some remarks.
Now, the same morning, Mr. Patil
had given a reply and we had given
you a. notice of privilege, Mr. Patil,
according to the reply which you
must necessarily share with this
House, says that what he has stated
on the subject during the course of
his reply to the starred Question is
the position of the Government of
India and our privilege against Mr.
“Patnalk arises out of that.

Y ms
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I wapt to be guided. whether .Mr.
Patnaik’s interruptions can conmt’#;q.
a statement mgde by a Minister in the
House, Thet is the péint I wish to
raise, . -

SHRI SOMNATH CHATTERJEE:
Sir, the point that has been made s
whether 115 will Lave precedence or
225 will have precedence. May I draw
your attention to the fact that 115 re-
lates to a very limited subject—very
very limited subjeet—whether there
is any mistake or inaccuracy in the
statement made by the Minister or
any other member. Another member
feels that there is some mijstake or
inaccuracy~—mistake may be bonafide
or deliberate but mistake is there,

Therefore, Sir, 115 is a right of the
hon’ble Member of this House to
point out and geek a statement from
the Minister, subject to your permis-
sion.

AN HON. MEMBER;
Minister?

SHR] SOMNATH CHATTERJEE:
It is for the member concerned who
has given notice to make wup his
mind. That will appear from the
notice itself. There is no question of
verification and putting that member
under & query.

Which-

“The second thing is 222 is comp-
letely different. If there Has Been any
mis-statement on the floor of the
House unlesg it i3 a deliberate mis-
statement the question of privilege
will not arise. The privilege notice
can be given on various subjects
and various acts of misconduct on
the floor of the House or even
outside. Thercfore, t0 equate neces-
sarily a 222 notice with 115. notice
would not be correct. Therefore, my
submigsion is that 115 direction con-
fers a right on an hon'ble Member
once you have permitted him. So far
as 222 matter is concerned when it is
pending your consideration I am sure
115 notiee will not affect your consi-
deration of that matter,
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 SHHl SOMNATH CHATTERJEE:

'msuture, this limited . subject . be
sllowed to be gone through atherwise
the notice becomes infructuous
(Interruptions).

PROF. P. G. MAVALANKAR:
Mr. Speaker, Sir, I am on the limited
subject of 118 (iv). I am not on the
subject of privilege. My friend Mr.
Unnikrishnan and Mr. Ravi have
have raised a question of privilege
about which I am not making any
mention. About the gther thing as I
happen to be a Member of the Privi-
lege Committee, I do not think, it is
right on my part to raise the issue. I
am on the limited subject of 115
(iv).

Sir, 1 have given two notices—one
dated July 20 and the second again
yesterday the 26th July. In yester-
day’s notice I mentioned the point as
to which Minister I had in mind. But
while reading out the statement since
the first para wag referring to com-
munication 1 left it out and I began
from the second para. I sought your
guidance and advice on the matter
about inaccuracy of the Minister. My
friend Mr. Ravi has tried to put an-
other interpretation. (Interruptions)

13.00 hrs.

I am clear, Sir. I had not read out
the first paragraph. But the first pa-
ragraph of my notice, which I had
given yesterday, I will read out if you
permit me.

Ag you know, Direction 115 sub-
clause (4) states as follows:

“116(4) The Speaker may then.
it he thinks it necessary, permit th¢
member who made the allegation to
raise the matter in the House and
the member so permitted shall, be-
fore making the statement, inform
the Minister or the member con-
cerned’,

Therefore, in my notice given yester-
day, in the first paragraph I said this:

“T wish to raise the following im-
portarit matter in the House at a
very eatly date, and T am grateful

to you for your permitting me to-
do sgo. On hearing from you the
exact date of my statement, I shall
inform the Hon. Minister of Steel
and Mines as per Speaker’'s Direc- -
tion 115(4).”

SHRI VAYALAR RAVI: Our pri-
vilege motion was also given on the -
same day, on the 18th (Interrup-
tions).

SHR] VASANT SATHE: Our pri-
vilege motion was there even before.
Now, Sir, you correct yourself.

(Interruptions).

MR. SPEAKER: I have heard all
of you. So far as the notice under -
Direction 115 is concerned, Mr. Mava-
lanker had given it several days ear-
lier. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
How could it be a proper notice un-
less the particular Minister was men-
tioned? How wag it a proper notice
to begin with?

MR, SPEAKER: 1 am in the course
of dictating my order.

SHR1I SHYAMNANDAN MISHRA:
Let there be accuracy also.

MR. SPEAKER: In accordance
with the rules, he was asked to clari-
fy matters. So far as the privilege
motion is concerned. it is still under
my consideration, ag it was given only
day before yesterday.

Now, any answer given by the-
Mmuter in response to the direction
under 115 cannot affect the merits of -
the privilege motion for the simple
reason that the gravemen of the
charge under the privilege motion is
that he has deliberately misled the-
House. That question js independent
of the exceptional that ha may give -
now. The present question is only
about correcting the statement if there
is a mistake. But if I come to the:
conclusion that the mistaken state--
ment ig not deliberate, in any case I
would not be giving consent. That
question will indépendently be con--
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[Mr. Speaker]
dered on its merits. For the present
1 am allowing the Minister of Steel
and Mines to make a statement.
(Interruptions)

I am unable to accept the contention
©f Mr. Unnikrishnan that the obser-
vation made by the Steel Minister is
a0t a statement.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): On
the 18th July, 1978, during the course
of consideration of MISA Repeal Bill,
I made certain remarks with regard
to setting up of a Specia] Court to
try Smt. Gandhi ag a follow-up action
-of Shah Commission Report. Due to
continuous interruptions, I could not
clarify my remark, although I did
.manage to state in the House that

“A decision has taken place; and
in continuation of that decision,
and in pursuance of that decision,
the matter will be referred to the
Chief Justice of the Supreme Court
for his opinion.”
‘1 should like to again clarify that the
-decision of the Government is to refer
the matter of setting up of a Special
Court to try the cases arising out of
Shah Commission Report to the Chief
of Justice of India for hig opinion. 1
should like to add that there was no
intention of misleading the House;
they have only wished to confuse the
House. ... (Interruptions)

MR. SPEAKER: The House stands
adjourned till 2 o'clock.

13.07 hrs,

"The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled ajter
‘Lunch at six minutes past Fourteen of
the Clock

[MR. DEPUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

REPORTED INFLUX OF TRIBAL REFUCERS
“INTO TRIPURA FROM CHITTAGONG HILL
TRACT OF BANGLADESH

© refugess into Thigum

from Bangladesh (CA)

SHRI SAMAR GUHA (Contai): Sir,
I call the attention of the Minister
of External Affairg to the following
matter of urgent public importance
and request that he may make a state~
ment thereon:—

253

“Reported influx of thousands of
tribal refugees into the State of Tri~
pura from the Chittagong Hill Tract
of Bangladesh.”

THE MINISTER OF STATE IN
THE MINISTRY OF EXERNAL APF-
FAIRS (SHRI SAMARENDRA KUN-
DU): Sir,

Beginning in March this year, small
batches of tribals, predominantly
Moghs, and a few Chakmas, started
enterin gin a clandestine maner, the
Sabroom: Sub-division of South Tri-
pura District in the State of Tripura.
In the initial gtages, some of these
batches were intercepted by our Bor-
der authorities and were asked to go
back to Bangladesgh. However, the
tribals continued to inflltrate across
the border into the hills and jungles
in the State of Tripura and the move-
ment of tribals increased in the gub-
sequent months. As the border in
that area passes through difficult ter-
rain, it was difficult to intercept the
refugees.,

According to our latest estimates,
these tribal refugees number appro-
ximately 4,000.

When the reports of this increased
inflx of refugees came to our notice
in May this year the matter was im-
mediately taken up with the Bangla-
desh High Commisioner. He was ask-
ed to convey the Government's con-
cern at the influx and to ensure their
safe return. Subsequently an officer
of the Ministry was sent to Bangla-
desh to impress upon the Bangladesh
Government that they should take all
necessary measures to ensure that fur-
ther migration did not take place. The
Bangladesh Government was also
asked to agree to the early return of
the refugees to their homes,
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* The Banglsdesh Government assu-
red us that the returnees would not
be subjected to any harassment and
there would be no difficulty in the
refugees going back to their homes
and to taking back their properties.
They also expressed their readiness to
take back all refugees as soon as pos-
sible.

Following thig agreement, the mo-
dalities of repatriations were discus-
sed with the Government of Tripura.
These discussions and the sorting out
of the actual problems involved guch
is locating the refugees necessarily
:ook some time. In cooperation with
he Government of Bangladesh and in
consultation with the Government of
Tripura, the first batch of 258 tribal
refugees wag repatriated to Bangla-
desh on July 25.

The latest information which we
have received is, another 501 refugees
were repatriated on July 26, bringing
the total number to 759. The re-
satriation is expected to be completed
by end of August.

SHRI SAMAR GUHA: Sir, first 1
want to draw your attention to the
'act that the figure given ag 4000 is not
sorrect. According to the statement
made by the Chiet Minister of Tri-
»ura, Shri Nripen Chakravarti, this
8 the figure of the refugees who have
‘aken shelter in the refugee camps
there. But many thousands more
nave taken shelter along with other
ribal people with the private agen-
ries there.

Sir, they have also mentioned that
mmediately they had sent some offi-
ser to take up the matter with the
3angladesh High Commissioner, but I
lon't know whether the attention of
he Government has been  drawn.
fust a week or 10 days before, one of
‘he important Minister of Bangladesh
nade a statement that almost all the
'‘efugee; have gone back to DBangla-
lesh and there is no refugees left in

.refugees into 171
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Tripura. However, the figure  that
has been given two or three days be-
fore, some 700 refugees have been semt
back, that is good if it ig true. I want
to draw the attention of the Gov-
ernment to one fact that this refugee
influx is not a new phenomenon. Sir,
it is known that since Partition, more
than 70 lakhg of the minority commu-
nities have migrated out of the for-
mer East Pakistan. It wag a delibe-
rate policy of the Government of
Pakistan after Partition particularly,
to squeeze out the minorities from
Khulna District where the minorities
constituted a majority, the Chittagong
Hill Tract area and other border areas
particularly where the minorities
constituted a majority, and this con-
tinued for years, and as I said that
more than 70 lakhs of people belong-
ing to minority communities from for-
mer East Pakistan were squeezed out
of the country and most of them con-
sist of the higher caste people, the
middle class people. There was only
a briet period of respite, of freedom
or liberty or concept of peace, only
during the regime of Banga Bandhu
Sheikh Mujibur Rahman when the
concept of democracy and secularism
was adopted by the Government. But
now, again the Zja Government with
the help of the Muslim League. the
Jamait-e-Islam and all other commu-
nal fanatics there, have started the
policy of repression, tyranny and hor-
ror being perpetrated on the mineri-
ties there and as a result of that, after
the coming of the Zia Government
there is a continuance jnflux of the
refugees into West Bengal, Assam and
Tripura. The natural border extends
to about 1700 miles. Only when the
refugees come in bulk, the attention
of the Government is drawn as in the
case of Tripura, but the refugees are
coming almost daily acrosg the bor-
der. Many thousands of refugees of
Bangladesh are there in West Bengal,
in Assem and in Tripura. Because
there is a bulk influx of the refugees
from Tripura, the attention of the
Prime Minister and the attention of
the Government has been drawn. The
tragic or unfortunate thing on the
part of the Government is that they
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do ot want to understand the prob-
Jem . ag to why the refugees aie com-
ing. Even now, under the Zia Giv-
‘ernment why the refugees sre coin-
‘ing? Our Government do not want
to understand the basic problem.

SHRI DINEN BHATTACHARYA
(Serampore): That is why they are
trying to wind up the Rehabilitation
Department.

SHRI SAMAR GUHA: That s the
bagic problem. They have adopted
some king of an attitude, gome kind
of deaf and dumb attitude. They do
hot want to hear anything, they do
not want to see anything. They have
got blindness also, deaf and blind.
They do not want to see anything,
they do not want to hear anything
and they do not want to do anything
about the problems of the minorities
in Bangladesh. They do not want to
here anything. This is not my comp-
laint only. During the last one year,
a number of very elderly Gandhi.ite
leaders, one of them died, who were
there in Bangladesh for the last 30
years, came to Delhi, met the Prime
Minister, met all the Ministers and
gave them horrible storieg of how the
minorities have been subjected there.
Not only the minority community
leaders, there are in Bangladesh quite
a large number of people of majority
communities, young men particularly,
who have been inspireq with the con-
cept of democracy, secularism ang a
new concept of neo-nationalism and it
is the representatives of these people
who came to India, met the highest
authority of our administration. They
met many Ministers gnd many politi-
cal leaders. They are not represent-
stives of minority communities, They
are young men, representatives of
the majority community who believe
in secularism and democracy. And
they communicated to this Govern-
ment the horrible condition of the
minorities; how they were being
subjected to {yranny, torture and re-
pression, and denied ull human rights
or civil rights, Not only denied rights,
but also denfed gecurity of life and
property. I do not know whether the

jrom Banpladesh (CA) "~
hon, Minister knows this: even 5 or &

‘diys before ‘the last presidentisl ele-

ctions in Bangisdesh, ‘very imporiant
leaders of Bangladesh came snd met
the highest au here. They in-
formeq the guthority that the mino-
ritles were not going to be aliowed
to cast their votes in the presidential
elections. Government knew it gnd
they also knew the fait accompli, viz.
the result of that election, One of
the very important leaders believing
in secularism in Bangladesh came to
Dethi, When Zia-ur-Rahman came,
I made a representation to the Prime
Minister. All these fssues were rais-
ed, including: why were the mino-
rities being compelled to lgave their
homeland. According to the Enemy
properties Act and the Evacuee pro-
perty Act, if members of the mionrity
community migrated to India—you
know that among the members of the
same family, some members are lv-~
ing here in India, and some others
are there—all the properties, houses,
shops and businesses, all of them are
being confiscateq and forcibly taken
over. As a result, without them, what
will such people do? Thousands of
them are coming out of Bangladesh.
This was also pointed out to Zia-ur~
Rahman.

" At the time of the creation of
Pakistan, s1] the cotton mills in those
areas were those bullt up by mino-
rity community. At the time of
partition ang even thereafter, all the
trades and industries of the minorities
were confiscated without giving them
\any compensation, Things changed
during the regime of Mujlb. Now,
the minorities are not getting any
kind of licence for trading, unless they
have a partner from the majority
community. Boys belonging to the
minority community are not getting
opportunities for admission for engine-
ering, medical and other higher stu-
dies.

There s not a gingle minority com-
munity officer, evey, &t the sub-divi~
sional level, what to speak of a higher
level. There is not a police officer,
even at the Thana level, what {0
speak of g higher level. These, in
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‘a nuuhall. are the problemu that they

are facing. They do not have civil
rights. They are living a life of some
kind of sub-human homo sapiens.
This is the present condition. When
Zia came here, all these problems
were pointed out to him.

1 also draw your attention to an-
other matter. There is a great leader
by name Phueni Mazumdar. He is one
of the closest colleagues of Netaji.
He is now rotting in the jail and is in
a serioug condition. He has had a
hernia operation, and is get'ing al-
most blind. He is having kidney
troubles also. He is passing his 32nd
years of imprisonment, starting from
British days. Nobody in the gub-con-
tinent has gpent so many years in jail.
1 raised this point. He is not only a
minority leader. He is the most res-
pected leader of minority and majori-
ty communities. When Zia-ur-Rahman
met the Prime Minister, jt was com-
municated that Phani Babu wag going
to be released in a day or two. When
Zia came, there were many assur-
ances, e.g. that he will gee to it that
forcible taking over of lands and pro-
perties will not be there, But it is
continuing. On 23 June, they have
again issued orders.

SHRI VINODBHAI B. SHETH
(Jamnagar): This shows that people
can live even after an imprisonment
for 32 years.

SHRI SAMAR GUHA: It is so, be-
cause he is the closest colleague of
Netaji.

SHR! DINEN BHATTACHARYA:
Do you understand the signifiance of
that?

SHRI VINODBHAI B. SHETH: 1
unde_rstand it.

_SHRI SAMAR GUHA: He was in
British jail for some time, in Pakis-
tani jail for some time and now in
Bangladesh. This jg the 32nd yesr of
the jail life he is passing.

As 1 wag saying, Zia-ur-Rahman
gave so many assurances to the Gov-
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ernment of India, that after going back .
he will see that the properties, houses
and shops of the Hindus, the minori-
ties, are not taken. Op the 23rd June,
they have again issued orders ac-
cording to the Evacuee Property Act,
according to the Non-Residents Act.
according to what is called the Enemy
Property Act. Again, not only the
Government is forcibly occupying the
houses, landed property and shops,
even the hooligans have been occupy-
ing them. This igs how they have
honoured the commitment.

So far as others are concerned, less
property is taken. There are tea
gardens in Sylhet area. All the tea
gardeng owned by the minorities have
recently been taken over, leaving
those tea gardens which are owned by
the Europeans. They are maintaining
their property, but all the tea gar-
dens which were being owned by the
minorities have been taken over very
recently.

1 woulq also draw your attention to
another fact. After the Presidential
election, horrible things are going on
in East Pakistan. Ag I told you, it
was known to everybody, you will be

. astonithed to know, that Zia-ur-Rah-

man toured all the minority area. Be-
cause the safety of minorities lies in
the development of secular politics, de-
mocratic politics, for that reason they
were determined to support Osmani.
That was the time when Zia-ur-Rah-
man was moving round all over Ban-
gladesh particularly the minority areas.
He asked the minorities “would you
support me?”. Out of fear they said
“we will support you”. Then he said
“there is no necessity for you to cast,
your votes". If their votes were cast,
they would be for the other side. So,
no minorities were allowed to cast
their vites anywhere, except in Jea-
sore and Barisal districts and some
parts where they were allowed just to
make a test case. There 99 per cent
of the minorities voted for Osmanj,
with what results you know.

In Jessore immediately there have
been a number of killings and mur-
der, a number of houses have bheen
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looted, a number of minorities have
been squeezed out and a number of
others were harassed. After the Pre-
sidential election, in Mimensingh dis-
trict, Barisal, Chittagong, Jessore,
Khulna angq other areas, a number of
minority leaders have been killed a
number of houses have been looted.
Mano Ranjan Dhar, who was a Minis-
ter in the East Pakistan days, Banga
Badhu days and many other days, just
after the Presidential election he has
been arrested. Pulin Dey who was a
follower of Jayaprakash, he is rotting
in jail for the last 15 years. Many
minority leaders have been killed and
many others have been arrested.

MR. DEPUTY-SPEAKER. He
should conclude now.

SHRI SAMAR GUHA: 1 will take
another three or four minutes.

The Chaka Buddhists, in the hill
tract areas of Chakma, from where
they are coming 92 per cent of the
hill tract population belong to the
Chakma people. They are adjacent
to the Indian borders and 92 per cent
of them are Buddhists. It is for that
reason, it is not communalism, the
police and military went to vacate
that area. Here I say with all sense
of responsibility that this is known
to your Department to the Depart-
ment of External Affairs, everything
ig known to you. For the last one
year the police and the military have
let loose a satanic rule in that hill
tract area which is dominated by the
Chakma people belonging to the Bud-
dhist community so that the border
may be cleared off of these people and
the refugees who have been sent from
Akyab and North Burma and other
places can be settled there. It is
known that other minorities are com-
ing is known.

So, I am just going to ask one ques-
tion of this House. ...

AN HON. MEMBER: House?

SHRI SAMAR GUHA: Yes, because

it is a matter of national conscience.
I have said it several times. I appeal

from Bangladesh (CA)

to the national conscience. Have we
made any commitment to the mino-
rities of this country and that coun-
try at the time of partition? Did our
national leaders at the time of parti-
tion of India make any commitment
to the minorities in thig country and
that country? Is it a fact that for
many thousand years we have lived as
brothers, they are the flesh of our
fiesh, the blood of our blood and we
are the flesh of their flesh and the
blood of their blood. In view of the
historic commitment, our national
commitment, commitment at the time
of the partition that we made to the
minorities of this country and that
country. do we not owe a national
duty to these people who are the
victims of the betrayal made by the
national leaders including Jinnah?

I alsp want to draw your attention
to one thing, because I come from
that area. Whenever I think of Khan
Abdu} Gaffar Khan. I think of the fact
that 96 per cent of the Muslims there
till the last were with the Congress.
Now, what has happened? How have
they been treated? The headquarters
of all the revolutionary movements,
the Olisalam and the Jugantar Party
were in Bangladesh. There is not a
single jail jn Bangladesh which is not
hallowed by the memory of those
martyrs who were hanged there, in
Chittagong and all other jails. They
made this greatest contribution to
the freedom struggle of India. For
whose crime, for whose sake, their
life, honour, dignity, everything is
being sacrificed?

I am just making an appeal, not to
the Government but to the whole
House. After the 1850 Nehru-Liagat
Pact, you will remember it was agre-
ed that Minority Affairs Ministers
would be appointed. Charu Chandra
Biswas was appointed on behalf of
the Government of India as the Minis-
ter of Minority Affairs and A. M.
Malik was appointed Minister of
Minority Affairg in Pakistan, A
Minority Boarq was set up in India
for West Bengal and Assam, and 2
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Minority Board was set up in East
Pakistan ty look after the minoritles
of this part and that part. I do not
want to revive that idea, but I want
to make an appeal to this House, fo
the conscience of this House, to the
conscience of the pation, to adopt a
resolution just to make an appeal, a
humanitarian appeal, an appeal with
a sense of obligations to the minori-
ties on thig side and that side, to re-
quest Zia-ur-Rahman to look into the
interests of the minorities. I am
proud, I am happy, that a Minorities
Commission has been set up in this
country. Would this House agree to
pass, to adopt, a resolution and ask
Zia-ur-Rahman’s Government t, set
up a Minorities Commission in Bangla-
desh to look after the life, property,
dignity and interests of the minorities
living there?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): We are aware of Prof. Samar
Guha's deep concern for the people
of this country and this part of Bang-
ladesh, and it is not the first time. On
many occasions he has brought these
problems before this House. He has
some special information, which he
has also shared. 1 could read his
feelings from his pathos and emo-
tions. the emotion with which he was
speaking. He is one of gur respected
leaders, a valiant fighter in the free-
dom movement. Some of the things
that he gaid are revelations to us.

SHRI SAMAR GUHA: It may be
a revelation to you, but neither to the
Prime Minister nor to Mr. Vajpayee.
A dozen times many leaders of the
minority and majority communicated
all these things, what I said. Not a
single word is unknown to them. It
has been communicated by the repre-
sentativeg coming from Bangladesh,
belonging to the minority and the ma-
jority community. Therefore, I have
not revealed any secret or anything
on my own. These are all known to
the Government. As you find, this
calling attention was on a particular
subject—influx of refugees from Chit-
tagong area. Prof. Samar Guha with
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his flare as usual, with a brush he
went over a broad canvas.

SHRI DINEN BHATTACHARYA:
He hag to do it.

SHRI SAMARENDRA KUNDU: |
do not deny it. He went on elucida-
ting about the problems of minorities
all over. Then he ended up with an
appeal to the House and to Shri Zia-
ur-Rahman and others. He has not
asked any specific question.

SHRI SAMAR GUHA: 1 was ad-

" dressing to a deaf, qumb and blind

Government.

SHRI SAMARENDRA KUNDU: 1
was just coming to his statement, but
he said that he is addressing to a
deaf. dumb and blind Government.

SHRI SAMAR GUHA: So far as
Bangladesh minorities are concerned.

SHRI SAMARENDRA KUNDU:
Therefore, in all fairness, you will
agree that a deaf and dumb Minijster
cannot expect to reply to him.

SHRI VASANT SATHE (Akola):
You should be proud of following the
three monkeys. That is what he was
referring to.

MR. DEPUTY-SPEAKER: Buf the
three monkeys heard no evil, gaw no
evil and spoke no evil. They were
evil-less.

SHRI SAMARENDRA KUNDU:
Therefore, if we are really deaf and
dumb, Prof. Samar Guha is also a
part of us—I am sorry to say that. In
his emotions, perhaps, he says some-
thing; I am sure, he does not believe
in it

He disputed the figure of 4,000 which

we gave in our calling attention hand
out. He said about 10,000.

SHRI SOMNATH CHATTERJER
(Jadavpur): What js the result of all
this?
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SHRI SAMARENDRA KUNDU: I
do not know.

SHRI SAMAR GUHA: Even if
your figure of 4,000 is correct, sudden-
ly they did not go to Tripura. That
is why, I said, it is continuous pro-
cess. Suddenly, a bulk of refugees
came, therefore the attention of the
Government and the press had been
drawn. Otherwise, it is continuousty
happening. They are coming to West
Bengal, Tripura and Assam almost
everyday.

MR. DEPUTY-SPEAKER: I think,
he understands it.

SHRI SAMARENDRA KUNDU:
Out of 4,000, there are 2,000 who are
in the camps. Now, we are making
every effort to see that these people
are persuaded to go back. Therefore,
the time we came to know of this, we
sent eut instructions.

" «¥ (Interruptions).

I would assure Prof. Guha and
through Prof. Guha the entire House
that we are not adopting any coercive
measures in asking these refugees to
go back. We have been persuading
them. I can further say that when
this matter came up, we immedistely
expressed our concern to Bangla-
desh Government to the High Coin-
missioner. We sent our officers to
look into it and we are in constant
touch with the Tripura Government.
Perhaps, Prof. Samar Guha does not
know that there has been a delay of
about a month or s0 in sending these
refugees. This delay occurred because
we patiently went on telling them,
arguing with them, convincing them
that we have been assured that if you
go back, there will be no harassment.
We have our dificulties. Had Prof.
Samar Guha been a Minister, I think
he would have also faced these difi-
culties,

SHRI SAMAR GUHA: God is so
merciful to me!

SHRI SAMARENDRA KUNDU:
It he wants to really help anybody,
he should cooperate in all spheres and
sec that at Jeast thesq refugees go
back, that they are happily settled
and that they are not harassed.

SHR] SAMAR GUHA: 1 want to
know one thing. What happeneq to
the commitment that was made by
Gen. Zia to our Prime Minister
when he visited last in regard to the
security and other problems of the
minorities there? Has even un jota
of that commitment been fulfilled?
That is the main thing.

SHRI SAMARENDRA KUNDU:
Therefore, | would say, to the best of
our ability -- I could not say to the
satisfaction of Prof. Samar Guha--we
are trying to see that these refugees
go back from the country.

14.35 hrs,
BUSINESS ADVISORY COMMITTEE

TWENTIETH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LAB-
OUR (SHRI RAVINDRA VARMA):
1 beg to move, :

“That this House do agree with the
Twentieth Report of the Business
Advisory Committee presented to the
House on the 26th July, 1978.

MR. DEPUTY.SPEAKER: ‘The
question is:

“That this House do wgree with the
‘Twentieth Report of the Business
Advisory Committee presented to the
House on the 26th July 1978."

The motion was adopcéth

———
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14.37 hrs.

uxr’miis UNDER RULE 377

(i) REPORTED pOLLUTION OF RIVERS

AND ATMOSPHERE BY HARMFUL
EFFLUENTS AND GASIES.
SHRI SURENDRA BIKRAM

(SAHAJAHANPUR): Mr, Deputy-
Speaker, Sir, with your permission, I
want to raise the following matter
under rule 377:

The problem of pollution of rivers
and atinosphere by big industries dis-
charging piosonous and harmful efflu-
‘ent and gases hag been taking serious
si'uations. Although individual
State Governments are looking into
it but their speed is very very slow
and there is great need on the part of
the Centra] Government to insist on
State Governments to take strict
steps in this direction so that the
lives of the employees working in
these industries and people living
around such areas may be gaved. By
moving very slow, the Government
iz playing with the lives of a large
number of people which is most un-
fair. I would like to quote here that
a Thctory named Synthetics and
Chemicals Limited in Bareilly
(U. P.) has been discharging its
most poisonous effluent in the neigh-
bouring river Dojora for the last
fitteen years due to which the water
of this river has bevome poisonous
and fishes in this river do not survige.
Evep animals who drink the water
of this river hag become  poisonous
water of this river meets Ramganga
at Barellly where people drink 'this
polsonous water and develop serious
diseases. The poisonous vapours and
gaseg released by this Company have
been very badly affecting the health
of the employees, colony residents
‘and the pedple living in the neigh-
bouring areag . as 'these dangerous
vapours enter inside their bodies
through breathing and slowly demage
various vital organa of the body. The
Government must set up a high level
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team of doctors and send to this
Factory to assess the whele situation
and recommend immediate steps to
be taken.

(ii) NEED FOR AERIAL SPRAY OF DESTI-
CIDES ON STANDING GROUND-NUT
CROPS IN SAURASHTRA.

st ek feg wrd o (greaege)
JeUR RFEW, HF Har ¥ foww
377 & wda mfemadi O awes
& firer faay & T & & ey aweg
AT TR g )
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sz X & foo aF o o7 el
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55 ¥ 65 @@ 27 *1 qEvare i
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¥ o qoTa ¥ WY sane a7 gy
TR § 18 ¥ 20 A@ T FAEAT o
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[t adfay wi§ a2w]
ww o WX EOE g WK
et J@res feasi w1 g0 TR
aYmaT AT %7 wed, Ot & 5w
HelY ofF & wrwr wYC ATAAT FTw §

(iii) REPORTED suspension of Deputy
SECRETARY IN THE MINISTRY OF
INFORMATION AND BROADCASTING.

SHRI MALLIKARJUN (Medak):
Mr. Deputy-Speaker, Sir, with your
permission, I want to raise the follow-
ing matter under rule 377. This relates
to the suspension of Shri S. Ghosh,
Deputy Secretary in the Ministry of
Information and Broadcasting and
others,

Shri Ghosh while deposing in the
Court ag a witness in ‘Kissa Kurs
Ka’ has brought to light the methods
that were adopted by C. B, I. to pres-
surise him to toe their line of guid-
wnce. He described in detail the
manner in which CB.I. put pressure
on him to give affidavit according to
C.B.1’s false version. He has now heen
suspended from service op 19ty duly,
1978. This is a pressure tactic to
demoralise all those who want to
speak the truth.

MR. DEPUTY-SPEAKER: You come
back to the text.

SHRI MALLIKARJUN: This has
obviously been done deliberately to
cause harassment to an honest witness
and to thereby demoralise and intimi-
date other witnesses to prevent them
from speaking the truth. Is this not
tantamount to interfering with the due
process of justice, which the Govern-
ment constantly maintained that it is
upholding? Does it not also amount to
contempt of Court?

1 have an apprehension that Sri
Tripathi, L.A.S. who has deposed in
‘Kissa Kursi Ke' case may also be
suspended since he i8 deviating from
the indicated line of C.B.I. About a
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hundred officers are subjected to in-
vestigations but they were pot sus-
pended so also Mr Tamta who adopted
the indicated line of C.B.I. spared from
suspension, on the contrary Jagmohan
wag suspended 10 months ago (inter-
Tuptions)

MR. DEPUTY-SPEAKER: No, no.

SHRI DINEN BHATTACHARYA:
How can he raise it?

SHRI MALLIKARJUN:
was that (Interruptions).

His fault

MR. DEPUTY-SPEAKER: Mr. Malli-
karjun, if it does not come in the text,
it will go out of record (Interrup-
tions) You come back to the text.

Wyt et fag (Dfmage) .
JTEALT WEIRA, W9 TEAT TATHT
Hyqr?

e R : ¥ dw T g ow
w1

SHRI MALLIKARJUN: I am raising
this under 377. I am not speaking
during Zero Hour.**

Mr. Deputy-Speaker, Sir, I sirongly
plead and urge the Prime Minister to
revoke the suspension orderg of Shri
Ghosh and Shri Jagmohan and that
such motivated suspensions should be
avoided in future in the interest of
justice. (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Tombi

'Singh.

(Interruptions)

ot enfw firg witfear (weram)
FETh wwadt 7 g 7 Qfed

it afewerfa : A1 W ¥5 W
e &, g wrew A wfed vt
0N W w1 TER wEr e
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wwT § 7 oy e Al 8

*sNot recorded.
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MR. DEPUTY-SPEAKER; Mr. Mali-
karjun, please take your seat.

SHRI MALLIKARJUN: I am only
provoking him,

MR. DEPUTY-SPEAKER: Please do
not get provoked.

Mr. Balbir singh, do not take a
notice of him. He is going.

CHOWDHRY BALBIR SINGH: It is
too bad for him to speak like that.

MR. DEPUTY-SPEAKER: Mr. Tombi
Singh.,

(iv) DECLARATION OF ENTIRE MANIPUR
VALLEY AS A DISTURBED AREA.

SHRI N. TOMBI SINGH (Inner
Manipur): Mr. Deputy-Speaker, Sir,
with a sense of utter despair and deep
anguish, 1 rise to raise an urgent mat-
ter of public importance. According
to reports available so far, the entire
Manipur valley area has been declared
a disturbed and dangerous area under
the Armed Forces (Manipur and Naga-
land) Act, and the army and para-
military forces have been called out
to assist the civil administration in
dealing with the law and order situa-
tion in the whole area. For the first
time, the powers under the Act are re-
ported to have been invoked to quell
violence in Manipur since the enact-
ment was placed on the Statute Book.
Thig step, it is reported, has been
necessitated in the wake of deteriora-
tion of law and order, including shoot-
ing and killing of policemen by under-
ground elements in the last few days.
Preceding the declaration, there were
three violent incidents, one each on
three successive days. They were; (1)
shooting of two policemen dead: (2)
looting of a bank and (3) shooting of
two Jawans of the Manipur Rifles, all
in broad daylight. In the absence of
any masg unrest, the declaration of
the entire Manipur valley, the most
thickly populated part of the State, a
disturbed area and deployment of the
Manipur Rifies, Central Reserve Police
and para-military forces for intensive
combing operation throughout the
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State is certainly a drastic step that
the State Government has taken,

Underground activities in Manipur
and the neighbouring States are as
old as India’s independence and the
Union Home Ministry must have a
long story of mistakes and failures in
the handling of complicated situations
over the years. Our serious apprehen-
sion is that the present situation
smacks of complete failure of the pre-
sent Janata Government in Manipur
to tackle the delicate issue. I am not
ifn any way a supporter of the under-
ground movement in Manipur or in
any part of the country. What is meant
here is that there should be proper
handling of this delicate situation.

It is not possible to say at this stage
whether this drastic step is justified
or not. As the hon. House is aware,
Manipur is a very sensitive State in
the north-eastern border of our coun-
try. Every care hag to be taken before
such a drastic step is taken. Under
such circumstances, police excesses
may take place disturbing the normal
flow of social life.

May I request the hon. Home Minis-
ter to make a statement on the sub-
ject as early as possible to keep the
hon, House well informed of the
situation?

(v) CORRESPONDENCE BETWEEN SHer N.
G. GorAY, HIGH COMMISSIONER FOR
INpza IN U.K., AND LOrRD MOUNT-
BATTEN re. DEATH OF NETAJI
SusHAS CHANDRA BOSE.

SHR] HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy-Speaker,
may I, Sir, request you to permit me,
undey rule 377, to mention the follow-
ing matter of urgent public import-
ance?

It lLas been reported in the press
that Lord Mountbatten, the last Vice-
roy aud the last but one Governor-
Generu] of India and the Supreme of
the South East Asia Command in the
Second World War, has, in the course
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of his reply to.a letter from Shri N.
G. Goiay, High Commissioner of India
in the United Kingdom, regarding
the unlleged death of Shri Netaji
Subhash Chandra Bose in an aid-crash
over Taipeh in Taiwan in August,
1945, stated that there is no record of
Netaji Subhash Chandra Bose’s death
in his archives. Considering the ex-
traordinary nationa] ang international
- importance of this matter and in view
of the fact that the Indian people’s
minds have been greatly exercised
over the truth or otherwise of the re-
port of Netaji's death in the alleged
air-crash, it is the duty of the Gov-
ernment, in the national interest, to
place on the Table of the House with-
out any delay the full text of the cor-
respondlence exchanged between Shri
N. G. Goray and Lord Mountbatten
on this subject.

May I ask you, Sir, whether a copy
of this statement will go to the Gov-
ernment?

MR. DEPUTY-SPEAKER: It will be
sent to the Government,

"14-48 hrs,
PASSPORTS (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The
Housg will now take up the Passports
(Amendment) Bill, Mr. Kundu,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): Sir, I have great pleasure
in moving this Passports (Amend-
ment) Bill....

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I rise on a point of
order. The Minister wants to increase
the fee, it I am not wrong, by this
ptece of legislation from Rs. 25 to Rs,
50. It is a Money Bill. according to
the Constitution. Therefore, the per-
mission of the President is necessary.

. May I know whether the permission
- of the Fresident has been taken for
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moving this Bill? 1¢f the permission
has not been taken, then it cannot be
moved and it cannot be taken up for
consideration.

MR. DEPUTY-SPEAKER: It is not
a Money Bill in the sense that it 18
not an expenditure out of the Conso-
lidateqd Fund of India. It is just a
fee.

“A Bill shall not be deemed to be
a Money Bill by reason only that
it provides for the imposition of
fines or other pecuniary penalties.
ur for the demand or payment of
fees for licences or fees for servi-
ces rendered, or by reason that it
provides for the imposition, aboli-
tion, remission, glteration or regu-
lation of any tax by any local au-
thority or body for local purposes”.

That is what the Constitution says.
So, this is not a money Bill in that
sense,

PROF. P. G. MAVALANKAR (Gan-
dhinagar); Further to Mr. Gupta’s
point....

MR. DEPUTY-SPEAKER: No, that
has been disposed of,

PROF. P. G. MAVALANKAR: I am
on another point,

Although this Bill is coming for the
first time today for consideration, my
information is that Government are
already charging Rs, 60 pending Par-
liament's approval. 1 want to know
whether that is in order.

MR, DEPUTY-SPEAKER: That
does not arise out of this Bill. You
can take it up with the Government
when you speak on it, if this is so.
This is not to be raised at this stage.
If the Government is charging some-~
thing illegal, other courses are open
to you: you can speak about it when
you speak on the Bill.

PROF. P. G, MAVALANKAR: We

. want to know whether this fee of Rs.

80 is being chlrled_,or not.
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MR, DEPUTY-SPEAKER: It does
not arise at this stage.

SHRI SAMARENDRA KUNDU: Sir,
1 beg to move:

“That the Bill {0 amend the Pass-
ports Act, 1967 be taken into consi-
deration.” }

1 must thank all Members of the
House for the excellent cooperation
that we have received during the last
few months in giving the passports
tn the shortest possible time to the
people and also making it available
to a large number of people. We had
given some responsibility to the Mem-
bers and they, on their own, also took
up some responsibility-—the responsi-
bility of verifying certain passport ap-
plications. I also want to thank them
because I think more thp 1,560,000
passport applications have been veri-
fied by the Hon. Members and this
has helped the people to get passports
very quickly.

SHRI DINEN BHATTACHARYA
(Serampore): But this was very diffi-
cult for us: you must understand our
difficulty! - L 'EI-IJ

SHRI SAMARENDRA KUNDU: Sir,
during the Emergency we found the
people of India ag jf they were in a
big prison, that is, prison of India. One
of the first things that we took up
was to grant them freedom to move
one of the Constitutional rights—the
fundamental rights which have been
given to them. We made certain quick
changes which could be done adminis-
tratively wt that time, and one of the
changes is that we allowed free en-
dorsement to all the countries except
South Africa and Rhodesia. Since we
tounq there was great rush and the
petitions for passports from people
came like a thundering shower—they
wanted to go out: they were choked
up;—we -mobilised the machinery in
such g way that it could come to their
help. We immediately put in addi-
tional staff of 378 clerks and also put
in gome officers. Some of our staff—
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I also take this opportunity to thank
them in this forum of Parliament—
worked hard and at times into the
night to dispose of some urgent and
important passports. Also, during the
Emergency, for no reason or rhyme,
many passports were impounded and
we took the first chance to undo that.
At least 200 passports which had been
impounded were rel i from this
sort of impoundment,

I would now like to give some
figures about the passports that were
issued during the last two and a half
years. In 1876, about 4.26 jakhs pass-
ports were issued; in 1978, it increas-
ed to 5.73 lakhg passports.

SHRI HARI VISHNU KAMATH
(Hoshangabad): How many passports
were refused?

SHRI SAMARENDRA KUNDU:
You must enjoy eating the fruits; you
should not count, how many are
rotten,

In 1977, the figures jumped upto
nine lakhs from 5.73 lakhs in 1976.
By the end of June this year, we have
already issued 7 lakhs passports and
by the close of this year, we hope
that the figure will reach near about
18 lakhs.

SHRI DINEN BHATTACHARYA:
Have they al] left the country, or
have simply taken the passports?

SHRI SAMARENDRA KUNDU: 1
do not know that. Some time back, I
visited Ernakulam passport office and
I saw a youngman applying for a
passport. I asked him why he was
applying for a passport. Hig friend
said that he wanted to get married.
So, some people also want a passport
to get married.

SHRI KANWAR LAL GUPTA:
What wag your reaction?

SHRI SAMARENDRA KUNDU: I

- have always a passport..... (Infer-

ruptions)

‘e
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SHRI KANWAR LAL GUPTA:
What about your senior and boss?

SHRI SAMARENDRA KUNDU: All
of you should join to see that my
senior colleague also gets a passport
for this purpose. Shri Kamathji
wanted to know how many applica-
tions for passports have been reject-
ed. Perhaps, he wanted to know the
arrears, the pending applications.
Even now, the arrears are quite high;
more than 2.5 lakh applications are
still pending.

PROF. DILIP CHAKRAVARTY
(Calcutta South): How many pass-
ports were refused during Emer-
gency?..... (Interruptions)

SHRI HARI VISHNU KAMATH:
He wants notice for that.

MR. DEPUTY-SPEAKER: Gene-
rally, passports are not refused. Only
in a few cases, they are refused, other-
wise they are kept pending.

SHRI SAMARENDRA KUNDU:
Now, Sir, there were very few pass-
port offices al] over India and some
of these offices catered to the need of
3 to 4 States. We want to see that
every State has g passport or a sub-
regional passport office. We have
already opened two passport offices,
one in Bangalore and the other in
Calicut. In Ernakulam, there was a
very big rush of applications for pass-
ports; we, therefore, opened a sub-
regional office at Calicut. Kerala is
the only State all over India, where
we have two passport offices, one is
the full regional passport office and
the other is sub-regional passport
office. Given your support, encourage-
ment and sympathy, I am sure, in the
shortest possible time, we will be able
to open passport offices or sub-
regional passport offices at least in
each State headquarters or wherever
the State Governments will desire
that the passport offices should be
located, or after @ discussion with
them.
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AN HON. MEMBER: Will there
be one in Assam?

SHRI SAMARENDRA KUNDU:
Yes, why not? :

Mudt wenite fog (Dfrarege) -
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W

Y ewtw g : &3, gy @1
wowa g fifad

oY st wreraer e (arag)
ey WA AGA T AN F--AW T
W *r gwor 8

ot ety gy :oag ot G g

Jareae WA : TH A ¥ o
1 ¥ gt @ s $¥ v, A
wew w¥w & R @F @1 i ot 6
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#iw 73 Ofad )

SHRI SAMARENDRA KUNDU:
Some hon., Members said that this
Bil} is mainly intended to see that the
present fee of Rs. 25 is increased to
Rs. 50. It ig true. Otherwise, the
rest are nominal amendments. There
was no other way than to increase
this fee. Rs. 25 for a period of 5
years—that is, at the rate of Rs. §
per year. This was there for 17 years.
Now the cost of al] equipment, wages,
rental for buildings and everything
has gone up....

SHRI K. GOPAL (Karur): It was
for 8 years.... -

SHRI SAMARENDRA KUNDU:
No, no.
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- BHRI K. GOPAL: I sm helping
you.

SHRI SAMARENDRA KUNDU:
No, no. You are misleading me.

SHRI K. GOPAL: I want to cor-
rect you. When I got the passport, it
was Rs. 15 for 3 years. Subsequently
it was increased to Rs. 25 for 5 years.

MR. DEPUTY-SPEAKER: Please

do not try to divert him from his
track.

SHRI SAMARENDRA KUNDU:
Mr. Gopal is a good friend of mine.
He wants to go out of his way to
mislead me.

It was then for 3 years and the fee
was Rs. 15. Then it was raised to
Rs. 25 and the period was 5 years.
This was the position. Now we want
to increase it to Rs. 50.

PROF. P. G. MAVALANKAR: You
want tgo, or you have already
increased?

SHRI SAMARENDRA KUNDU:
Unless you pass thig Bill, how can we
increase?

PROF. P. G. MAVALANKAR: But
you are already charging Rs. 50.

SHR] SAMARENDRA KUNDU:
We are greatful to those people in-
cluding you who are paying it.

MR. DEPUTY-SPEAKER. Paying
in advance.

SHRI SAMARENDRA KUNDU:
Therefore, there ig a clause here
which we have introduced, we are
receiving it by departmental orders
and that we want to regularise it so
that it will be effective after the Bill
is passed. . That is there in the clause.
We can do it by administrative or-
lers. For receiving extra fees we
need not come here. We have al-
ready done it. You will be giving it
a legal sanction. Now -that it was
iliegal but we come to you, you get a
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chance to discuss, we take your
opinion and support and till there is
another increase, Rs. 50 is going to
be the fee.

Why are we increasing the fee to
Rs. 502 The reasons are these. There
was a calculation about the cost of
preparing one passport and it came to
between Rs. 40 and 45. From the
Rs. 50 we get, we will be paying
Rs. 3.50 for sending the passport by
registered post. Earlier when the fee
was Ra. 25, the applicant had to pay
Rs. 3.50 towards postal charges for
sending the passport by registered
post. So, actually, if you deduct
Rs. 3.50 from Rs. 50, it comes to
Rs. 46.50 per passport. The cost is
now Rs. 45. Rs 1.50 only is the mar-
gin. Ag the cost of this is increasing,
may be, by the time we come to you
next year, thig limit must have been
crossed and it could be Rs. 55. For
some time we should not vex you
for increasing it and I finq that the
people are ready to pay a little more
fee, but they want very quick and
every efficient service. For that we
need some sort of modern gadgets.
In a year if you issue about 9 lakhs
passports as we did last year, you
have to take the help of modern
gadgets.

Some time you do not get the
printed passport booklet. These are
printed in g particular style and
design at a particular press, that is,
at Nasik Press.

We need to improve the efficiency
of entire establishment. We need
electronic gadgets and tabulators, We
need at least an office where it should
not be completely cramped and
huddled into heaps. I have gone to
various offices. Files are being
heaped like mountains. Clerks and
other people are working there
breathlessly. Therefore, we have
taken a small step ahead hoping that
generously, as you have always been,
particularly in this matter also will

: grant us this liberty.

There is nothing else in this Bill.
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We have some minor or usual
amendments. Ag the House is aware
the Code of Criminal Procedure 1808
has been repealed and replaced by
the Code of Criminal Procedure 1973
and Foreign Exchange Regulations
Act 1947 has been repealed and sub-
stituted by Foreign Exchenge Regu-
lations Act of 1973. This Bill, there-
fore, makes this substitution in the
form of amendment in this Bill
While bringing this Bill, we have also
taken the liberty to modify the rule
to bring it in conformity with the
recommendation of the Committee on
subordinate Legislation.

With this I commend this Bill for
discussion.

Once again 1 thank all the Mem-
bers for giving their co-operation and
sympathy and ] assure you that
everything possible will be done to
see, as far as possible the passport is
delivered to the people quickly.

1 have already made an announce-
ment that within 35 days from the
date of application, we will give
passport,. We will still try to shorten
this period.

Whenever there has been some
grievance anywhere, we have gone,
we have made on the spot inspection,
We have made surprise visits. I had
gone to Ernakulam and also to Cali-
cut when the passport office was
opened. I know how the people there
appreciated this act of the Govern-
ment. I hope we will keep it up with
all your co-operation.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to amend the
Passports Act, 1967, be taken into
consideration.” .

There are some motions for circula-
tion and one for referring it to the
Joint Committee.

Shri Kanwar Lal Gupta wanted it

to be sent to the Joint Select
Committee.

JULY 27, 1978

(Amdt) 'Bil 8o

SHRI KANWAR LAL QUPTA: 1}
am not moving. o

SHRI B. RACHAIAH (Chamaraja-
negar); I rise to make a few observa-
tions on the Passport Amendment
Bil] 1878. In the preliminary re-
marks, the Minister Incharge of the
Bill has explained the scope of the
Bill anq the necessity for increasing
the fee for issue of passport. It is
clear also from the statement of
Objects and Reasons of the Bill.
The reason given in the Statement of
Objects of the Bill is that the cost of
issue of passport has increased and
therefore to meet that expenditure
this change was necessitated. My
objection is only this; Al those
passport applicants whose passports
are pending in the passport office after
the introduction of this Bill, and be-
fore the finalisation of thig Bill, have
got to pay this enhanced fee. How
can this enhapced fee be levied re-
trospectively? We are only now dis-
cussing the Bill and how can you
levy this retrospectively? That is my
question.

Foreign travel is no longer a mono-
poly of a few individuals, who may

‘make pleasure trips. There are peo-

ple who are going in for cultural ex-
changes and for economic and trade
business and for higher studtes.
There are those who want to seek
jobs elsewhere. I am particular about
this last class. There are skilled
workerg and drivers and cooks. They
geek jobs in the Gulf countries. About
those people I am worried, If you
levy a fee of Rs. 50 then it will be
difficult for them to pey it. You
have increased this period from 8
years to 5 years. This is good, What-
ever change you make, it has te be
effective only after the President has
given his assent to thig Bill, for this
increased rate, Otherwise it will pnt
be a correct Monetary Bill

Members of Parliament have been
authorised to give certificates to those
applicants who seek passports. The
MPs, represent nearly 8 Assembly
Constituencies. They may not be able
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" to know. every person. personally,
Still, “we will have to certify that we
know them peérsonally to the best -of
our ‘knowledge and belief’ and so on.
Unless an oath is taken by the appli~
cant before a magistrate, it will be
difficult for the Members to certify
that there are no cases against them
or that they are not involved in any
objectionable activities and %0 on. I
wish to make it clear that thig will be
too much of a burden on the Mem-
bers of Parliament. If we ask those
people to bring this affidavit from the
magistrate, then, they will feel that
we are not obliging them at all. So,
if we include it here in the rules in
respect of issue of ‘passports, then,
the responsibility wil] be there on the
Government. M. Ps. will not be
blamed for that. So, we wil] be sav-
ing the Member from this embar-
rassment.

Therefore, I wish to suggest this.
Before approaching the MP. for
getting this certificate, the applicant
should obtain the affidavit from the
magistrate,

Otherwise, he will be put into diff-
culty. He will refer back the applica-
tion to the officer or the police to veri-
fy their antecedents. So, we do not
know each one of them., And on what
reason are they going out?

My third point is with regard to the
issue of a diplomatic passports to
Members of Parliament. The Minis-
ter of Externa]l Affairs has made @
statement in the other House that he
will try to issue diplomatic passports
to all Members of Parliament who
wish to go out. Now, the M.Ps who are
irfeluded in the Parliamentary Delega-
tion are given the diplomatic passports.
But, all the M.Ps are not getting. So,
this assurance of the Minister for Ex.
ternal Affairs hag not yet materialised.
1 would, therefore, request the Minis-
ter to see that it is done.

The fourth point is that in the Gulf
countries and other countries the un-
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skilled and skilled labourers are being
registered by the agents and the firms,
According to 1922 immigration Act, the
Labour Department has got the power
to issue licences to the agents and the
firms. I have read in the press that
nearly 2,000 agentg have been arrested
and about 30,000 passports have been
seized. It is good some action is
taken.

These agents and the firms which
have been issued the licences and some
unscrupulous people have swindled
these unforunate people; there are
unskilled people, farm laborures, who
want to go to  Australia. The other
day the Australian Embassy officials
have issued a statement that nearly
40,000 people from Punjab have been
decided by these agents and their
names have been registered and a good
many have been swindled by these
people. So, this kind of unscrupulous
agents misleading the people who want
to seek jobg outside has to be stopped.

The fifth point I want to lay stress
on is with regard to starting of some
more passoprt offices jn all the States
and, particularly, in those States where
the skilled people are trying to go out
of this country for seeking jobs. Al-
ready you have made a statement in
the Press that all the States will at
least have one passport office. Now,
you have been pleased to open one
passport office in Bangalote and ome
in Jaipur and one sub-office in Calcut-
ta. I wanted to press for that. Be-
fore that, you have done it so far as
Karnataka ig concerned. I think you

for the gsame, As regards the
delay in the issue of passports, you
have said that within 35 days the

papers will be processed and the pass-
ports will be issued. There are seve-
ral columns in the rules wherein the
applicants have to  furnish certain
certificates. So many restrictiong are
also there. You have abolished P
form. It is good. But some other
restrictions are still there. I want you
to go through the rules and stream-
line the same. This will reduce the

burden on the applicant. About 6,000
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Indians who have gone abroad got
stranded there for want of immigra-
tion certificates. We should not put
vur people in a difficult position.
Though it is a separate thing, I wish
to draw the attention of the Minister
to this important human  aspect.
These facts have to be taken into con-
sideration while we supply our techno-
crats, doctors, engineers and techni-
cians. Some of them are finding diffi-
culty in other countries and they feel
they are not properly ireated. They
have to take care of. I hope the en-
thusiastic Minister who wants to re-
move the bottlenecks in the way of
getting passports will look into this
aspect as well

Lastly, I want a clarification from
the Minister. The Minister has said
that every individual has s fundg-
mental right to go abroad. 1 want to
know how many applications, parti-
cularly of politicians. belonging to
different groups have not been given
passporis. I want to know the num.
ber ot applications pending as well as
disposed of. In the Delhi passport
office at Shastri Bhavan we find a long
queue of people including women and
children. There is lot of rush. You
have to open more offices. I am not
objecting to your levying of Rs. 50 Bs
fee but what I am objecting to is that
you want to recover from retrospective
effect. This is the only strong point
on which I urge the Minister not to
recover the enhanced fee with retros-
pective effect.

In the passport offices there are
good officers but there are officers who
connive with the agents and collect
lot of money. So, there is corruption.

MR. DEPUTY-SPEAKER: Please
conclude. : .

SHRI B. RACHAIAH: I am conclud.
ing. I am only trying to draw the
attention of the hon'ble Minister to the
prevalent of corruption in the passport
offices. With these few remarks I
qualitatively support this Bill.
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SHRI P. VENKATASUBBAIAH
(Nundyal): He is  your supporters.
Hea is a supporter of your Government
That is why you allowed him to go.

SHRI KANWAR LAL GUPTA: Whe-
ther he is our gupporter or your sup-
porter, [ know one thing. It is that
the two sons of Indira Gandhi used
to live with him in London and they
took education when they were living
at his residence and they were sup-
ported by him .....

(Interruptions)

S FAT O 4o JATH WRA,
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B § e 3y ager weeT F fRar ¢
o & s v g e o o SRl
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&1 Wt & ang § ¢y faw 57 qud:
w0 .

SHRI VAYALAR RAVI (Chirgyin-
kil); Mr. Deputy-Speaker, Sir, I
oppose this Bill. Even though I oppose
the Bill, I take this opportunity to
congratulate the Minister and the
Ministry for the relaxations _ they
have made in the- lesuing of passport.
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A special consideration has ben shown
to Kerala where there is huge rush
for passport. Definitely they deserve
our congratulations for their expedi-
tious action. The passport is a funda-
mental right and even the Supreme
Court Judge, Mr. Justice Subba Rao
has held in early 1987 that it ig the
fundamental right of every citizen to
held a passport. After that this Pass-
port Act, 1967 came.

15.40 hrs.

[{SHRIMATI PARVATHI KRISHNAN in the
Chair}.

The judgement came in March 1967
and the Act was passed in June, 1867.
This Bill which has been brought for.
ward by the Janata Government has
Put some more restrictions on the issue
of passport. You are making an
amendment to increase the charges in-
stead of making some basic amend-
ments to this Act. This is my objec-
tion, Even you agree with the Sup-
reme Court judgment. Even in the
latest case when some people moved
the court, a Division Bench upheld the
old ruling of the Supreme Court that
passport is a fundamental right of every
citizen. Even then, the Minister has
failed to bring forward a new Act.
You are still keeping the old Act of
1967 which had been brought before
the House to defeat the purpose of the
Supreme Court judgment.

The number of applications for pas-
ports has increased from 3.5 lakhs to 1
millon in 1978, which shows people are
more in need of passport. It means
your incomé has increased. When
your income has increased, why do
you want to charge more? Last year,
the minister announced with good in-
tentions that they may issue about 8
lakhs passport every year. Please re-
member that in the United States, with
a population of about 23 crores, they
are issuing 3 million passports a year.
This shows their efficiency. Of course,
I know you visited the passport offices
in Kerala and told the employees
there to issue passports quickly. Yet,
2 lakhs applications are pending in
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Cochin office. You must have addi-
tional staff on temporary basis to
clear off the arrears. Instead of the
arrears getting cleared, they are
accumulating,. You opened an office
in Calicut with all good intentions.
But it has not solved the problem of
arrears. So, 1 plead with the minister
to please do something to clear oft the
arrears pending in Cochin as well as
Calicut.

What is the purpose of a passport?
It is for going abroad. But here is the
Emigration Act, 1922, passed before I
was born. It was enacted by the
British when India was a colony.
When you are thinking of relaxing the
rules, why can’t you apply your mind
to change this Act? Clause 11 of this
Act says:

“Where the Central Government
has reason to believe that in any
country to which emigration for the
purpose of unsgkilled work is lawful,
plague or any other epidemic disease
dangerous to human life has broken
out, and that emigrants if allowed
to emigrate to that country would be
exposed to serious risk to life on
arrival there, it may, by notification
in the OfMcial Gazette”—I would like
to underline that—*declare that emi-
gration to that country for the pur-
pose of unskilled work shall cease to
be lawful.”

S0, it has to be done by notification in
the official gazette and you have to
place all such orders before Parlia-
ment. But you made some rules mak-
ing the emigration rules very strict
and you did not allow many pesple
paiting in Bombay and Cochin to go to
Muscat and some other countries. It
1s a violation of this law. You never
made any notification. You only gent
out a government circular against the
law. You are expected to place the
notification on the Table of the House.
‘Without doing it, you issued a circular
saying, “we hereby stop emigration to
Muscat and some other Gulf coun-
tries,” I know personally that many
poor people from my constituency and
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other plates also - went to the airpert
with the ficket. But they were told,
“You pay Rs, 2000 and I will do it".
The LDCs and others working there
made millions of rupees by just affix-
ing a seal!

And they completely harass the peo-
ple and sometimes the people are
thrown out of the plane, they are
checked out and thrown out. You
could have made some arrangement
before issuing a ticket. So, without
placing the Notification before this
House according to the Immigration
Act, 1922, which is amended later,
you made some kind of rules and
made the poor people come all the
way—you know the story, I don't
want to repeat it—selling all their
properties and everything and paying
some money and when they come
with a ticket, they are thrown out of
the airport and they are wandering in
the Bombay streets. Who made the
money? Many of the people in the
Passport office.

I went to the Passport office one
day. I had geen the people working
and I appreciate that people are work-
ing up to 8 o’clock. I have no com-
plaintg against them. There are some
good people in the office. but there
are many who are corrupt. Many of
them are corrupt and they are delay-
ing things like anything. And if you
go there, Madam Chairman, you can
see that from early morning till night
people are waiting there to get into
the queue in the Bombay passport
office because you imposed rafny
restrictions by way of immigration
laws and made the people in the Pass-
port office more powerful. I would
appeal to you that whenever you
make some change, you prepare & no-
tification and place it before the
House, but do not impose unnecessary
and unwarranted restrictions which
only harm the interests of the Indian
people abroad. In this connection, I
may tell you that you have made
ruleg for restricting the people
from golng abroad whether thay are
skilled or un skilled. ‘'There are



 yoany bogus agencies. People have
been cheated. 1 agree. But why
can't you set up one agency? The
present procedure is that you have
first to go to the Labour Ministry and
then your Ministry and then go to
the Home Minigtry, This is hell of a
problem. Why can't you coordinate
everything and make it one Ministry
to deal with it? Then, the authoris~
ed legal agents can recruit people
and they can be sent, Because of
different rules and different interpre-
tations and different Ministries, things
are becoming more complicated, So,
1 appeal to you to look into this mat-
ter.

MR. CHAIRMAN: Mr. Ravi, I
would request you to try to conclude.

SHRI VAYALAR RAVI: Madam, 1
am speaking on the relevant points.

MR. CHAIRMAN: I am not saying
you are irrelevant. I say this because
of the limiteg time allotted to the Bill
and the number of speakers includ-
ing those from our Party. You are
using up your Party's time. If you
are using up your Party’s time, I
have ng objection,

SHRI VAYALAR RAVI: You can
extend the time for discussion on this
Bill, if necessary.

MR, CHAIRMAN: That does not
mean that your Party gets more time.
I request you to be brief. I know it
ig difficult, buy kindly be brief.

SHRI VAYALAR RAVI: In a few
minutes I will finish,

So, I appeal to the hon. Minister to
change the Immigration Act by mak-
ing the necessary amendment.

There are many Passports of
Indian which are impounded during
emergencies in foreign countries.
Sometimes these Passports are im-
pounded due to some officials
personal vengeance also. I would
appeal to the Minister to please exn-
mine how many passports of the peo-
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ple Indians living in foreign coun-
{rieg are impounded. I can tell you
the specific cases jn which it has hap-
pened in Kuwait and Gulf countries.
The passports of many people who
have gone from Kerala are impoun-
ded because of the personal vengeance
of some officials in Kuwait.

Madam, there is a point made by
Mr. Rachaiah. 1 have no complaint
about that. It is a very good opportu-
nity to meet the people, we appre-
ciate it. You will also agree that it
is a good opportunity for M.Ps. to
meet the people. But there is no pro-
vision in the LP.C, or Cr.P.C. to im-
pound a Passport for a criminal act.
If there is no such provision in the
IPC or Cr. P.C. to impound a pass-
port, what js the need to say whe-
ther so and go is involveq in any cri-
minal case? After getting the pass-
port he can only communicate. There
is no provision to impound his pass-
port. Then why do you put that
clause in this? Please look into this
also.

The last point I make is, so far as
the Gulf countries are concerned,
there are millions gnd millions of
Indian people working in the Gulf
countries, you are not taking any se-
rious view of posting important dip-
lomatg in those countries. There are
complaints that our Ambassadors are
sleeping and they are not taking any
interest. Even I have got one
specific complaint against one Am-
bassador about whom I have written
to the Minister. ‘There -are many
complaintg against the Ambassadors
and I would appeal to the hon, Minis-
ter to look at the importance of the
Gulf countrieg where millions and
millions of oqur people are working,
especially the people from the south-
ern part of the country and they can
only be strengthened by putting there
people who speak Tamil, Telugu,
Malayalam and Kannada. I appeal to
you to gee that the people who work
in those embassies know some South

. Indian languages, Secondly, senfor

and important diplomats shoulg be
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appointed there, to protect the inter-
ests of our people who are employed
in those countries.

I cannot support thig bill, in view
of the reasons I have given,

MR. CHAIRMAN: I would like to
draw the attention of the Members to
the fact that 2 hourg have been allot-
ted to this Bill; and out of the 2
hours allotted, 1 hour has already
been consumed. At the risk of being
told by people who talk a lot, that I
talk a lot, T draw your attention to
this. Now Shri Durga Chand.

SHRI VAYALAR RAVI: May 1
move a Motion that the time be ex-
tended upto 6 o’clock?

MR. CHAIRMAN: You can move it
at the appropriate time.

St gl we  (FiET) ;0 dew
qrdw arfegar, g qrand fas w5
B9 @9 A0 AN FY @ & AW weAr
=fgw |

MR. CHAIRMAN: That is differ-
ent, because many have opposed it.
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FTAT TFAT & | WA A €W faer Koy
qrade 77 AT gt § 77 gwre Wi
w7 41 ¢, qg O a1 Wt S, Il ww
faer % qrer 17 § @Y @ W &Y W@
&1 3@ ® AT # QAT AT 7
g ey & 3o Taw & Frw wqrdy
wIrfgy oY 1 (wwEww)

oF ady quit 7Y ava 7y & T A
qrate sfefas o gem wgr oY ¥
STo moey qfsT i o gz g g f
gn g% t3z # <A T snfes
g % fzmrad 9w 7 fau «ff gewr
fagr) aronft %1 0% 7a o ar fx
femram wEw uF (0w Tey &, W@
AR A% §, Ayt F AG T7 o7 TR
gfen faerely wfew 1 fgmrsm saw
F o ar @ g F fan awig
a1 § ar o famet W7 E | BT ™
#1 qear A g wam o fr ag &
udvaedy wae AT w1 T E AW
% g warg fzar 5 Ot o aeiE
wifen #1 Qe & A A g
worew g gm0 feArae R
& fom Iiy w1 fF @8t ¥ I17 gR
aofvaT et &1 Afew § gan wgn
mrﬁﬁ-ﬂmwgﬁw&fm&
fgamare B ST g QAT AT § 0
agt & w0 waAT qFa favelt F1  foa
2 § st Ty w7 i gga fra 3T &
£ a7y & I g1 &% &1 AT R
gaforg & ¥t I ¥ ofrw v
gt wTe e ot 3 3y Qv srrfefes
ove T § a1 w7 A oo dw
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o ¥, gt faraw gdw § oy wmowy
aF qrefd wifer @ear afgg
agt xEwy afr wrangEar ¥\

# v fw ww wT A qrET A
#gre ¥ aga o Gy w gx W
& #ifmr &Y 3 1 1w & v @
g | s ot daw e & fr gr e
& ga-fraas adE wifs 7 AT S
I qr AT wuA AT AUied, 39 99
o= TETA g1 Arfgd, gy # wgar
J1gar § 4

it wm T (feee) o #
2y faw &1 fadng 7 7 o arer gor
71 79 faw 71 39y a7 & i e
TRV T WA 25 BT & ggT FC
50 &9 F7 AT WM 1 1961 ¥ 1971
a% a2 15 570 47 §7 A7 Qg dr
a7 g &fae Z@mr 9 1 1971
% oy 927 ¥ Ap A7 oe0w g€ AW
qagE Te am & fan dfae g
qr 1 37 fzars 7 r 910 AY 979 o9
w A AT i F7 vg § FAAr @
go ardre Tq AT § fAg dfrs dAr
sifed 1 Afwa dar adl & 1 fafret
arzm w1 fawrd Twwre a4t g, w8 §
SMAT § | I qg §9 AR T
fear &1 9741 AT qa1 & 1 I
aatar & fr 1976 ¥ Fiv 7@ TIHAVE €9
fan w1 1977 § o arw fiFg Q|
97 78 A% 7 ATE TAAY ATAEEY AL )
™ W & U aF 18 A THUE
T € #r e o gty et
R & | Tgwr Har waew a7 T ¢
fr wre AT ¥ waTEr AR ARE &
7k & | TEET AT% Haww qg frewar &
fip gaww oY FCAT A afas w73
wE} 1 gafoy s wEr HWE wdas
& fr qEnd gay ¥ @ ey
ag ag war ¥ & wrgar § fm oAl
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g g% Tawr wifas @ Sk
g fir B =t oy w0

wrre gt agr & A gafaq war & fw
T awd & T grafedd &
arEfE TEIEE W § Sl
et & 1 gl 75 @ faaed gary
w1 ¥ SRR ¥ w ¥ omg
vt arET T g & AR R
e amT R T A AL fr g
TR AT W F AT qragys T8
frar & 1 7 wvg N frFad 29t yq
ﬁwmﬁ% | Mﬂ'mﬂﬁ'g}m%
fr ot et & 78 0 Y 0 8wt
war & 0% fq agt 0 e g8 5
o &, Tl Ay AR G ety 2
fr afmifar aff 991 221 2, 5y wiw
% foq a fear 9091 8, 5ot 7 e
AT Fr St A O & fq 3 7eva7 Fomr
F I47 FAGHUT A& FaAr ﬁ'rg
T AT AT T T AN F ey
HT qZAN Tqr AT & | AoITAT FY
fawrad oy wreft 72t 8 1 F7 70 A
g a1 JnFT & W G ¥ 7w
ZgT7 AT T OIS T AT AqISTS
A g, TR IR 1 T T A &
sargo & fp wgh ndE 1 G0 ¥ faar
I G0 A forr e araE wedy
STt F1 O war | mATE TG ®Y
% Faadar w7 27 fzar wg A worag
s & 5 & e qqrg A0 v g A
FFTY Fr & A 7§ WAt afew gam
oft wo g A Fr TEAY

g7 Ay Efr gA Ew @
qoie ¥ WY @ A faddi § & wnE
¥ forq & & 1 SrrETATHAL A4 A
w qe AT {1 & farer g A A
wiw ady faqary | wdy §iq £ A0
§ qrge wiy § | el s A
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T ¥ SR B oy Y ¥ qa ) ag
€ aorre § ag W Tad a7 fawli o
T o § il fife
a7 =« WY & 1 ag W S 6 sny
T X W § I A oA
FH I F g iy R AT O &
&1 T o avge A A wwrd oy §
A &Y qe et § 1 T e
e 2w e G qlvw ww T
¥ wgl % i oo wremar &7 g% 8
FWHIC T % |19 FAHT ISTHA
& oY B Sime w9 ¢ @ § W A
¥ 7,000%0 AHFL 10,000Fo T%F ST
¥ =T G gwW A § § WY 75 1@
T w1 g oTd 8, ag T H 8
T o & 1 Ff i ag O W9
v arfear v 3 § foad wg
FA o oy § 1 T WAt wY
sfaad gk 2w A Feli § arAr owaw
§ T g o faR & Qo @
famr w7 g i & uorfaw W
¥ ¥ dE A go qo wrdo A
ware ¢ feer i i fed are daant
& 1200 WX afeT & 800 wwWi A
Toefifas oo Y, W w e oAt i
sooMMAMOT A E I WAR§
ag gz ATgT g qw F T &
@ &, wg aw weft A Y e AfEd
ot off gaRk dwdt sy fRult & el
& § we 3 frdwr s Y O fogdt
foraft 4t i gurdy sieemEE ® TORIRT
aiiwg 22 suf rfeens &t v §
BT §1 AT W AET § I P
wr o § W ST o & o

18 hrs.

HaT ot & g wifew Qe o
T w4 §, wWET ¥ iy v 4,
ST AT T IWH § gt wadd & g
¥ T § 7@t 9T @ N FH-Goay
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Taae wifiew @er ¥ Tt § o fe
west ara & 1 FfeT & o garr e
&7 wrgaT § fv domy # o gawr A
uT<o fro Yo @AT AT 7T & W AW
R &% @ ag & FarAr wrger § 0
% gaTETArE & "TATT 9T AgY afew el
T WTH I FE W | $E@Q 1977
¥ 30 [T 77 9% 61,265 ¥ ¥ 56,260
e Faw T § ) 6 a1 AR
fomar & Fifmregy, wwewe agr
FqRaar fadr e # 57 foreli & 37,893
TR sy Rl T ST R A
Tty faslt w1 s faa faar o
43,321 9TRGIE T A § 1 gafa
§ wdw s 5 saaT ¥ oraqE
wifee & W )

39§ s fip gw<l A gAgfRefadad
1 &en fipar sma A FA w9 1 9
Y qradi fgar ww @ v afafeae
1 F fan Y siifs orade fog w07
& o & wgar ¥ 1w wfafEasrs
& fo qradVE faqr srrao ar Sfddy

" srrdnfY, s Sfae QY & qare frdnly

w1 B gAT Frgr g 97 e S
w1 Zfwer QAT F ST & IAT Gy AT
FQAT AT ...

MR. CHAIRMAN: Will you kindly
conclude now becausge this is beyond
the ambit of the Bill? Please con-
clude now.

ot W TR : WY w6 arge KAy
* fod ©r Qe SEEte TR
#t erear A v forwd e i
FT F AT WY AT WAT g | wey
ag ¥ falw} o S & o gAR Avr
¥R § 9N g o, SR Rl ¥
o FT @ AN wrw § g et
wévee, fegram, T sz W e
fmar wr L., C
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MR, CHAIRMAN: I think you are
repeating yourself. BSo, 1 am calling
the next spesker. Mr. Anant Dave.
There is so much of repetition, I re-
quest Members to cooperate.

st e ok (598) : awmRy
Ry, wdY wEYew A qrEwE wiedr
foor @t & gawr & awdw sov
¥feer o7 wraem & 3, 4 F g AT
L

H{ wEEg A o Ao wmrd §
f g Bm & o sofew Wy 9 @ €
gt wwt ag T @ wied gw O
wr vy &, & Wt wEew ¥ fvar e
quAT agar § fr for foer s &
o s @S, &1 WIYET 99 @a-
wifedw & fremr &t s 7 oS
7 AT@ TGIE AT WWY % ITEY
T A ¥ owwr 9% 18 wr@ qEOE
FET w7 g §, At Y graw; fead
Trr grlY ? S 3EET 9T g1, 99 E
Santfers sy e ST AThEd | aw W
25 TqF ¥ aETHT 50 T A & @
§ ag wgrar &+ o AW o @ &, A
¥ FeETR F A oWy § o
% & dm & w0 § I arw dar
- &\ o g O qTard § o gey
9ge 4% T wArer wraT @ | adY A
Wl ot %t oy vl g

g ot Qv v FT ) §, SR At
wrer § & oY g agT 4T § 1 S
25 T § 50 WA FT W aF ITTH
oY v wg wf 1 og s0 TR ¥ A
R § SX 200 WH AT § AR wR
»t gde  gRNE daAd @Y 250
o &y
MR, CHAIRMAN: This point has
already been gpoken in detall by
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others. I would request you to be
brief.

SHRI DINEN BHATTACHARYA
(Serampore): He I8 not as competent
as you.

MR. CHAIRMAN: It is not a ques-
tion of competence, iy is a question
of cooperation. Now that you have
woken up, you can understand that.

ot gAex @ A I A v
qar ¥ & GTET A g W qEAr
=1fed 1 @Y 50 T Hrw B T w §,
#awswﬁﬁa’tgrrm{f%m’fqﬁa
¥ ¥ gAF arw vy Gur #r A,
T ot oy wified, A o me
I, & w % PR Tow ¥ ary §
% 9T FTHY 94T T4 Har, I wy
8T fed | gfeee At 25, 30 WK% s0
mw&waarwm?%%fmﬂ
Wmm&%vﬁw%mwr&u
AR Y aifw w PR T areRd fogp
FATH A IAY SATeT ey A TfEd )
Afer oft ot 25 & 7ErRY 50 %98 Y
3, ug fasgw &Ir Afi 2

wIw I X ARV T ag
QT & 7 T ad9 AW & wrer §y
TR AN, 4, 5 AT FUF
B UFFEAT AW 4 A7 W & ) HO
FgaT ag & O o7 067 % ¥ oqeay
o o # sk (a3 samer wmr
dgaTiz a9 F7 .1¢7, Qar o gere
&)

T wRi & a9 6 oY gaeT #Y
1T FE, IA AT HAT AR Faar W< &
ﬁi a9 ar qmi"ﬂ'uéf ﬁﬁ, Qﬁﬁ' #
wraT wat § |

SHR] A, BALA PAJANOR (Pondi~
cherry): Madam, I thank you for

8lving me this opportunity to parti-
¢ipate in the discussion on the Pass-

port BillL
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MR CHAIRMAN: There was no

other alternative; your name was
there.

SHRI A. BALA PAJANOR: I know
Mr. Kundu and Mr. Vajpayee are
wery good diplomats in this matter
“and, therefore, I congratulate them
© for their diplomacy. "I congratulate
these two ministers because they are
very good in diplomacy, because they
are able to win'over many friends and
because they are trying to. avoid
enemies as far as possible. Similarly,
they wanted to be very diplomatic
with the people of this country also.

1 remember how Mr. Vajyapee
came and made a statement here, of
course, with the help of Mr. Kundu,
that the issue of passport will be
made more eagsier. In the process,
they wanteq to be very diplomatic.
When they were trying to be diplo-
matic, they found difficult in manag-
ing the affairs. That is the reason
why they have increased the amount
from Rs. 25 to Rs. 50. I appreciate
that. I do not think that any person
who is claiming a  Passport has any,
grouse against that.  Previously,
everyone knows and I have had ex-
perience also that some of the pass-
port- officers—I do not say officers—
some of the agents in connivance with
the officerg used to get Rs. 5000 for
an endorsement for Saudi Arabia.
That has gone down to g very great
extent. It has come down to Rs. 250
or Rs. 300. '

In this connection, I say, they have
done a good job. But while doing so,
they have concentrated only on the
simple aspect of money. They have
not considered other aspects of the
difficulties, as correctly pointed -out
by my hon friend, Mr Vayalar Ravi.
They could have taken some more
time, burnt the mid-night 0il, and
spent the time in 5 useful manner and

come out with a comprehensive Bill -
concerned. -

as far as the passport is
taking into consideration all the.anti-
quated laws of 1922, 1939 and all that.
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. Even now, your home work is not
goad. I can point out only certain
mistakeg that I can point out to you.
You say here that Madras office is in-
charge of two places, Karnataka and
Tamil Nadu. You forget about Pon-
dicherry. That is also included in
that. You have not done the home
work properly. Pondicherry is galso
included in the Madras office. Why I
refer to this ig that you have not taken-
the trouble of going into the details
upto the last point. I do no; accuse
you. It is a question of going intgp the
details. I point it out to every Minis-
try- when they come up with their
Bills before the House. You must
take proper care to gee all the details.
It cannot be taken for -granted that
Pondicherry is also included in that.
I need not mention about it. You
must know it. '

For example, take a man who ig in
Mahi or a man who is in Yaman. He
has to come down 750 miles to pre-
sent an application for passport. The
same thing is with a man in Mahi
who has to come to Ernakulam be-
cause Pondicherry ig included in the
Madrag office. So, I request the hon.
Minister, as a member from that
area, to have a small office a Pondi-
cherry also to cater to the needs of
the people there. Many people go
to foreign countries, specially to
France and other countries 'and our
ties are much better with them than
with many other people outside. I
would request you to consider that.

Then, in the process of being very
diplomatic, you are caught in the
trouble, as many members pointed
out. ' For example, you said that
Members of Parliament can gign the
passport to make it easier and to get
out of the cultcheg of those bureau-
crats who are very often condemned
—I will not condemn them like that.
Now, before you sign it, a caution or
a warning is given saying that it is
a very important document—you
must take note of it—and that when
you sign for a . particular person, as
per the legal terminology, you must
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see that a particular person is etono-
mically sound and is capable of mana-
ging ‘himself not only here but out-
side also and when he comes back
also. You have also to certify about
his character also. We politicians
can certify anybody for that. That
is no problem. But it is a- question
of certifying whether a person is
economically sound. Is it possible
for a Member of Parliament to know
about 8-} lakhs of people, in my cons-
stituency? Some of the memberg are
representing 10 lakhs of people. Is it
practicable and possible to assess all
the 10 lakhs of people and certify like
that? It is not possible. We simp-
ply sign it and leave it at that.
What will be the consequences later
on? It was not go with those officers
when they signed it earlier. I will
not accuse the officers as some of the
members said that they were in the
habit of receiving Rs. 5000/- or what-
ever it. I have no knowledge about
it. Some intermediaries or agents
could have done that as they are
doing now.

1 have no personal experience
about it. Personally speaking, I have
not signed even 20 passports after
you permitted to sign it because 1
strictly follow all the rules and regu-
lations—they have to give Mme an
extra copy; they have to give me a
photograph and I number it. In this
connection, 1 would like to bring to
your notice that some officers either
in Ernagulam or in Bombay ask some
of the members to confirm by writing
‘a letter that he has signed a varti-
cular passport.

It is an jnsult to a Member of Par-
ligmept. We are signing it and put-
ting g stamp and all that. I do not
know why they are asking for my
confirmation letter. So far, I have
not given it. Practically, 90 Members
of Parliument who have no knowled-
ge about these passport rules, conces-
siens and other considerations that
you have given, you have not taken
note of these things. I just signed it.
1 told the Passport Officer about it
He is'a nice man and lives in Madras
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Hig name is Mr. Das. He jg doing a
lot of good work., I told him over the
phone that this was not the parctice
with e, because he was not going to
beiieve in my signatures. I told him
that cince he was nog going to be-
lieve 1 my gignatureg how was li2
going to take note of my letter head
and signatures. It is a funny thing.
So the idea is to elevate the trouble
that people are facing in this connec-
tion. While doing so, you have creat-
ed a problem. | thing Mr. Kundu
sahib will take note of this suggestion.

People are applying in gerial order.
Some people come with the help of
agenty and other influential people.
Sometimes Members of Parliament
are also there. Then the Ministers
also telephone us saying please issue
thig passport. He wants priority over
o‘hers. So, there is 5 backlog in
every office. The people who had ap-
plied day before yesterday take priori-
ty over those people who had alreadv
applic | three months back.

[ can understand that there¢ may
be some urgency. I would like to
send my sister or somebody who has
married in Singapore earlier or some
such thing. You musg also give pre-
ference. 1 do not say everybody ‘s
equal hefore these things. I think
you must have two systems of pass-
port in the country. You put certain
passport in the urgent category and
for that you collect some wmore
money; and for that you must usz
also your discretion. If a person has
to join his duty before 30 days, unless
a passport is made available to him
within 15 days, he canndt go and join
his duty. Many people have develop-
ed a fashion to have a passport. I
will come to that later on, because I
think every citizen in this counmtry
should possesg a passport. It will be
a good identification mark also for
you for future verification. We can
also wave time during elections gnd
on many such occasiops. And natu-
rally we will also make good money
because if you multiply 60 crores into
50, autamatically you will get a good
figure, You have made a very good
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figure. Just now 1 was calculating it.
When hon. Member from Bhopal
issueg 10 lakh passports per year—
1 am not going into a small number
of nine lakhs or odd—and if he multi-
plies into 50, he gets five crores; and
it it of five years, it is 25 crores. Be-
fore the Janata Government gives it
to some other government, I wish to
come back again. So, I say, about this
kind of calculations you must be
careful also.

Then you must mnake some distine-
tion between passports—ordinary
passport and other passports. For
ordinary passports. many peop'e are
applying. You make it 25 or 30. As
far as urgent passports are concerned,
you make it 60 or 100. If 1 want to
join my family or if I have a friend
in some foreign country or if I have
got diplomatic assignment, I can pay
Rs. 100 and get out of this. Do not
make everything equal because that
will serve the purpose of your mak-
ing rules and other things in a very
easy form. That is one of the me-
thodg I wanted to consider also.

Secondly, many people are going
out, labourers are going out. You
must allow sympathetic consideration
for these people. These are the peo-
ple who have been looted; and these
are the people who have been cheat-
ed in many manners by the agents;
these are the people who are given
very bad treatment in the passport
office. Mr. Chairman, you may know
it very well that in many of the offi-
ces because these people are all illite-
rate or poor colliees or workers who
go out to Saudia Arbian countries and

' many other gulf countries to work
there and earn money,—they are
given a very bad treatment. You
must remember that these people are
making remittances to this country
when they are working abroad. If a
person is getting Rs. 2000 per month
ag a Carpenter in Abu Dhabi or in a
gulf country, he is sending practical-
ly Rs. 2000 to this country to make
some saving and lve for 5 better
future later on. But these people are
not given good treatment. Whereas
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persons lke doctors and others, when
they go abroad,. they buy cars snd
have big buildings and enjoy like
anything, They are given a proper
and better treatment, The Janata
Government should not have such kind
of partiality. So, you must see that
these people are alsp given passports
in a very easy fashion and they must
get priority over others.

I do not want to name the agents
or persons in our gide. There is one
person who sent 200 people abroad
last time. I am told, this person is
collecting Rs. 2000 from these people.
That is what Mr. Ravi hag alsg seid.
They sell away their property; the
sell away everything; even their clo-
thes they sell away and save Rs. 2000
and get into the clutches of these peo-
ple and they are ireated like slaves.
But they come back with good money.

The other day, the Minister of Fi-
nance was speaking that our foreign
exchanges remittances have gone up.
By whom? So, it is not a one man's
job; it is a coordinated thing. It is
not only a question ot foreign exchan-
ge but other things also. You try to
help them in getting this passport in
an easy fashion for which your office
people can give you a better golution.

MR. CHAIRMAN: Please try to
help the House by concluding as ear-~
ly as possible.

SHRI A. BALA PAJANOR: I do
understand your position. But please
allow me to make some contribution -
which will help the Ministry and the
House. .

MR. CHAIRMAN: I am not stand-
ing in your way. You are a mem-
ber of the Business Advisory Com-
mittee that has allotted the time for
this Bill. Therefore, I expect more
cooperation from you than from
others.

SHRI A. BALA PAJANOR: ] am
trying my best. It is not 5 question
of cooperation; it is a question of
helping our people outside for which
we are here,
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-MR. CHAIRMAN: Please try to
conclude as early as possible, Other-
wise, I will have to call the next
speaker, .

SHRI A. BALA PAJANOR: " 1 re-
quest the hon. Minister to consider
what I have said.

Here, he hag been dealing, through-
out, with the question of money only.
Of course, I welcome this measure
because something is  better than
nothing. It is good he has come for-
ward with this. But I hope that, dur-
ing his tenure of office, he will come
forward with a comprehensive Bill so
that things will be better for the fu-
ture.

MR. CHAIRMAN: Please try to
conclude.

SHRI A. BALA PAJANOR: Yes,
1 am concluding. Mr., Kawar Lal
Gupla was saying about the position
of Passport officers....

MR. CHAIRMAN:
him up already.

I have pulled

SHR] A. BALA PAJANOR:.... in
varioug places. But I do not gay that.
My submission is this. 1 hope the
Minister will take note of it. I want
to congratulate and praise those offi-
cers who are doing thig job. It has
become a very bad practice with us
to condemn always the bureaucrats.
By this what happens is that, ultima-
tely, even the people who are doing
good work get discouraged, get frus-
trated and do not do their job pro-
perly. Therefore, let us praise these
officers. These officers are working
very well. I want to bring to your
notice that the offices are understaff-
ed, and those places are very bad,
You must find out good accommoda-
tion for them and alsg increase emp-
‘loyment there. You are
Rs. 5 crores. You should make a good
plan. Let this income not be a quid
pro quo as you have said in public
finance. You are already maintaining
the office, This extra amount of Rs.5
crores must be utilised for employ~
ing more people. You ‘can gay that

getting
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the Janata Government is giving more
employment. Therefore, employ more
staff. Make a two tier system .....

MR CHAIRMAN: Please conclude:
I will be calling the next speaker:

SHRI A. BALA PAJANOR: I
hope the Minister will take note of
all the suggestions that I have made.
I wanted to suggest some more points.

MR. CHAIRMAN: You can send
them in writing.

Mr. Nirmal Chandra  Jain.

st fadwr ww #a (fadl)

avmafa wgieat, sraqz T f\ 50
g Ay A7 @, K gwwer §—anw
TE T TET TSI HFT o | Afee
™ ¥ fay o @ Frow fed oy N
faliw & ¥ 37 %7 QY w
TEnEr WwHagr g F 50
wmwfafmmgtare &
FIT WIS AT frer ;AT 1w
=5 & faar wogt Jar Ad faew qw)
! ghamags s 8w s0
wy fadt o wfer ddg  aane
mfefew @ wAd--7 FAT FIW
2 ? TN ® ap WIETET @) T O3
fear mar a1 fr wfas o swtey
g WA I P, ¥ T R & wAr
TEaE

WU R {@T B ¥ Ig AT
T & fr agt o o O e
geTam | AowwEfe e A
ST &Y g% &, wfer o Wl 9 R
R eI T RIT T W
¥ s st g oo owre @y o
ofir 2o+ ax TP, AW BH
agi areate v i | T aw gew
o Bav wvgen ¢ e ag wnfeer orrege
¥ wir o, Wil sEegr dur e
& oft s 53w & off ¥ B fera e
WA e W e § .
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(= frda =z fw)

| ara-—gu fadas § ‘vl
s’’’ FvE-r &t s T &
¥y wfwa sw faaw & @ an @i,
fore % fad® *t sz ot fawr @ &,
FEUAGD FI FT AWEI E WY
&1 “arfae wRwr'’ wew uwE ¥ AFY 47,
@R AT e g §, § Wi g
T® wey w1 g2 faar wiw |

qredr qr—8 = e S
Y T@ 1T 7 GRgw v g fv oA
TRA F AT IR R AT WA L, ¥ A
FF g 1 & I A0 AT F1 RIAr
Y =ear, wfew 97 § 39 371 wAg
Far g, @t wrarfas & B 9u w1 aww
@AM E | FI AT AR AW
&  fip TrrAw ¥ 0 gUTS 9TH 7 HOH

MR, CHAIRMAN: If I may interruvt
you, I think that confirmation is asked
for because, very often, in the pass-
port forms the signatures are forged.

SHRI NIRMAL CHANDRA JAIN:
There is a seal also.

MR, CHAIRMAN: Even if there is a
seal, such malpractices are there,

SHRI NIRMAL CHANDRA JAIN:
Then one thing can be done. Samples
of our signaturey; may be kept there
because, what is the guarantee that
even in the confirmation letter they
will be deemed to be genuine signa-
tures? So, this may be considered oy
the Minister.

W A S K wgm owmger F
AT AR g e ew
wAT S S Ay, wrdy v W
S W o, 39 & Ay ¥ wgw -
THGE | A Ezed
o & | % 4 9w ® e
ot gfear (wwg) ¥ Y ow we
free &, Sw S ag s w g
T § W I ¥ W™ AT wWieor
AT FT A |
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“A simple Bombay woman work-
ing ag a nanny in one of the Gulf
countries got the beiter of the emi-
gration officers who off-loaded her
from g flight at Santa Cruze airport
recently.

The woman was returning to the
Gulf after a briet holiday here.
She had the necessary papers to
prove this, But officers from the
office of the protector of emigrants
would not allow her o resume her
job, for reasons best known to them.

There has been several reports of
a ginister racket at the airport in-
volving these officers. Gulf-bound
passengers have been prevented from
leaving wunless a “consideration”
which varies. from Rs. 600 to
Rs. 1,400/- is paid to them through
certajn people operatg in the™air-

port premises,

On some days, it is reported. the
emigration authorities lie low and
leave the field free for the henefit of
the embarkation police. THe “latter
it is alleged, refuse to stamp papers
permitting, passengers to board o
plane until they are also paid 2
*“‘considerafion.” ' :

The wily emigration authorities
tried the same game with the nanny.
Little did they know that she war
working for a high European @m-
bassy official. The woman simply
went to a telephone and called her
employer’s wife to tell her why she
was unable fo resume work on time.
The embassy official's wife telephon-
ed her couniry’s diplomatic office in
Bombay and explaineq the situation,

The following day the emibration
officerg at the airport, who had ofl-
loaded the nanny, were flabbergasted
to see her arrive with an officer of
the 1local consulate. There were
mumbled apologies and the woman
was cleared within minuteg and
whisked to the aircraft.”

gurefer aghear, w7 fawwr agw
7ol § AT 1w T Y gt &
eare Aw &7 gfivest 7Y aga wwwT Ay
¥ e g wareta w5 g oy g far
W | A wadAT ag § 5 aw
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wAT e g 1 & gawer g R gt
o g o ot

SHRI C. K, CHANDRAPPAN
(Cannanore): Madam Chajrman, this
is a Bill mainly to seek enhancement
of the fee for passport I agree with
those Members who have said that it
is necessary for us to think in terms
of bringing forward a comprechensive
Pagsport Bill, 1 agree with them and
I do hope that the Minister will consi-
der that.

About this enhancement of the fee
for passport, I do not support this be-
cause I am not convinced by your
argument that the money which you
are receiving is just enough to give
the passports. An argument was placed
the passports. An argument of people
seeking passports will increase, the
revenue Mo will increase and you will
not find it difficult to meet the situa-
tion with the money that you are
receiving.

It is even more objectionable that
even before adoting this Bill you start
collecting money in anticipation ‘hat
the Parliament would put the seal as
you want.

Now, 1 come to another aspect of the
problem. The Minister said that every
citizen has a right to have a psssport.
But it should be remembered that even
after getting a passport, there are so
many legislations in our country which
make travel almost impossible for
common people. There ig the P form.
about which a decision has been taken
to abolish it, There are immigration
laws, about which a mention has been
made by more than one speaker, and
there is the Foreign Contributions Re-
gulationg Act. In view of this, I think
you should have a fresh look into sall
thes, legislations to see to what extent
these are in the interest of the people.

Then, when you charge more money,
You should provide better facilities for
the people at the passport offices.
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Even in Delhi, there is hardly any
place for people to sit there. /There
is hardly any place for people to con-
veniently wait for getting ‘a passport.
These are some of the things which
you must consider.

I do not know whether you have
received a deputation from Mahi about
which @ mention was made by the
hon. Member from Pondicherry that it
would be convenient for the people of
Mahi {0 go to Calicut which is just
acrosg their border ang to get a pass-
port instead of going all the way fo
Madras, 700 kms. away and spending
money for that. Yoy may kindly con-
sider this proposal.

Then, I am not against giving the
facility for the people to get their ap-
plicationg for passports signed Ly
Members of Parliament. I do not
think, there is any big risk involvei
for the Members of Parliament in
signing a passport application. I
would like that the M.L.As. should also
be given that authority, At least m
Kerala, all the Members of Parlia-
ment are signing thousandg of appli-
cations for passports and we do not
care much about that risk whether
financially he is sound or not. We
take it that he is sound, that he is an
honest man.

MR. CHAIRMAN: Ali the
from Kerala gre honest.

SHRI C. K. CHANDRAPPAN: Most
of the people are honest

peopie

It you are prepared to consider this,
I would suggest that the Panchayat
President; are the best people for this
verification because they know the
people concerned.

Then, there are certain sections of
people about whom you need not make
a fresh enquiry for example Govern-
ment servants. Everybody knows that
police verification is done before his
appointment is made. If the head of
the departmeni feelg that this person
is good enough and sound enough fo go
abroad, give him a pessport ang let
him go outside the country.
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I hope that some of thesge. observa-
tiong wil] find favour with the Minis-
ter, With these words, I conclude.

=t qgaveey apeataga (90) ¢

o T ot S g & DA I

FEAT ATZACE | ogelr oY qg B OF

sradtd wifee ¥ 9@ qu Arg oeflFae

9t g% 2, 3% ferr feeflod << &
facamA &1 Sram frard 1 3w
ar #§ fafaee migy wad | IFH

3% 9y ¥ fecddsrer & fog wr

gaww fear & 7 Tus fag dwe

aifer? g5 g afgd | @l am

7% & f ogdd dwaw wifen gis

we drvaed | A drge e @

H F1 feef AT 9T, FwAEAT

WAT RT3y AfEiE & wEer

IAE FEmrgI fregw 15 fam

¥ qradye foer & wro gd wrar Hfew

o9 Tars e WY 7 ® § § wagar

g fr o= # 5% gfa Y am G

g AfEw growy gaay sameqr Y

FAT AR fF A 1 gl -

IR % forn & 3uFr fAwzivr omg faw

¥ 77 7N °§ qgem g1 I sifgy

o IRET wFwm A UwGE foer @A

arfgy | s OGN 7@ AT & Ay A

s 59 feadiz ¥ 1w v ¥ fag

faewar gt gu% faars amial gasa

A Ay |\ we T oA R §

A mrrwt qF A Fawr wifyr Bt

#1 gfaar g1 w17 3761 a7 97 -

e fom S

wry feve g & W@ £ )

T AT A H AW A0 A9 AT gvar

2 1 wE W s g & www

STE &1 A A A "y A § Fan

Ay Ad N IFE L @ wATAr

I AP YT HT FOHAT W FCA

g & 11 %W TR B QWA Ry

AT gL T § sugeqy FTH whgy |
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T AT AR AR OT W 9T TR
o geX § oY ¥ ¥ ww qre I
mEeqr Y R asxEfo v on
2 femr gt w1 &1 w@E W T Y
& querdaior & T IHT qradE ¥ Wy
e 7 | FHY IR T AW A0y
# A TEAE AT & IHY T AW T |
ITH! g7 avg & AT Y aFd

qRqIE % ¥ A1 wwoae v
T TET W WD Syasy E9A
wrfgd |+ o A oA W £ F s
fog g7 & FAm & § Tuwr wiw
TEEST W FATFC A F | gAH Xow Ay
FEAEECL WIR | IH AR AET
A aWt & o § i ga wy
wpTge g AL Ay wAT iy )

2 faarédiz 7 it wrdaer fawnr
# IoET qmalE wifee & Ay =g
far wtrar arfgd | zoeY gt veAT
aifed | e w1 daar 3 w1 T
gt 97 I 9T A W a4 9§ I 47
ITRV AT QA0S 1 WA T AT FaaAmr
AT e & THR TE nEgAEy g 20
et faarr o Iz 07 FER A A AW
FET T & ITHT I wraery gy o

97 araNE ¥ F 0 sred ey
& AT IR gEAT FTACE 1 WX
UF WA ST W0 AT gERr dr &
TIRT WeSTH(T 1 FFAT ZAT 2
BY qAET HWLIRIT HT A% T 4 AT
ot 7z w&ed & fx waET ¥ wngw oF
FEH B AT WY wradrE ¥ Y ooy
FT & T |

fawr waft 7 wgr 97 fn | gare
¥ vy wgh I ARG T HY ATATL ERO,
agt o foraw qaad wifee T
avar gy 1§ gomar § fvoag o
fafirz <ot 7€ & xue el Y orwaw
i ) WA RS v W
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aw¥ § ogt o qrefelr ¥ v T
11 7g ur dww afyw fondie
¥\ =% srgrw gaar ®) woer R
& fow gmay @ weAT JfET

I mradY avET Wi ¥ AT A
T nar g fv 90 % F9T AgA weAAIT
0 & wEt 77 IAEY AAEATE WY
foerefY & o |y wy wff fsr 2
T IARY ATV F AT IO F AT oww
FE T AT v & FF 3Awr Ay
s w1 @At frar wman gv owdvr
gagarg £ smoar ) Afwd oo agt
T yaeEtg WA Y faedt g AT wAR
aray on qEt wqEar g w7 AN 5
AT 1 R gy Fr e 2 w2
& o 3% wrg dhar sagT B vEm 2,
FEE R B

ECRCIIE R o Gl e i C
dt g% arm gfrw far Hary A
FETg Ag wAT wfgr 0 & 32 o
wigar § fr o ow u A WY gevma
s F wfawre frar gET TRy
TH 9 I T ATG BT HQET T S
a% g & ¥feg ag oA o & S az9
TH HIEHY g & "7 ag AT AWy A
Jrrar WY § | W AT IEET T AT
sforery trar wr wtfgg o

SHRI G. M, BANATWALLA (Pon-
nani): Madam Chairman, the Bill seek;
to increase the passport fee and ihe
Statement of Objects and Reasons
gives two reasons for the same. One
ig that the fee has remaineq constant
for the past 17 1/2 years while the
cost of providing passport services has
gone up. The second reason given is to
provide better services.

I would like to draw the attention of
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The revenue earned by the Regional
Passport Office during 1875 amounten
tc Rs. 162 lakhs, while the expenditure
was only Rs, 88 lakhs, giving a sur.
plus of Rs, 104 lakhs. Then agiin in
1978, the revenue was Rs. 213 lakhs.
The expenditure was Rs. 61 lakhs. The
surplus was Rs. 152 lakhs.

I can understand that the number of
passport applications have increased,
But of this heap of surplus that is
available, should the benefit not pass
on to the people? I am afraid that
this ‘Government has the curse of
Midas on it and the lust for money in
order tr provide a fundamental
right of the poor citizen. With 3reat
fanfare the so-called policy of heing
liberal in the issue of passports was
launched. But there are several r.s-
trictiong that come, apart from the
inordinate delays in the issue of the
passports. In severa] offices there are
piles and pileg of applications. There
is also inadequacy of staff in offices. I
am happy that the hon, Minister is
taking 5 keen and personal interest in
this whole matter for which he deser-
ves due credit. However, it is not
merely being liberal ip the issue of
passports which is the only factor to
be taken into account. There are
several restrictions and to-day these
restrictions are being observed most
rigorously also. To point out the
rigours of immigration laws may be a
little irrelevant here, hut because a
claim is made of heing liheral in the
issue of the passpor{ in order to im-
plement the fundamental right or grant
fundamental  right  of travelling, I
have to point out these rigours of im-
migration laws, For example, the
agreement paper containing the terms
under which a person ig employad. is
required to be attested by the Indian
Embassy abroad. No foreign employer
wants to go through all this procedure.
The result is that India is suffering -
ond the foreign employer is turning to
other countrie; because of all these
rigours, ’

I neeqd not repeat'the havassment
and the corruption that is there when
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these people after having obtained the
necessary passport and visas want to
Jeuve the country and go in search of
job abroad, On the slightest pretcxt
there js harassment. If the passport
mentions one occupation and another
occupation is mentioned in the visa,
there is prevention of the person from
proceeding abroad,

Similarly, there are several restric-
tions, harassment, corruption and there
is a lot of loading of the people both
at the airports and the docks. All
these should receive due consideration
at the hands of the Government.

Now ] must also join in protest
against Clause 7 of the Bill. It has
introduced a very undemocratic innc-
vation gaying that the payment ot the
fee will start with the introduction of
the Bill, in anticipation of the aporo-
val of the Bill by both the Houses.
This is a very undemocratic innova-
tion. ] must raise strong protest again-
st and take strong exception to it. 1
hope that such a clause, clause 7, will
not be pressed by the Government.

Madam, I onee again draw the atteu-
tion of the Government to the great
harassment of those emigrants who
want to go in search of jobs. There
ig also a lot of corruption which is
rampani. All these need immediate
attention. Similarly, the Emigration
Lawg require thorough revision to he
in conformity with modern reqnire-
ments and in order to see that whiie
our own people are not harassed, the
foreig® opportunities and avenues
which are open to them do not dry up.
With these words I conclude.

=it gy faard  (wframare)
T wemy g, AZ TR 90
g fadwr Py faer g
# o TTEY waent ¥ T v At e
&, # GwT fasarar 3 g r 3z fadre
nagenfy Mif&.-m;:m |
MR, ‘IB’MAN: Please rasume
gopr seat, This Bill was allotted 1
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hours. We have slready reached this
limit. Ig it the pleasure of the Hbsuse
that the time for this Bill be extended
by half an hour?

AN HON, MEMBER: One hour.
(Interruptions).

MR. CHAIRMAN: [ would 'ke to
remind hon, Members that there is a
very heavy agenda and other wurgent
matters also. I request Members to
cooperate. We extend it by half-an-
hour.

1 think, we have had a fairly goad
dehste. So, it will be extended by
Walf an hour. 1 request Members to
be brief and not to repeat the points
already made. Now, Mr. Tiwary,

ot ywquwr frardy © & a7 frdae
%7 var a1 fr T faias ¥ gm0 Q-
qrE #1 Eva ®1 @gt Frar qar d AREAv
qraT Y aew 7oAy mad fadw
HeT 7 WY HATAG FYATTT T AAT AL
#¥ zu o7 57 a7 o 2m TR ¥R ¥
arad ¥ SATRT IRTT ENE, qR TEAAT
& fr goere Y 0% ¥ A1 TAF BT
w2, #% fr oammdE e AT T
sfwar & o s w1 owEA 8, g
FOfEForT ®Y 7 wEY gy gAv frar
war ¥ s awmr € wrg S v owE
wrarn wredi & w3 fr gy e 9
wozr whywifei @ g stfefras
orfrad ®1 & ©W 0 F0TREFET HH
#T HOCETE 9T O A T GO K
g1 dwm-aRedi w1 A1 g wfawre
% Frar wan & Forad wreor asvrw sy
w1 ae Fogram dvr e foeftd 1 346
&1 ety ag § & 52t 1975 % 4.75
arg sufgrtt 7 qraftd & fog v
v fir, agh ST ag I A ¥ 0
i & wom gk § e Wi W
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feat % 18 orw & ww ow y welt
1 mmor e v Ty
dur fr g fear mar &, ey
B oft iffeder v w1 wher
fear amr wifig Wik g Mcapm
& s¥efore v s WY wrcor qamT wifi
oy stk § s war g oY Y feaar
Xt gt 8, wix 35 firw w7 A g
fraffer fiear mar 8, o wwre sy
w fft WY A ax oraeE Y faer
QT )

m‘tz‘ummaamﬁaaqq
o qdfgat facger frfwr w< 4
gl Y W WY wgT ¥ o ghey

MR. CHAIRMAN: That point has
already been covered by the other
speakers,

5t woEw  frard © zafeg &
gt % e mraw # g w1 Wk
I FY T 3 FATE) WA wifew )

T gEm & fs ouw griame
w1 o1 w5 frar arr wfie
WX g darew, e var, geey
o, zfem s g daeae
wifs aore waremt & wfafefy gan
e gl foRwT ¥ g} WY wY ot
T geft &, SET g A & firg
ag ¢ Ty wfear #Y § r
W, fadwi § deyawd oy &
&R ®Y WY frar 9 vt wg wwre
Y & gard oY ) ot eRwret W
Tt §, Swr A Wy Fard, swwr
M AT fear wrar & TR der
WaEqT A WG ) wga ¥ A ooy
vorr Tt st g A g e e ey
vy o earfivarr w) 39 oA § o
TR} WY O Y st @Y Wi
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wea frast # ot for gvit wifgn
arfw g¢ O avet &Y wtfas gfesre
T A wfwearad, Iv% wqEe
& OF wredT 7Y fadw @, agr @y
SR gHy 7 g grfeer g

% 7Y & arg & vor fawr w7 93-
oo & gadqw w<ar §

*SHRI A. V. P. ASAITHAMBI
(Madras North): Madam Chairman,
I rise to say a few words on the Pass-
ports Amendment Bill, In 1976 there
were 5 lakh  applications for Pass-
ports and in 1977 this galloped to 9
lakh applications. This is mainly due
to the liberalisation of rules, regula-
tions and procedures for obtaining
Passports by the Janata Government.
The moment that the Government of
India declareq that the M.Ps can sign
the Passport application forms, the
number of applicants swelled to
double. This ghows that the number
of applicants for Passports would in-
crease further if the facilities are
expanded, It is the birth-right of a
citizen to move wherever he likes. The
Government must do everything en-
abling the citizens to enjoy this birth-
right.

If you analyse why our people in
greater numbers are seeking Pass-
ports, you will find that they are
mainly motivated by the desire to get
jobs oustide, which they are unable to
get within the country. In the country
they are not getting enough to quench
their hunger and thirst, do not have
shelter and clothing to cover them-
selves from sun, showers and shame.
They do not go for sight-seeing. If
unnecessary hurdles are put in their
way of getting Passport, it means
that they are denied job opportunities
abroad and they are not enabled to
get jobs within the country. Previous-
ly only bureaucrats were eligible to
sign the application forms for Pass-
ports. By empowering the M.Ps to

*The original speech ‘was delivered in Tamil,

10 L8~—11
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sign these application forms, the
Government have opened up fresh
avenueg for the job-seekers, I want
that the MULAs and MULCs also
should be authorised to sign the
Pasgsport application forms. The peo-
ple of a Lok Sabha constituency do
not get a chance even once in a year
to see their Member, as he spends
half the year here in Delhi. 1 demand,
along with my hon. friend Shri Chan-
drappan who also stressed the need
for doing this....

MR. CHAIRMAN: You want this
right to be withdrawn or what? You
come to the point and be brief.

SHRI A. V. P. ASAITHAMBI: I
want that the M.LLAs and ML.Cs
should be authorised to sign the
Passport application forms. There
are six Assembly constituencies in a
Lok Sabha Constituency. The M.L.A.
is more closely acquainted with his
constituency than a Member of Lok
Sabha because of the compactness of
his constituency. If this facility is
given to them, then, I am sure that
the number of applicants for Passports
will go up manifold. More and more
unemployed youths will be able to
seek their livelihood abroad.

The increase of application fee from
Rs. 25 to Rs. 50 does not redound to
the credit of the Janata Government
which swears by the name of the peo-
ple of the country, As pointed out by
my hon. friend, Shri Bala Pajanor, the
application fee can be increased for
those who want to go for pleasure
trips abroad, who go to foreign count-
ries for getting technical know-how
for their industries in the country and
such other exigencies. But the fees
for application forms of those seeking
jobs outside, just because they do
not get jobs in the country, should
not be increased. In fact, such employ-
ment Passports should be separated
for this purpose.

I demand that there should be more
regional offices in the Southern States.
1 can substantiate my demand for
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more regional Passport Offices in the
Southern States by referring to the.
fact that 58 per cent of the total un-
employed in the country live in the
States of Andhra Pradesh, Karnataka.
Kerala and Tamil Nadu. In Kerala
you have already two Offices. If there
are more offices, naturally it will
greatly facilitate quick disposal of
applications and issuance of more
Passports for the job-seekers. Mr.
Chandrappan narrated the problems
of people of Mahe coming to Madras
to get Passports. Similarly, it is more
expensive for the people of Kanyaku-
mari to come to Madras for getting
passports, I demand that a sub-office
should be opened at Madurai in Ta-
mil Nadu so that the hardships of
people living in southern districts of
Tamil Nadu are minimised if not eli-
minated. They would be able to get
their Passports with minimum of time
and money.

MR. CHAIRMAN: I hope that you
are making your final point.

SHRI A, V. P. ASAITHAMBI: I am
giving a new' suggestion. You are
aware of the fact that there are so
many private agencies which are ex-
ploiting the situation. They swindle
the gullible people of the country by
promising a rosy future for them
abroad. I have heard that they fleece
to the extent of Rs. 5000 to Rs. 8000
per person. It is time that the Central
Government steps in to prevent these
rapacious people from cheating and
deceiving the unfortunate job-seekers.
The Central Government should issue
directives to the State Governments
that they should be ultimately respon-
sible for sending the people outside
the country for jobs, It Arab count-
ries want Doctors or Engineers, they
can go outside only through the Cen-
tral Government, Why should not the
industrial workers and labourers go
through the State Governments? Why
should they be left to the tender
mercies of mercenaries? The Central
Government should stress that the
State Governments do this job ~ of
sending people outside for jobs. The
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‘ML.As and the MLCs should be
authorised to sign the application
formag for the Passports. The hon.
Member belonging to Muslim League
pointed out that the Government of
India doés not sufier from paucity of
resources even from the existing sum
of Rs. 25 per application form. There
is adequate revenue from the existing
rate. There is no need to increase
it to Rs. 50. This proposal should
be dropped instantly, If that cannot
be done, at least Employment Pass-
ports should be exempted from this
increase. It should be bifurcated
from the Passports for luxury trips
abroad whose aprlicants can afford to
pay more for getting their Passports.

With these words I conclude my
speech. [
it afrem (forlR): mwmefa

W, gy g A & sepafr g
g—Prlly wawfer awgar g—fe W
q@ e W wEré A w1 A
wife sr v @ §

MR. CHAIRMAN: No repetition.
You should make only new points.
The same points are being repeated.
I think they have been covered al-
ready.

st wfter : gwrafy g,
A frafem fu & fadiy &7 & worge
i g ar @ § o Wy N e
Ty w7 w1 v § uwR §
wt f—wag v N agE W
L g

o & e aerd i o faeeer
Ty et &, qg & wod oy &
‘e ww ¥ oY fowra f—ag ag B
2o 1@ g W qfeat qo af § ol
T T R WY w7 §, Ter et
& ww & gy stefy o & g Wy e
fs o Wivwd, fEg RgEeww
i o Id W Y el ¥ AW
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@R & W 9T U T Ww
vz o § o7 % e Sy AN
§ 7 ¥ qiww: gaTR T oW R
3% @rii Wy gw ¥ TR 4w fe
o wfgd 1 oy & g wfew &
Wil 06 WY qwe gy Wy E—
& wmg g 5 oo wfywifal W
wHwfEt Y e § Gy =aeqr @A
wfed fored waRi N @ W
%, 3% a9 % sqage fear oY,
Iy qfY ey ff am o

17 b,

[SHR1 DHIRENDRANATH BASU IN THE
CHAIR]

A #olY off & uw farwrae &
ag T g § fe gee vdw O
&T 4 WWIT A §, o WA & fad Ay
o §, few dar ¥ Y § «@¥ A
QUTETE | T AT AN T GO
¥ daat & faofa¥ & aecsmr @ &
S I aw ¥ wror qrE & qny
Fawrcsc Wt AN
qE WY 11 0% §, T
wardt ¥ fay ¥ae ow qwee wifee
waE A § | w@W Ao ag @
wr § fo AN FogR froA R, AR,
a7 [AEA ¥ @Y TN F—Iw T &
qraure &Y g a7 Y g Y oy § Ay
ITET WRT FT TGS 9T o §
WTT AT ST —AGAE WTY § Wy
e fel w7 v SEW @ WY
qeeft & W Ag 9 IR W
qear & 1 ¥ oqaw § f§ oww
FaT 9w & qfireefy el # oF @@
mifrg 9aT avw Ofad | afx s
@ W T O N, & §F W WA
7 fifoy e xn  ofenly fasi W
feeely & @ oy Gifow, fred  awl
w Ty WX AT @ § g

Qe wreofre wwew ¢ afewsdy frelf
¥ ¥ Az & it ar wwat §
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o st : g feeger o am
1 T owwm & g o @R
g Ay magre Yt wr g+ fow
AW A wrErdt 11 wOw Y, N AW AW
sTandY w1 et fyeat fdr dar §, Foreer
ofar age aer §—& Wl oft & oy
s § fr & @ & sforrd Y avw
™ & o gfims el & fod e
o =EEr FA—I 46 ¥ W
TRrEaTe § T a1 aHgR § Al
qfinfy fasl & fad sgaewr afeesit
forst ¥ &Y Y =rfigd

faqior Wit wrare o gfr s
qrate waY (o7 fawege wey) @ gE%
Ry N BRT W A wETE
ot wfterw 3aw ol oY wE —
RT3 gAY grEw IS #Y 7 Y e 7fY
N o fevew & wamr At Ty
T T EY T ITAT | ST WL qIW
S AT #Y IR & AT Qur Y AT
o @, N T ogy @ ¥ aean
&Y ara vit FE Wl g o A v
afz ura g# ¥ Fear? w5 A6 wAEy
& A s & fagrer & wpEme A,
wifas wage fad, wuraf  gfog
Ao, g fo gard g 7 ot @,
md R A AfeT afe g
1 AR A A @, a9 R ag
" AT T HI gy whwwr
#0fY fiF w1 FY 9= q@aT

s % & ag frdew s =
fe w0 wogd & @ra wror ) A Ry
WY AAT L@, sww
o9 =i & aw oY mEear Hifay
o9 WY 50 T ¥ Ny @l %
T WA Y araT, S Sy
oY 7} v ¥fEw saEh W@ wwar
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ffrppam ¥ § av =
qraatE Y fawar gAY AF wrdy vy
& ¥ ot 9w & wwm, dag, frody
TR YT F qT A ot oud
SENdgE W oA ¥

SHRI M. RAM GOPAL REDDY
(Nizamabad): At the outset I con-
gratulate the hon. Minister for having
made the work very easy and for
giving the responsibility to Members
of Parliament to in sign passport
forms. By making Members of Par-
liament to sign the passyport applica-
tions perhaps the hon. Minister want-
ed to make them popular in their
constituencies, Wherever 25 persong in
a village want that I should sign their
passport, forms they invite me to the
village and 1 go and sign their forms
and complete other formalities ilike
signing photographs. Like that 1 have
covered many villages, That is how
we can approach people directly.
There is no hanky-panky in this, I
congratulate the Minister for having
made this work very easy. The Mi-
nister may be surprised. In Hydera-
bad. in Andhra Pradesh the passport
office has issued passports in 15 days
after the 15th day of my signature,
the men came to me with their pass-
ports, So, I was surprised. The
same is the case in Bombay, Mahara~
tra, where about 10-15 lakhs of An~
dhras live; there also it is easy to
get the pass-port. In Delhi also the
work is easy. There is a lot of change
in the regional passport offices after
the introduction of this system. Un-
necessarily we should not go on con-
demning the officers in season and out
of season. They are doing very good
work, We should not talk of the past
things now. Those days are gone. Be-
cause the Ministers are strict and
earnest the officers are also doing &
good job. I can tel you my owm
experience during the last Lok Sabhe.
I was an effective Member and I tried
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for 100 passports; for six months I
could pnot get them, In the end I
wrote to the External Affairs Minis-
ter—Mr, Kundu can see the corres-
pondence—if you do not issue those
pasgports in eight days, I am going to
withdraw my request, The passports
were issued. Now every day I can
sign 100 passport forms. It is very
good improvement, The Government
of India is earning a lot of foreign
exchange and a day may come when
the invigible amounts and external
remittances that are coming from
outside may be equal to the budget
of this country. Then our country will
be very prosperous. I  congratulate
Mr. Kundu, Mr. Vajpayee and this
government for the excellent work
that they have done,

SHRI G. S. REDDY (Miryalguda):
Members have made several points
and there is not much to be said. In
the statement of objects and reasons
it is said that at the rate of Rs. 5 per
year they were collecting Rs. 15 for
three years, Later on it was changed
to Rs. 25 and they said that it will
be for five years, at the rate of Rs. 5
per year. Now that you are going to
charge Rs. 50, are you going to
change the period also for the validi-
ty of the passport?

The second point is this, The rea-
son for the introduction of Rs. 50 s
that you want to legalise what is be-
ing done. What is being done is col-
lection of Rs. 50. If what we Thave
been collecting is illegal and if you
are trying to legalise it, you must ac-
cept that what was collected was il-
legal. If it was illegal you should
be able to remit the amount. There-
fore, please let us know what is the
legal position in this matter before
we give our consent to this Bill
There is another reason. The number
of applications have increased s0
much that it should be sufficient to
velmburse the expenditure incurred
by the department. Ag several hon,
Members have made out, the number
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of applcations have been increasing
by lakhs and lakhs. From five lakhs,
it has come to 9 lakhs and it will go
upto 18 lakhs, This should give suffi-
cient revenue, There js also the ques-
tion of foreign exchange that we are
earning. The foreign exchange earn-
ing has been increasing and that is:
also the reason why we should not
increase the rate from Rs. 25 to Rs. 80.

There is another reason. There are
80 many States where the work has
increased and as the work increases,
you should be able to increase the
number of offices, in order to achieve
the object of liberalisation and to
give  passport to everybody. Now
for example, our Kerala nationals
are increasing in such a great way
that there is a direct service from
Gulf countries to Kerala, That means
in Trivandrum also, you should open
an office for issuing passport. They
are making the greatest contribution
by earning foreign exchange to our
country. Therefore, more facilities
should be given in Kerala as well as
in other places wherever there is in-
crease in the number of applications.

There are certain complaints of
our nationalg being ill-treated; they
are being subjected to some immora-
lity pollution also. Just as in Shri
Lanka, we should be able to appoint
a Committee to go over to those
places and examine the situation and
take some remedial steps so that there
is no ill-treatment,

My next point is, in the granting of
passport there should be no political
colour. There was a news that Mrs.
Gandhi was not given passport for
sometime. But, later on, I heard that
it is being given. If that is so, it
should not be repeated in future and
no political colour should be given
unless there is a criminal case.

With these words, I conclude.
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ot el Arerw o (oo ):
Al vy agier, ARy faldw
oy oY HAgETEw AN qrEald dwte
faiws war 4, gawr & awdsw v
g ol ot §of & s wgen
<o far § 9 gfowr www o mA
fir sag aeey ot TR HT AR §, SR
|y st aT wew faely § 1 gt aw
TR 8 ara §, % o mgar €
AT & fog ST gEI? OTw
wr wifad 1w o) Wi Y apfeae
fatnft 1 Y O T® Ao wEwr aEw
IR FTEFY § | sy g aaT ¢ v 33
ferr & gradi serA w fewy snom
qR T aH $3 Wt & 1 & qowr @
awar § fs &% div-ane oy ogv—
are, vl s 7€ 76y H—aft zrqay
- fed ¥, ot @ & FAgdw ¥ fau AR
qre aff W § 1 sefed 9w s Ot
# xg vt § f& @7 g qwed W
sy wvft a% g g€ § A i mw A
1 sy wfgn o9t 1 gafae § wgm
£ & qraaté A § ot A ang faradr
Wi %1 feawa T g1

G GAGE BrE ad &) R
o wE e sl § afa o7 s
QUG ST WgH § 9w A A7 gy
¢ 1 saTaTe & fAw g waT ¥ ww
a4 a) THTE w9y #4T, & ge1T sqd
ot r7 ¥ aFAT 1 FEU A9 A § A
grar ¥ & faq a1 e F foe
wrar &1 ¥ I WY TR Hw R
gear § 1 AfwT on @ dqaT W R,
foad o Fw< § wiv & ange Al
FA & fag o agy § ) @
¥ firg 50 T9% W waTeT @ 1 xafeg
U ger § B o1e 59 aw w) yee
T | ATTRT GE qTENIE W g
T N a1 A1 Y 2w A R @i\
¥ favy s wenr oY W ) st
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Ty et et wel o et W
¥ F W v wfer 1 N
£, dw1c &, 37w vy anew § wawy
ugfer & wfge

Ay amer & Qomw onfefes @ody
T ar W ey WAt ) Y FRE A
wgr & far ot wreal § aredid & avav
@y g 1 g aad H IR <hwT AT
amy forr Afas 7 s wow wBw <Ay
¥ gz T |

e SR SAww ¥ gw yawr ¥
wgi €7 sy o wfuw & oifaza
oY gat i & gAET wvw W )
g agt & st 39 A F wrd A
wd § 1 ot wew w3w ¥ fau wees
¥ zwae § 1 XAy ¥ fewww @i 0
# ag e ¥ qg® Wew w2W & qredy
W ¥ maz gwen s wfgd o
agt &Y Ta® I F agy qaEF RO
raE ¥ IARY 59 whr $1 e ot
w1 fora war a1 & smgan g fa e
¥ auy g IW T9EC B @AY 8T
gyt Y g

T weEl & qrq & gy faw wr awga
@ g |

ey wwire feg (ifrarge)
9 ¥ 9g® ¥ urow) gepAre AT WA
g fa o @ eww frar €

LT IATY Mo )} H Fwra & ey
wY arary wpy savar ¥ wrendY B
qf ¥ FTHIATAIRTE T TPA AN
¢ wud fpgeara €Y wiendy ¥ s
¥ wgw O mar frat a1 1 3EY gwid
& @i, Pfeargy, weE, WAt
¥ ot ¥ oy &7 fggeam frant ¥
ww ¥ wgd fgeen forar WY wrgT & et
& ghrare & w fgrgema wY gfaar<y

¥ aw g7 Wrory ATy o w\fae WY o
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e, T RTEYRE& AywEy ¥ o efery
. R ot ey o § 39¥ fog & Wt
HRAE AT | g Wt W) qrwad,
ERTCH Y GO EY WY § ST aradd st
qyar a7 | uw & o9 gRTA srowy ¥y
AT Y F IT I AT SAT 3 Y vt
® T W ) aEEs Y WY 8§ )
-gY gAY | e ¥ witwat et
€ Tt av T @ fomr wg e &
axfere § o7 7 Wit oY aw R
Awfewe Fon faar wrg Y aga sraTY
Q| o W d ) Nhw
AW & a1z ga foe 34 fv wreeY
Y A} & ar 59 s 8 WY Y
@ g g & 5 e &
a1z Farzdy weft srdt § e garer sceamer
fYwrg ) YNNI A gk § sEY O
o a0 & G fag A § ST vy ww
AT | W AT TE Y of vy S
oW TUWI QI F@ ATAT N WY
2 38 T IEwT RF FLA DTN WA
IgF qX § AT a9 TEH FT T A
TG WTETA €Y ARt § o< AT A e
§ ag Y 7 w9 ¢ AT weETET A
oY oy agran A e

o uYc waE 8 o § o afe
e & garo Few dw fag smA )
ARt gm W 3% § e feo iy
AT wvroa o feg ord g1 # wrawy
wodt ara wrar g | & gty vt
@ 3w ¥ & wyar ) faw s W
& ®T qT4T A% AT § g7 A N garr
a% ¥ qor | & wre w= AR oo
graare nfea &1 58 a1 § sy oY
wrefea fear | % sgar wge § fw
qg aga T @O 0 A g
MWcfevo da X § oY fox gurw it
wtmr vy § o

o% oY g & 1 aree & ent
Figwfr N A v g §
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WA Y AN Aw §
it W & g oI ¥ faw w7 A€
wow T @ £ B 0 dfw ahy
SR E ) R aww ok §
ag wafy qurey £ F T IR qur
wwar § fv T atfemw At €
oS A g At & qde Al gad qu W

A gt A EF GaTAA ) Ty

ag gy @ren § s oy yeeman § g wudk
oy w1y &1 fervay ¥, fow &) R
ST § SO g Gt ot wg) ot st
... (vrawmw)

MR, CHAIRMAN: Please conclude
now.

Wt weafie fog : gz § v
Qfrarge oty ¥ A g 1 dong
LEGGER ChUiE IR LR SCRE o (Sic
Y BT grAT FAT 5T faar § ol
gt faar 3 g o7 O s oY
awere & e & wod Sifer § av
wrg 1 &ty sty #Y fiodle agff w<
WE Srawens et K am gy
WL WIT TN qR AT A & Ay
ETaET g FHIT 0

ow ag fem qwgwr § @«
Wi g AT A¥ A W G®
N X ogwm o g oA w wam
AT R A TE I o
FrRAEMm 2, salr AT WX §
WY FTEL WA AT Y qqr AT @ fw
IAM AP AIATATE & | g
wrr gy avek ¥ wy § oo arad

wwnafer aphea : ATy waTer Wiy )

wat amare fag : ot & v
W 2 §, grtfe o g § fir gaey
tum, g s g I @ £
afer wgry § waT T JER waAw
R NE ...
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Wer wonit fay : gorsy ¥ oy & ot
I AW K RAT | A AT wAW
3 ar wx f gY wraT § wiife e o
Nar ozt &1 7@ oy ¢, gafad aw
Fr A are wrAr qEATE 1oAY
I =z gwe B fy § ¥ g W
wayr % fagy @ w1 wraet @
N I7H) 397 7 A7 AW 90§y AT@-
9% wifew wre weg< ar FfwaEr §
I & oY ® | @k warer
qiFarie & ¥ #) feewhifes
qEqE § )

it arq o faat () -« ae-
AT, AT & AW FT qTAIE qqq1Y
& fa feeftwrarqear & 1 T
¥ grodk ¥ w2 o vt wreaw &
e} & gl TOT AR aTgT Ay §
YT FT AT § | Arrwr o qg I
g fr 2, 3 7l & 99T @7 WA
gy fagna A g1 Mgy ¥ aeowy
fsr gg 3R ToTH & AW aradl’ o,
10 77 aF A wy &1 ¥ Twerw
& 5, 6 foreil &7 grovy wrer £\ 9
& ¥t miwadz qradR F fay
LTI T A E 7Y T &Y oredy
w3 &t §, Afew g Ay A, o
WY ot sredY woAr qrae A ¥ fay
freY s ag HE w7 wraTd | wafay
7g o wWeTATt § AW WM JF
R T agt W Y w7 9
o\ agf o< foma 7 9% 1 W0 4
#gw w1 waw @ ifad g g qaow
T §, o wé fafie s g wfgy
fora® o ENE I7 FT wrEdr B
fer ¥ ’

TR HYg YA F wror frar @
fw ot goaT &R 1 &Y TIEeTR
Firanwd 1w Ay ol Ao e
T 50 Y T wATS Aff w g
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¥t dar2 78w wrge wx Fay Ivav
dar 1w 3Y wrar § wAF TR Ty
frer wrr & 1 ¥Pew Forad) qre¥d
Fax 7 & o oY wrge o v oty
aff fasar, ar erae & gaq & af
fymar IT6T A 50 €4 W widr qEX
) smamagd frar o amee
i & 7Y Qorare fusar § e aw
FeRTumir T ) e ¥
wq AT axaeqr wT iy v Fww
<faezd qd=iror & @1t 5 grge Fouy
®ET FY W IHY qAT B g
agde ¥ Ofeq aify e § o w1
RIFrEFE S T 07 vt 2 §, T4
qz FQAEIL AT P A0y Wy ez
gdra gar Afwd, azdw o Fiw
ffaY, forad w1oe) s W gnit s
ar §Y wraet 7 ot R e owW
T AT R &1 e ar wTER A
aidareft aff grit 1 adr A v
1Y w1 gAY Tt qe@rs g arar ¥
Ik 9, AT faw qar § fee oY
AR AT A & VT /i forrar &
ar gas) WATLT TG F 947 frawa
t 7 xgaw et Ard alawn § Py
oT wrEET ¥ g FC gy § ) P
qata M ade @ w7 A
AT Y qrgT Gay w1 oF7 X
arfe wYE s et agaml w3 Ot 2
T T W W I weR ey ¥
o 7T %

oo Owet fag (wrrage)
garfe agga, wend faw o gw
wt & any Sefeas 8, cok enew
¥ uy are oY Fafesa ¢ & fr wa feder
o & ford gor St w7 Ay Ty AY
we

1973-74 § gt 41 gAT \zwh
T aradE & fod areft off oY 37 gare
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v Y el 7%, 1074-75 % 71 g
ety et W= 54 T Y are-
9 fay v, 1975~79 ¥ 78 gATT
gtk it 71T 8 1 g W @
. 9 fal Wy, wifs deamr aE wAT
AR 1976~77 % | /@ 8 EA
e arft £ 87 gATT #Y gr9-
NE fedr oy -

s § gud T § 5 qraeE
fagwrar g | WA AT AR
R forg gare oF T A ¥ fine radaar
Tt §, vt avc q argT oy & fy
Ui ]

Y Fx oft & g 91 5wy E
T A dgarht o & g gara
wafeg wfgse § 1 gwaw ¥
Fo UAQ Hto & gfaadw fearadera
ME EIYT TITH T 2387 qro @
FaT e § W AT JH FT K

Y HT AT FTafawTc AT NATY )
YeamIE &AW w gfiee

7 9t w2 & 5 anNd w1 whwere
Fomrar wfyir 1 dfen wredeguT
gra § o gt avg wr O & o
Tim &1 F Wt g & wlrer
%1 gad fEar qr faad qre W 1967
¥ qre9le g¥e F gMgT FE@T g,
IEA W E 1+ FfeT g A, g ww
g gu oY gaTt T o w7y qEy
g I s deor dadfer waraeh
€t 1 37 gy N a7 AR fier
1920 ¥ wega fvar war qr Y agi &
Hiufae 1w & Fgr qr—-

“It was at first hoped that after

the War, it would be possible to
do away with the gystem”

Mgy gy ey anr off fs o
ar wr mwfwmg,
¥fier At aﬁmﬂwm
T fr gt dfeam ¥ o e &
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7t &1 Qur wiE Xw Aff §, wet o
e aftmbgi1 e d, fr
BRI 9 wAT ¥ T wAlr oY

SHRI VAYALAR RAVI: Mr, Chair-
man, Sir, I am least bothered about
our foreign masters, We are living in
a free country. I am sorry that the
Member from the Janata Party still
wants to follow the footsteps of our
earlier foreign masters.

MR, CHAIRMAN: Is it the pleasure
of the House that time be extended
by half-an-hour?

SEVERAL HON, MEMBERS: We
agree.

Tro T AY fag : gark T o A
s g gat § A & A wgen g
g AT goumowo ¥ WY 212 wTT
¥

“No passport shall be granted or
issued to or verified for any other
persong than those owing allegiance

whether citizens or not, to the
United States.”

T 77 Fga & v wwar qewrT @
wIFAAT H aga w9 A 1 & g
wigar § fr fafew orfwariiz & sqa
¥ qafas o qrawid ¥ o 6t soeTe
T {1

% gaar Y s g § v 19
qrdR grargee fR oY &, O QRAAT
¥ Baw 2 MR TEGE § e
fry oy & & e o o § Y A
wgaT Frgar §, FfeT st ot gk arwd
araE fagas §, o & Fae o qray
9T T AEE |

T ara At og § fo st e«

ae gty whY, & qrgar § fe o om-
e Y 3, fod g &y §, I @Y
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{g10 T fam)
100 ¥ s weft Wy ¥fww AN
© g% T W, TN fe wY ww
faqr

gafey €z W wafow #
10 31T e o ol W Forgwrer
& fuy 5 Tt ﬁr&milﬂm
& fr g wr & o wigd § e ow
gt e wifee &1 wu, § o
wgar % gzt § g 9, fage ¥ &Y
ardy, & Tow aelY FY QRS ST emaT §
fr g2 AW & yuarew § qrovw sw
g & aifgd 1 wad wwa w7 aga der
FIAYT | I XW AT Y oA F T
91, aY ety FTatEE] ¥ fog A wereg
0T g W, ag wmaw A gel

e ¥ s § 3B A 39
qEAY AT AMAEE Y |

T qeay § wgr AT § 1 CgEfEw
g fo Wl qewifemes an a1 )
WA AT qEAT X AN qw| A
w7 a1 i areaé vy o e fa
257 @@ ¢ ¥4, ¥z fomaw qx fq
259 Q¥ ¥ Uacaw ) vy araerd
W A THRL TN GIIrGRAET AT
qrfgy, e AT frgweass e
wifer 1w fog o oY oTadE gy
faegr sy, @Y o FAET =JFET ) WL
¥ T 797 3] § W wErey # o
*Y Tag=ern X A 2, Y T §O grE=)
ot ward aret §, & 97 B ot W
g '

sl & am & @ orww
Sfadaw w1 gAdw T )

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir,
Shri Samarendra Kundu, who has
piloted this Bill, is a sweet and ami-
able person, and I accept most ol his
point of view. I do not think this

JULY 21, T8

(Amery Bm 340

Passport Amendment. Bill contsins. any
particular clause, which is either con

‘troversial or objectionable. AN that

it says is two things—first, increase
the fee from Rs. 25 to Rs. 50, and
secondly efficlency and expeditions
disposal should be emphasized; I
hope it will be implemented. This is
what the Passport Bill says, and if
that is so, it is to be welcomed.

Having sald that, 1 would oppose
strongly the whole idea of bringing this

" Bill with this kind of an anticipatory

provision. The fee has been increased
from Rs. 25 to 50 from the time of
introduction of this Bill. Thousands
or lakhs of citizens have already ap-
plied on the basis that the fee is
Rs. 25 but have paid Rs. 50, since you
have raised it to Rs. 50. Of course,
you say that if the Parliament will not
approve of it, you will not do it. But
you know jolly well that Parliament
will approve of it. Actually parlia-
mentary democracy perhaps means that
the Cabinet dictates and the Parlia-
ment registers or okays! That ig the
actual principle and practice. Now you
are making it a more practical reality!
You should at least be ashamed of it.
You should not take our approval for
granted. Next time, do not anticipate
our approval. Even if the House will
support you in this matter, anticipat-
ing the approval is not a proper thing.
Suppose, for the sake of argument, we
say “no”, will you give a refund of
Rs. 25 to all those people? How will
you do it? What about the interest
on the money that you have taken?
All these questions come in. Apari
from all that, it is basically anti
democratic and very wrong.

People who are wanting to go abroad
do not mind an increase from Rs. 2!
to 50, even though it is an increase
of 100 per cent, provided there is &
corresponding increase in effieiency
But in terms of efficiency the rise wil
not be more than 25 per cent.

So far as passport offices are con
cerned, what we want is that there
should be scientific organisation ant
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streamlining .of . procedures.. Help,
assistance and guidance should be
given, particularly to the poor and
illiterate applicants," who sre in need
of guidance, who are largely exploited
by spurious kind of travel agents.
There are good and bad travel agents.
Many of them are -good, but many
more are bad, Since a large number
of poor and illiterate applicants flock
the passport offices, they must make
arrangements for guidance and assis-
tance, The suggestion that there
shoulg be an increased number of

passport offices and specially in all.

State capitals is good.

In passport offices there should be
four things. Firstly, there should be
adequate staff. Secondly, .there should
be adequate office accommodation.
Thirdly, there should be necessary
equipment and - gadgets. Fourthly.
there should be sufficient number of
officers, particularly clerks, knowing
the local language. It ‘s equally im-
portant. It is no use appointing peo-
ple who do not know the local langu-
age it will create gdifficulties.

Lastly, 1 come to corruption. My
point is that corruption in every Gov-
ernment department is largely because
of delays. In passport offices, because
there is more delay, so there is more
corruption. In some cases, there 18
deliberate delay and that gives scope
for more corruption.

Now, Sir, I want to make this point
in great seriousness. Here is the Gov-
ernment of India. the Janata Party
Government, who from their policy of
15th August, 1977, of last year, asked
us MPs. to sign the forms, which we
are doing. It has added to our work
in a tremendous way. I do not mind,
we will do it, but the point is they
are asking us to know all people. How
do we know all people? If I know a
person for more than two years, and
I know thousands, I sign. If I do not
know, I still sign after verification,
but I strike off the two-year lne. I
suggest for the consideration of the
Government that when a Member of
Parliament signs, they should remove
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that clause -of -two-year acquaintance.
It you do that, we will be able to sign
correctly. Otherwise, the Government
of India wants me to sign a {false
statement, No law in this country or
in the world can make Members of
Parliameént, or at least me, to sign
something which is false and totally
wrong. Therefore, if you make this
law, remove that line of two years
since the M.P’'s gignature is there.

About verification, I am sorry Mr.
Bala Pajanor is perhaps not right. We
must insist on verification reports
signgd by MPs. to be sent back to the
passport office, because they should
know that an M.P. has signed. I ap-
preciate that, we will sign the verifiea-
tion, but please remove the two.year
line, do not make me sign a false state-
ment by your law. - If you make, I
will not sign, and if I do not sign, I
cannot serve my people. That is why
I say it is very important.

Moreover, if you make any rules or
change any guidelines, please inform
us. You will be surprised that the
Government of India do not inform
the M.Ps. whether they have to sign
on two or three photographs. So
many applicants come and argue with
me that three photographs are requir-
ed. I say Government of India wants
only two. If you want us to sign three
five ten or fifteen, tell us, we must be
informed.

Finally, I can only say that getting
a passport is not only a right, it is an
obligation on the Government to give
these passports to people because we
have already come to a stage where
holding the passport of a particular
country, as of this country, the Indian
Republic, is only a legal right, but we
are already in a situation, in a time,
where we are having a passport of ‘a
world order, international” relations
and international order, both in our
hearts and heads. We are world citi-
zens mentally, intellectually and ideo-
logically. We are only citizens of &
country nationally. Therefore, do not
restrict people from going abroad. This
is my request.
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SHRI A. BALA PAJANOR (Pondi-
cherry): Sir, I want to make only one
point, which I forgot to make because
of Mrs. Parvathi Krishnan's interrup-
tions,

Last time, I was going to Australia,
Singapore and other places on a study
tour. What happened was that I was
detained in Singapore. There I asked
the Embassy people to make an en-
dorsement in my passport. I surrend-
ered my passport to them. They de-
tained me for 7 days and finally they
told me that I had to go back to Delhi
for getting this endorsement. I had
to come back here and after getting
that endorsement, I again went on tour.
That is the treatment that was meted
out to Member of Parliament.
came with a feeling that the treatment
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of the Embassy people was not upto
the mark.

SHR!I VAYALAR RAVI: 1 endorse
these views. Proper treatment must
be given to the Members of Parlia-
ment. This is a serious charge—a
Member of Parliament had been in-~
sulted by the Embassy people.

MR. CHAIRMAN: Mr. Kundu will
take note of it.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): 1 must thank everybody here.l
never imagined that this small Bill
will arouse so much of discussion, 80
much of support and sp much of sy-
mpathy..

Many of the Members who parti-
cipated in this debate, gave very many
valuable suggestions. Some of them
gave me rose garlands and some also
threw a few brick-bats but those brick-
bats just touched me like flowers be-
cause only through criticism, construc-
tive criticism, suggestions, exchange
of views democratic form of Govern-
ment would live and survive. That is
the view we cherish so far as the
parliamentary form of Governments
are concerned.

Before 1 go into the details, 1 would
again congratulate all of you for hav-
ing participated in the debate and for
giving valuable suggestions. The scope
of the Bill is very limited. But most
of the Members concentrated their
thought to corruption, increase in the
cost of fees amendment of the Passport

MP's signatures and particularly
the difficulties faced by the poor peo-
ple. With a lot of affection and sin-
cerity Mr. Vayalar Ravi and many
others both on this side and that side,
have sald how these poor people are
really troubled when they go for a
passport for going to foreign countries
for seeking some job. I am personally
aware of it. I can assure this House
that any news of corruption that
comes to us, we deal it with a firm
hand. In spite of our pre-occupation
inside India and outside India, when-
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ever we come back, whenever we are
here, we go 10 the passport offices and
make. surprise checks. We go from
counter to counter; I stay in the queue.
1 inform Members of Parliament and
also start discussion in the presence
of them and of officers, as to how we
can improve the functioning of the
office. Therefore, I can assure you
that so far as corruption is concerned,
we will be ruthless. We will not gpare
anybody on this score. At the same
time, somebody said that this entire
passport organisation is a den of cor-
ruption. This is also not fair. I have
seen, there are many dedicated officers
who' work very hard. They resist
allurement. They work with devotion
and dedication. They work beyond
the office hours also cheerfully just to
help the people. To those officers and
also to other employees, I convey my
sincere thanks.....

SOME HON. MEMBERS: Our thanks
also.

SHRI SAMARENDRA KUNDU: Be-
cause it is they who will implement.
our desires.

Coming to the question of an increase
in fee, 1 do not want to repeat what.
I have already said. Mr. Banatwalla
is not here. I do not know from where
he got those figures. While 1 made
my initial speech, I gave a rough
break-up of all the expenditure. Mr.
Banatwalla, perhaps, in order to have
a dig against the Government, did not
take those things into consideration.
The question is, whether you want
efficiency or whether you go on stickl-
ing with an increase in fee as it has
to be done due to the rise in prices,
rentals etc..... :

SHR] EDUARDO FALEIRO (Mor-
mugao): It is double.

SHRI SAMARENDRA KUNDU: It
was Rs. 5; it was raised to Rs. 15 and
again to Rs. 25. It was increased
from Rs. 5 to Rs. 25....

SHRI EDUARDO FALEIRO: An in-
crease from Rs. 25 to Rs. 50 iz noi
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Justified. It is double. In 1971, con-
sidering all the expenditure, it was in-
creased to Rs. 25. Now, within a short
time, it is a hundred per cent increase.
The people who apply for passport are
much poorer now than those who were
in 1971 because they are job seekers,
unemployed people and all that.

SHRI SAMARENDRA KUNDU: There
has been an increase in expenditure
on administration and staff. It is not
for the first time that the passport fee
has been increased. It was increased
from Rs. 5 to Rs. 25. Suddenly, with-
in two years, the load on the Passport
department has increased from 4.5
lakhs to 9 lakh passports. Last year,
we issued about 9 lakh passport. Con-
sequently, all sort of work has in-
creased. If you want to cut down the
delay in giving passports, if you want
to make the machinery more effcient,
certain amenities have to be provided.
Had there been Mr. Banatwalla here, I
would have told him one thing. He was
there in the R.P. office in Bombay.
Does he know what rent we are pay-
ing? We are now paying more than
Rs. 1| lakh per month. I cannot give
you now the detailed list of all the
expenditure. We had calculated that
the cost per passport will come to
about Rs. 45/-. If we add Rs. 3.50 as
registration charges. postal charges,
it comes to Rs. 48.50. We are left with
only Rs. 1.50. But by the time one year
elapses. there wiil be further hike
in prices and the prices will go up.
We do not want to fleece the poor peo-
ple. There is no way out. If you want
to have some sort of efficiency, if you
want to lend some efficiency to the
whole machinery, if you want the
machinery to work efficiently a certain
amount of increase in fee has to be
there. It is with a lot of hesitation that
I have come up with this proposal, We
know that thig is the only rubbing
point on which you will pull our legs.
But I am sure, you will not succeed in
that. :

Coming to the other point about
having a comprehensive Bill, I entirely
agree with you. It is necessary and
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1 also feel that some portions of tlie
Passport Act need to be amended. The
suggestions given by Mr. Bala Pajanor
and Mr. Vayalar Ravi are most wel-
come. We will look into them.

At the same time, a reference was
made about the Emigration Act of
1922. As I said outside the House, it
is almost outmoded....

SHRI V. M. SUDHEERAN (Alleppy):
Are you aware of the corruption pre-
vailing in the Bombay office?

SHRI SAMARENDRA KUNDU: Cor-
ruption is everywhere. We have to
tackle it with your cooperation.

SHR1 V. M. SUDHEERAN: We have
brounght up the matter several times.
It is still there.

SHRI SAMARENDRA KUNDU: We
are tackling it.

SHR! V. M, SUDHEERAN: This Bill
is not intended for that.

SHRI SAMARENDRA KUNDU:
Though this immigration matter is not
connected with this, since some hon.
Members have referred to it, I
thought I should say something about
it there.

SHRI V. M. SUDHEERAN (Allep-
(pey): 1 request you to make on the
spot study along with some Members
of Parliament.

(Interruptions)

SHRI SAMARENDRA KUNDU: My
dear friend, within a month, 1 have
gone twice there and I have made on
the spot study. I also paid a surprise
visit and 1 know some of the prob-
lems which I do not want to disclose
herein the national interest. We
are seized of the problems, We have
taken some action wgainst some peo-
ple. Faeme people have already been
punished and much more is coming.

SHRI VAYALAR RAVI: We are
tully aware that you are doing- all
your efforts and we sre grateful to
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you; becauss I am feeling that you
are trying to curb the corruption.
Hig only request is to do some thing
more. But we want to kiow about
the Act. What are you going to do
about it? i .

SHRI SAUGATA ROY (Barrack-
pore): Before the Minister continues,
you have to extend the time of the
House.

SHR] SAMARENDRA KUNDU: He
has extended it. About the immigra-
tion Act of 1929, that Act we are
going to amend. We are going to bring
about an amendment some time pos-
sibly during the year in the House;
and already a draft amendment is
ready. A committee of the officers are
going into it. During the period that
we have come over here, for the last
14 months or so, we have really libe-
ralised it. We do not want that the
genuine people who go abroad for get-
ting jobs in West Asia should be, in
any way, harassed. Therefore, we have
introduced many liberal procedures.
And even those people who do not
have job vouchers, who do not have
job permits, we allow them to go
abroad if they can bring a ‘No Ob-
jection Certificate’ which will entitle
them to remain with some of their
relativeg there,

(Interruptions)

SHRI V. M. SUDHEERAN: Are you
considering of giving this power to
the Memberg of the Assemblies also
to sign them?

SHRI SAMARENDRA KUNDU: As
you must have heard, Mr. Balbir Singh
and many other MPs also had said
that these people are being harassed
by unscrupulous people, by touts and
by some other agents; and they are
in trouble. What we are going to do
is that we have to mdopt such a policy
so that genuine job holders can go.

SHRI M. RAM GOPAL REDDY
(Nizamabad): That is why you have
introduced this system for Members
of Parliament. :

" (Interruptions)
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MR. CHAIRMAN: Let him conclude.

SHRI SAMARENDRA KUNDU: -
Therefore, in short, we have to
streamline the entire organisation so
that the real people who have jobs,
who go there, ghould not be hurassed.
Coming to the difficulties, as far as
Members of Parliament are concern-
ed, when they verify these applications
we have still to find out how these
difficulties would be less and Jess.
There iz a proposal already if we can
authorise MLAs to verify this appli-
cation and we are seriously consider-
ing all these things.

If sometimes somebody telephones
you or gome of our officers write to
some MPs. saying whether the signa-
tures are genuine or not, I hope you
will kindly oblige them and 1 will gee
that they should not disturb you fre-
quently by telephoning you.

(Interruptions)

SHRI VAYALAR RAVI: There is
nothing wrong. People can forge the
signatures of the Members of Parlia-
ment. They must be verified. There
is nothing wrong. They are doing a
right thing.

(Interruptions)

MR. CHAIRMAN: You
note of it.

SHRI SAMARENDRA KUNDU:
Mr. Mavalankar has also suggested
very forcefully that we should not
ask Members of Parliament to certify
that they know somebody for two
years,

make a

(Interruptions)

PROF. P. G. MAVALANKAR: Why
should you by law force us to tell a
lie in this matter?

(Interruptions)

AN HON. MEMBER: He hag al-

ready made it clear.

SHRI SAMARENDRA KUNDU:
What 1 gaid wag that you had made
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a suggestion and we wil] very sgym-
pathetically consider this suggestion.
That is what I have told you.

(Interruptions)

Some Members have raised a point
about Diplomatic Passports. They
have said that Members of Parlijament
should be given Diplomatic Passports.
Members of Parliament when they go
out on official duty, are given Diplo-
matic  Pagsports. (Interruptions)
The whole list of Diplomatic Pass-
ports which was drawn up earlier is
under review; we are re-thinking on
it, we are re-thinking how to make
this list uptodate. There have been
verious suggestions from various
quarters. Keeping all these in view
and the discussion in this House, we
will try to draw up that list again
and see how far we can accommodate
the desire of the Members of Parlia-
ment. P

I do not think that there is any-
thing more to be said ¢n this. I think,
I have covered almost all the points..

PROF. P. G. MAVALANKAR: How
did you anticipate Parliamentary ap-
proval for the increase in fees?

SHRI SAMARENDRA KUNDU:
Prof. Mavalankar made a point
forcefully that we should pot~ have
anticipated Perliamentary approval.
He knows this—he is an intelligent
man—that we will never anticipate
anything. The Bil] says that the
difference between the fee as approved
in the legislation and the fee already
paid is payable. So, they will pay
only the difference after the Bill re-
comes law. If anybody does not want
to pay the increased fee now, we can
not compel him, He is free to pay
only Rs. 25. But we will be collect-
ing the difference when this Bill be-
comes law. (Interruptions)

SHRI VAYALAR RAVI: The Minis-
ter hag not answered one question.
During 1975-76, during the Emer-
gency, some passporfs wer impound-
ed in foreign countries especially in
Kuwait and some other wreas. Be-
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cause of the prejudice of gome officers:
—I do not want to name those oMi-
cers—.especially in Kuwait, the pass-
ports of innocent people, the passports
of many Keralites, were impounded
without any valid reason, Their ap-
plications are pending in the Minis-
try. Will you consider them favour~
ably and return the passports to
them?

MR. CHAIRMAN: Please make &
note of it.
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SHRI SAMARENDRA KUNDU:
You come from Rajasthan—] now feel
that you really come from Rajasthan.
Jaipur is in Rajasthan, We have al-
ready decided to open an office in
Jaipur. (Interruptions)

ot mmy o foraf : 2w & gord
WA P, T T R
§

MR. CHAIRMAN: You have al-
ready made your points.

18.00 hrs.

SHRI NATHU RAM MIRDHA: I
never stand in this House to disturb
anybody. But I want{ an answer on
one point, I want another answer.
He is a liberal Minister and a good
Minister and I am therefore asking
another question,
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_ MR CHAIRMAN: All right, please
taks your seat now.

SHR! SAMARENDRA KUNDU:
As I have said, you know very well
that we have taken a decision to open
an office at Jalpur. Since you want
it, in  August—September we will

open it. «

So far ag other States are concern-
ed, there algo we are taking very
quick steps to open it (Inter.
ruptions).

" MR, CHAIRMAN: Please take your
seal: you have gpoken in detwjl and
have made s0 many points, (Inter-
ruptions). Pleage don't interrupt. Mr.
Minister, please carry on. (Interrup-
tions), The Minister may carry on.

SHRI SAMARENDRA KUNDU:
1 have concluded,

MR. CHAIRMAN: Now I will put
the motion for consideration to the
vote of the House. The question is:

“That the Bill to amend the Pass-

portg Act, 1967, be taken into consi-
deration”.

The motion was adopted,
Clause 2 (Amendment of section 5)

MR. CHAIRMAN: Now, there are
several amendments. In regard to
amendments Nos. 1 and 2. Shri
Anant Dave is not here. Shri Banat-
walla is also absent. Then, Shri
Vayalar Ravi.

SHRI VAYALAR RAVI: I move:

Page 1, line 12,—
for “rupees AMy” substitute—
“rupees twenty-five” (7)
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Page 3~
after line 15, insert—

(c) after sub-gection (3), the
following sub-section shall be inserted,
nameiy:—

“(4) Any application for the
issue of passport ghall be dispos~
ed of within a period of six
weeks from the date of s
receipt”. (8)

Sir, I want  to make

a few obser-
vations,

MR. CHAIRMAN: You wil] speak
afterwards, You have to move them
first, Now, Shri Eduard, Faleiro,

SHRI EDUARDO FALEIRO: [
move:

Page 2,—
after line 15, ingert—

‘(¢) after sub-section
following sub-section
inserted, namely: —

“(4) Any application for the
issue of passport shall be dispossa,
of within a period of two months.
from the date of its receipt”.’ (10).

(3), the
shall  be

SHRI V. M. SUDHEERAN: I move::
Page 1, line 12,—
for “rupees fifty” substitute—
“rupees fifteen” (13)
Page 2,—
after line 15, ingert._

‘(c) after sub-section (3), the
following sub.section shall be inserted,
namely:.—

“(4) Any application for the
issue of passport ghall be dis-
posed of within a period of three
weeks from the date of its re-
c?]p M) (14) P
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PROF. P, G. MAVALANKAR: I
‘move:

-Page 1, line 12—

for ‘“rupeeg fifty” substilute
“rupeeg forty”(19)
-Puge 2,—
_ after line 15, insert—
“(e) after  sub-section (3), the

following sub-section shall be
ingerted, namely: —

“(4) An application for a

passport shall be disposed of
within a period of forty days of
its receipt”.’ (20)

SHRI LAXMI NARAIN NAYAK: I
move:

Page 1, line 12,—
for “rupees fifty” substitute—
“rupees thirty”. (21)
MR. CHAIRMAN: Shri Vayalac
Ravi, you wanted to speak on your
amendments.

SHRI VAYALAR
Chairman, Sir, I have already made
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my point. The number of pessports
issued by the department has gone
up from 3.5 lakhs to one million. The
'ncome of the department has, there-
fore gone up and, thus, there is no
point in increasing the passport fee.

Secondly, we may also fix a timo
limit for disposing of these applica~
tivns.. . .

SHRI RAVINDRA VARMA: Stir, it
may be taken up tomorrow.

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Is it the pleasure
of the Huousg that further discussion
on this Bill may be continued to-
morrow,

STME HON MEMBERS: Yes.

MR. CHAIRMAN: Shri Vayalar
Ravi, you may continue tomorrow.

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
28, 1978/Sravana 8, 1900 (Saka)



